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Myenbers Sworn . . . . .
Oral Answers to Questionr—
Starred Questions Nos, 1to 18,21 and g to 19
Starred Questions Nos. 20 and 23 to 36 . '
Unstarred Questions Nos, 1 to sand 27 . . . .

Desthof Dr.AN.Sioba . . . ..

Motions for Adjournment .

(1) Threatened strike of P, t'r.mphmn .

(2) Threatensd stoike of C.T.O. employces .

(3) Proposed strike by Central Government emplo¥ees .
(4) Harwal of wholesale dealers in Delhi . ) .
(s) Non-location oil Refinery in Assam . .
(6) Allcged harassment of Buddhist converts . .

(7) PFood gituationin U.P, . .

Papers 1sid on the Tahle R .
Cotrection of Answer of Supplementary Queulon ' -
President’s Assentto Bills . . .

Message from Rajya Sabha . . . .
Railway Protection Force Bill—

Laud on the Table as passed by Rajya Sabhs .
Resignation of Member . " - e
Rasilway Protection Force Bill . . .

Motion to conuder . " .
Clause 2 to 20 : . .

Question of Privilege

Daily Digest
No. 3,~Tucsday, 16th J'u-'y- 1957.
Oral Answers to Questions—
Starred Question Nos. 37 t0 40.74.75,41 to43and A5t0 51
Written Answers to Questiont—
Starred Questions Nos. 44, 52 t0 71, 73 :ndqrnnu
Unstarred Question Nos. 29 to 66
Re. Motion for Adjournment . .
Re. Questions . .
Re. Proceedings of 15th ]uly . . .
Papersfaid onthe Table . . .
Third Report
Railway Protection mmll,nmd byRﬂyn Sui‘ﬂ
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(i)

Cotums
No. 3.~Wedmesday, 17th July, 1957.
Oral Answers w Questions—

Starred Questions Nos. 94 t0 106, 108 toIT0and 1140217 . o o 37733807

Correction of Answers to Starred Question No, 102, dated 17-7-57 . . 3800

Written Answers to Questions— .
Starred Questions Nos. 107, 111, 113 and 118 to 131 . . . 3807—16
Unatarred Questions Noa. 67 to 83 . . . . . . 3816—24
Papers Laid on the Table i . . . 382428
Bstimates Committet—

Minutes of sittings . . . . . . 3829
Committee on Private Member’s Bills and Resolutions-—

First Report . . - . . - . . 3829
Correction of Answers to Sumd Quaum . . . 3829
Point of Information . . . . . . - . . 3829
Wealth-Tax Bill—

Motion to refer to Select Compmuttee . . v e e 3820—37

Expenditure Tax Bill—

Motion to refer 1o Select Committee . e « = 3837—3036
Demands for Grants—Railways . . . . . ) . 3937—47
Discussion re. Influenza Epidemic .« .. 394786

Daily Digest . . . . . . . 3987—92

No. 4~—Thursday, 18th Yuly, :951
Oral Answers to Questions—

Starred Quesnions Nos. 134 10 143 and 145 t0 150 . . . . $993—4025
Written Answers o Questions—
Starred Questions Nos. 133, 144, 151 to 153 and 155 to 158 . . -«  #4025—30
Unstarred Questions Nos. 84 to 100 and 1032 to 113 " . . 4040—44
Papers laid on the Table | . . 4044—47
Petitions . . . 4047—4%
Statement re, proposed strike by P, & T. Employees . . . 4048—53
Cotton Fabnics (Addinonal Excise Duty) Bill—Introduced . i 4053-54
Demands for Grants—Ruilways—
Demand No. 1 . ) . . . . o 4054—4192
Daily Digest " e . 4193—9%
No, 5.—Friday, 19th July, 1957.
Onal Answers to Questions—
Starred Questions Nos. 159 to 170, 172, 174 to 177, 179 and 18cf . . . 41994234
Written Answers to Questions—
Starred Questions Nos. 17 1, 173 and 181 to 197 . v e e 4234
Unstarred Questions Nos. 114 to 148 . . . 4245—62
Metions for Adjournment—
(1) Strike Notice by Cival Aviation Department Employees Unica . e 4362—65
(2) Iater-state Sales Tax P . 4265
Point of Information . . . e @ 4265
Papers laid on the Table . . . 4365—67
Business of the House . P 4267-68
Election to Committee—
Delhi Development (Provisional) Authonty . i . . . 4269



(i)

. CorLumns
Committee on Private Members® Bills and Resolutions—First Report . 4348—53
Resolution re Appointment of a Second Psy Commissiop . e e o 43524426
Business Advitory Committee—Fourth Report . - " 4425
l!.mlnﬂmn mamamumum
nity basis v o 442526
Dlﬂ, mﬂ . . . - - . . . . - - - 4427—32
No. 6—Monday, 22nd Yuly, 1937.
Oral Answers to Questions—
Starred Questions Nos. 198, 200 to 206, 20F, 210, 214, 216 to 230,
223 t0 224, 236 to 228 and 231. ' U 43368
Written Answers to Questions—
Starred Questions Nos. 199 307, 212, 313, 231, 23 230 m 10
237 .?,: 239 ©9 244 y 399: 3 1, 335, 339, s
Unstarred Questions Nos. 149 to :a . . . . . . . 4478—86
Papers haid on the Table— . . . . . . . . 4486
Blection to Committees—
1) Indian Institute of Technology, Kharagpur. . . . « 4487
(2) All India Council for Technical Education. : . . . . 4487-88
Business Advisory Committee—
mh Rm - . - 4438
Dhoties (Additional Exdtc Duty) Anendmem Blll—!nmdnnud - . 4489
Demands for Grants—Railways . . . - . o 4480—4570
Navy Bill—
Mbtion to refer to Joint Committec . . . . e e 45T0—4846
Dsily Digest— . . " . - . . - " . 4647—50

Ne. 7~Tuesday, 23rd Yuly, 1957
Oral Answers to Questions—

Starred Questions Nos 10 251, 254 10 258 to 261 s
pele I oy 247 1 4 256, a8 3 ﬂ; “". 65185

Written Answers to Questions—
Starred Questions Ros. 245, 352, 253, 262, 265 to 267 and 271 to a87. 4685—96

Unstarred Question Nos, 166 to 168, 170 to 181 and 184 to 303. . . 4696472
Papens laid on the Table . . . 4712-13
Navy Bill—
Motion to refer 1o a Joint Committee . . . 471331
Motion for reference adopted < e e 4
Demands For Grants—
Ministry of External Affairs o 4731—4835
Department of Atomic Enm . . . " . . 4835—52
Daily Digent RN 485356

No. 8—Waednesday, 24th Yuly, 1957—
Oral Answers to Questions—
Starred Questions Nos. 28810 295, 297,299 to 303, 303, 306, 308 and 30p. 48571

Whritten Antwers to Questione—
Starred Questions Nos. 296, 298, 304, 307 and 370t0 326 . 48934904
Unstarred Questions Nos. 304 to 224 and 226 to 234. . . . 4904==20
Re. Plantation Baquiry Committee . . . - . i s 4930-21



(i)

Paper laid on the Table . ‘
Wﬂum%hﬁﬂm&,ﬂm
Pctiﬂnn p
smnmmm .
Election to Committees— .

(1) Indisn Council of Medical Rescarch
(3) Central Institute’of Research’in Indigenious S:r:tuu um
Demands for Grants—
Department of Atomic Eﬂe!n
Ministry of Defence .
Dsily Digest
No. g—Thursday, 15th M, 1957.
Oral Answers 10 Questions—

Starred Questions Nos. 327t0 334, 336, 34010347, 349, and 350 .
Written Answers to Questions—
Starred Questions Nos. 335, 337, 338 and 351 to 366,
Unstarred Questions Nas 335 to 264 . .
Papers lud on the Table
Calling Attention to Matter of Umnt Public 1npoumoe-—
Re Canal water dispure .
R: Motion for adjo imment—
Collision of twa trains near Tatanagar
Legislative Councils Bill—~Introdaced .
Deminds for Grants-—
Ministry of Defence .
Mimstry of Bducation and Sdsntilc Research
Daily Digest .
No. 1o —Friday, 26k Yuly, 1957
Oral Answers to Quesuons—
Sm;od Qﬂ:mnm uu 367, ;u, 31 10373, 375 to 335 and 187 w0
389 . .
Written Answers 10 Questions—

Starred Questions Nos, 369, 374. 38¢, 390 t0 401 and 403 10 40F.

Unstarred Questions Nos. 265 to 377 and 274 to 300
Calling Attention to Maiter of Urgent Public Importance

Tatansgar trsin collision.

Foreign Exchange Regulation (Amendment) Bmalmmluwd

Re Questwon of Privilege .

Demands of Grants—

Msustry of Education and Scientific Research

Commirtec on Private Members® Bills and Resohutions—.

Second Rw-— . " . . . .
Bills introduced—

(1) Sadhus and Synyasis (Registration ) Bill by Shyi Radhs Resaan . .
(3) Punishment for Moleststion of Women Bill by Shr: Radha Raman

. . . . .

(3) Pactories (Amendment) Bill (Amendment of Sectim’ st, 54 sod 59) by
Shri V. P. Nayar . . . . . .

493122

45a1—23

4934-25

493536

305938

505993

$093—5103
510917
s11g

511822

5123-=2§
S12s

51265223
52550

33515y



®)

CoLumms
(4) Natienal and Festival Paid Holidays Bill by Shri Kodiyan.

. 5‘.‘3
(s) Code of Civil Procedure (Amendment) Bill. ma‘mw)
by Shri P. R. Patel . . $443, 5444
(6) Indisn Arms (Amendment) Bill brSllriP R Plui . $443
() M&Gﬁﬂ{rm- mm)mm«m l1)
(8) Pasliement Library Bill by Shri D. C. Sharma . . 5444
(9) maulrmpmﬂlnt (Amdmem)nal Mof Snuion u)
uﬂm . C. Sharma S444—45
(10) Pmbnotcmm (&mnd:unt} Dill (Iucnlnuefnew Saction B)
by Shri S44s
Cantral Omt Setnlm (Optiom ﬁorkﬂﬂu&mdhuml!ulth Senine
Motoa toumulu - . 5445—66
N’D‘w— . . . N N . N " . 5457"‘-70.
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were
that the Question sctually ssked he floor of th
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Abdal Latit, Shri (Bijnor).
Achal Bingh, Seth (Agrs).

Achar, Shri K. R. (Mangalore).
Aghint Ram, Lala (Patiala).

Aysdi, Shri Sangapps Andanappe
(Xoppal),

Agrswal, Shri Manakbhai (Mands-
aur).

y it Singh, Shri (Bhatinda—Reserved
—8ch. Castes).

Alva, Shri Joachim (Kanars).

Ambalam, Shri P. Subbiah (Rama-
nsthapuram),

imjad Ali, Shri (Dhubri).

Anjanappa, Shri B. (Nellore—
Reserved—Sch. Castes).

Anthony, Shri Frank (Nominated—
Anglo—Indians).

, Shri R. 8. (Srivilli-
puthur—Reserved—Sch. Castes).

Arumugham, Bhri 8. R, (Namakkal—
Reserved—8ch. Castes).

Ashanng, Shri K. (Adilabad).

Assar, Shri Premji B, (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
vada).

Awasthi, Shri Jagdish (Bilhaur).
Ayyakanny, Shri M. (Nagapattinam—
Reserved—8ch. Castes).

Ayvangar, Shri M. Ananthasayanam
(Qidttoor).

Ased, Msulans Abul Kalam
(Gurgasn).

Badan Singh, Ch. (Bissuli).
Bagdl, Shri Maganal (Eoshangabed).

Bahadur Singh, Shri (Ludhisna—
Reserved—S8ch. Castes).

Bajaj, Shri Kamalnayan Janmalal
(Wardbe).

Bakliwal, Shri Mohanlal (Durg).
Balakrishnan, Shri §. C. (Dindigules
Regerved—S8ely, Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balmiki, Shri Kanhaiya Lal (Buland-
shahr—Reserved—Sch, Castes).

Banerjea, 8Shri Santosh Kumar
{Cooch-Behar).

Blnﬂ'jﬂ. Shri
(Contai).

Banerjee, Shri 5. M, (Kanpur).

Banerji Shri Pulin Behari, (Luck-
now).

Banerji, Dr. Ram Goti (Bankuta).

Bangshi Thakur, Shri (Tripura—
Reserved—Sch. Tribes).

Barman, Shri Upendranath (Cooch.
Behar—Reserved—Sch. Castes),

Barrow, Shri A. E T. (Nominated—
Anglo-Indians).

Barus, Shri Hem (Gauhati).

Barupal, Shri Panna Lal (Bikaner—
Reserved--Sch, Castes).

Basappa, Shri C. R. (Tiptur).

Basuma! Shri Dharanidhar (Cots
n.ql;ﬂ‘md—&h.m,.

* Pramathanath



B —contd.
Beck, Shri Ignace (Lohardaga).-
Bhadoria, Shri Arjun Singh
(Etawah),

Bhagat, Shri Baliram (Shahabad),

Bhagavati, Shri Bijoy Ghandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).

Bhanja Deo, Shri Laxmi Narayan
(Keonjhar),

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola—Reserved—Sch. Castes),

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai Shri P, B. Banswara—
Reserved—Sch. Tribes),

Bholi Sardar, Shri
Reserved—Sch, Castes).

Bidari, Shri Ramappe Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji,
(Raipur).

Borovah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shri P, C. (Dhanbad).

Brahm Prakash, Shri (Delhi Sadar).

Brajeshwar Prashad, Shri (Gaya).

Braj Raj Singh, Shri (Firozabad).

Brij Narayan, Brijesh, Pandit (Shiv-
puri). -

(Saharsa—

Shri

e'

Chakravartty, (Shrimati Renu

(Basirhat),

Chanda, Shri Anil Kumar (Birbhum),

(i)

. %0 —contd.
Chandak, Shri Bhikulal Lakhmichan®
Chandra Shankar, Sbri (Broach).

Chandramani, Kalo Shri (Sundar-
garh).

Chaturvedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib Komar
(Berhampore).

Chavan, Shri D. R. (Karsd),
Chawda, Shri Akbar (Banaskanthe),

Chettiar, Shri R. Ramanathan (Pudu-
kottai).

Choudhry, Shri C. L. (Hajipur—
Reserved—Sch. Castes).
Choudhury, Shri Suresh Chandra

(Dumka).

Chuni Lal, Shri (Ambala—Reserved—
Sch. Castes),

‘0

Damani, Shri Surajratan Fatehchand
(Jalore).

Damar, Shri Amar Singh (Jhabua—
Reserved—Sch. Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Dasappa, Shri H. C, (Bangalore).

Dasaratha Deb, Shri (Tripura).

Das, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohan
Reserved—Sch. Castes),

Das, Shri Nayantara
Reserved—Sch. Castes).

Das, Shri Ramdhani
Reserved—Sch. Castes).

Das, Shri Shree Narayan (Darb~
hanga),

Dasgupta, Shri Bibhuti Bhusham
(Purulia). )
Datar, Shri Balwant
(Belgaum).

Daulta, Shri Pratap Singh (Ihajjas).

(Asansol—
(Monghyr—

(Nawada—

Nagash



W —contd.

DPeb, Shri Narssingha Malla Ugal
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kesharl (Kala-
handi).

Deo, Shri Shanker

. -Reserved—Sch, Cas'es).

Desai, Shri Morarji R. (Surat).

Deshmukh, Shri K. G. (Ramtek).

(Gulbarga—

Deshmukh, Dr, Panjabrao S.
(Amravati).

Dhanagar, Shr1 Banshi Das (Man-
puri).

Dharmalmgam, Shri R. (Tiruvanna-
malai).

Dige, Shri Shankarrao Khanderao
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jalpbhai Koyabha
(Dohad—Reserved—Sch ~ Tribes),

Dinesh Singh, Shr: (Banda).

Dora, Shri Dippala Surt  (Parvathi-
puram). .
Drohar, Shn Shivadin (Hardoi—

Reserved—Sch Castes),
Dube, S8hr1 Mulchand (Farrukhabad)

Dublish, Shn Vishnu Sharan
(Sardhana)
Dwived,, Shn M L. (Hamurpur),
Dwivedy, Shn Surendranath
(Kendrapara).
L 4
Eacharan, Shri V lIyyanm: (Palghat)
Elayaperumal, Shri L  (Chidamba-

ram—Reserved—Sch Castes).
Elias, Shr1 Muhammed (Howrah)

@

Gaekward, Shr: Fatesinghrao Pratap-
sinhrao (Baroda).

Gaikward, Shr1i Bhaurao Krishnarao
(Nasik),

()

‘G '— contd.
Ganapathy, Shri T. (Tiruchendur).
Gandhi, Shr1 Feroze (Rai Barell).

Gandhi, Shri Maneklal Magan
(Panchmahals). y

Ganga Devi, Shnmat
Reserved—Sch Casbes),

Ganpat: Ram, Shn
Reserved—Sch Castes).

Gautam, Shri Chintaman Dhvrjuji
(Balaghat).

Ghodasar, Thakor
Ratansinh):,

Ghosal, Shr1 Aurobindo (Uluberia).

Ghose, Shr1 Bimal Coomar (Barrack-
pore)

Ghose, Shr1 Subiman (Burdwan)

Ghosh, Shr1 Atulya (Asansol)

Ghosh, Shr1 Mohmdra Kumar
(Jamshedpur).

Godsora, Shr1 Sambhu Charan (Singh-
bhum—Reserved—Sch Tribes)

Gohain, Shr1 Chowkhamoon (Nomi-
nated—Assam Tribal Areas),

(Unnao—

(Jaunpur—

Shri Fatehsinhji

Gohokar, Dr Deorao Yeshwantrao
(Yeotmal)

Gopalan, Shn Ayillath Kuttieri
(Kasergod)

Goray, Shr1 Narayan Ganesh (Poona).
QGoundar, Shri N P, Shanmugha
(Tindivanam).

Goundar, Shn A Doraiswami
(Tiruppattur)

Gounder, Shn K Peraswami
(Karur)

Govind Das, Seth (Jabalpur).
Guha, Shri1 Arun Chandra (Barasat).

Gupta, Shri Chheda Lal (Hardol).

Gupta, Shri Sadhan  Chandra
(Calcutta—East).



)

kg

Shri Ramchandra
(Bhandara).

Halder, Shri Kansari (Diamond
Harbour—Reserved—&Sch, Caates).

Harvanl, Shri Ansar (Fatehpur).

Hansds, Shri Subodh (Midnapur—
Reserved—=Sch. Tribes).

Najarnaviz,
Martand

Hathi, Shri Jaisukhlal Lal Shanker
(Halar).

Hazarika, Shri
(Dibrugarh).

Heda, Shri H C. (Nizamabad).
Hukam Singh, Sardar (Bhatinda).

Hynniewta, Shri Hoover (Autonomous
Districts-—~Reserved-S®t  Tribes).

T

Imam, Shri J. M. Mohamed (Chital-
drug).

Igbal Singh, Sardar (Ferozepur).
Iyer, Shri S. Easwara (Trivandrum).

J omdrt Nath

T
Jadhav, Shri Yadev Narayan
(Malegaon).
Jagjivan Ram, Shri (Sasaram—

Reserved—Sch. Castes),
Jain, Shri Ajit Prasad (Saharanpur)
Jain, Shri Mool Chand (Kaithal).

Jaipal Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).”

Jangde, Shri Resham Lal {Bilaspur),

Jadhe, Shri Keshavrao Marutirao
(Baramati).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

Jhunjbunwals, Shri Banarsi Prasad
(Bhsgalpur). '

Jinachandran, Shri M. K, (Telli-
chery). '

Jogendra Singh, Sardar (Bahraich).
Jogendra Sen, Shei (Mandi).

‘F—oontd,

Joshi, 8hri Anand  Chandes
(Sbahdal).

Joshl, Shrimati Subhadra (Ambals).
Joshi, Shri Liladhar (Shajapur).

Jyotishi, Pandit Jwala Prasad
(Sagar):

'
Kale, Shrimati Anasuyabai (Nagputr,.
Kaliks Siogh, Shri (Azamgarh).

Dr. Devrao Namdevras
Pathrikar (Nanded—Reserved—S8ch.
Castes).

Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar
North).

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra
(Kotah),

Katti Shri D, A. (Chitodi)

Kayal, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri Raghunath Keahav
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Shri Gopalrao  Bajired
(Akola). )

Khimji, Shri Bhawanji A. (Kutoh).



WM _eomtd,

Xhuds Buksh, Shel NNhamesed
(Msrshidabed).

Khawsje, Shri Jomal (Aligarh).

Kistaiya, Shri Surti (Bastar—Restv-
odfich. Tribes).

Kodiyan, Shrl P. K. (Quilon—Resttv-
od--8ch, Casles).

Koratkar, Shi{ Vinkysk Res K.
(Hyderabad).

Koteld, St Lis@fhar (Nowgong).
Kottukapally, Shri George Thomas
<mmm>
Kripalani, Acharya J, B. (Sitamarhi),

Ktipalani, Shrimati Sucheta (New
Delhi).

Keighna Chandra, Shri (Jaleswar).
Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).

Krishnaiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T. (Madras
South).

Krishnappa, Shri M. V. (Tumkur).

Krishna Rao, Shri Mandali Venkats
(Masulipatnam).

Krishnaswamy, Dr. A, (Chingleput),

Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
Pur—Reserved—Sch. Castes),

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

v

Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lathnian Singh, Shri (Nominated—
Andaman and Nicobar Islundls).

Lakini, Shri Jitendra Nath (Seram~
pore).

lal, Shri Ram Shanker (Domaria-
-y

™

Masuriya Din, Shri
. Reserved—Sch.

‘l..-—uuﬂ. P
(Cachar—Reserved—Sch. Castes).

Laxmi Buai, Shrimati Sangam (Vicars
bad).

o
Mafida Alumed, Shrimati (Jorhat).
MaRhagaonkar, Shri Bhausaheb Rao-
smheb (Kothapur).

Maghanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur-
bhanhj—Reserved—Sch. Tribes),

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Maiti, Shri Nikunja Bihan (Ghatal).
Malliah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshva Deva (Basti).

Malvia, Shri Kanhaiyaial Bherulu!
(Shajapur—~Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved—=Sch. Castes).
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Wednesday, 1Tth July, 1967

The Lok Sabha met at Eleven of the
Clock.
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Some Hon. Members: The reply
may be read in English also

Mr. Speaker: The hon Mimster
may read the Enghsh version also

Shri B. R. Bhagat: (a) and (b) The
information 1s being collected and will
be laid on the Table of the House as
soon as it 1s available

{c) and (d) In some cases facili-
ties for higher studies for students
and treatment of diseases for sick
persons for which foreign exchange
had been released earlier were avail-
able i India Government have
taken steps to tighten up the restric-
tions and wvisits for medical treatment
abroad will now be permitied only
where the persons concerned are
suffering from diseases for which
there 13 no satisfactory treatment i1n
India In so far as students are con-
cerned, exchange facilities will be
granted only to those who proceed
abroad for University or high techni-
cal education provided they have
secured at least 50% of marks in the
examimnation which quabfies them for
entry m a foreign institution. -
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Shri Supaksr: May I know whe-
ther, before framing these rules, any
statistics were collected to know what
amount of foreign exchange is lost by
allowing a large number of students
abroad and what amount of foreign
exchange will be saved by restricting
the number of students going abroad?

The Minister of Finance (Shri T. T.
Krishnamachari): No precise statis-
tics were available

Shri Supakar: May I know how
much do the Government wish to save
in terms of foreign exchange by im-
posing these restrictions”

Shri T. T. Krishnamachari: We
have to wait and see

Shril Supakar: May [ know if the
students who were sent out in pre-
vious years were such as did not
secure fifty per cent of the marks and
if so what was their percentage”

Shri T. T. Krishnamachari: We do
not know but the existing commit-
ments will be honoured

Shrimati Tarkeshwari Sinha: May I
know whether the scholarships that
had already been given by the Gov-
ernment of India to the students for
studies 1n  foreign universities will
stand and whether those students
will be allowed to go there or whether
any screening will be made among
them also”

Shri T. T. Krishnamachari: I do not
know exactly This question deals
with scholarships If we are gomng to
grant scholarships we grant them only
for purposes which we consider neces-
sary.

Shrimati Tarkeshwari Sinha: What
about those that had already been
given®

Shri T. T. Krishnamachari: A Al
existing commitments will be
honoured

Shri B. 8. Murthy: May I know
whether the fifty per cent marks fixed
is aggregate or ;n each subject?

Shri T. T. Krishnamachari: The
authonty that will scrutinise them
will determine it.
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Shri B. K. Galkwad: Are thare
scheduled caste and sehedule tribe
candidates deputed:in foreign coun-
tries for higher studies?

Shri T. T. Erishnamachari: 1 sup-
pose that each case would have to be
dealt with on merits. May be, if any
relaxation from these conditions im-
posed are thought of perhaps they
will be made m the case of schedule
caste candidates who are considered
appropriate in regard to other
matters

Shri Ranga: In making that deci-
slon 1n regard to this matter, has the
Government taken into consideration
the extreme paucity of faclities avail-
able 1n this country for higher studies
even 1n regard to economics and social
stiences so that the legitimate claims
of young people who wish to go
abroad and get themselves educated
will not be upset?

Shri T. T. Krishnamachari: I am
afraid that my hon friend 1s being
subjjective, he probably thinks of the
time when he was studymng when op-
portunities were not available, Today,
I think we have professors in these
subyjects in India who are as eminent
as anybody outside India

Shri Ranga: Is it not a fact”

Mr. Speaker: Let us not argue the
merits and demerits It 15 a matter of
foreign exchange

Shri Ranga: Is 1t not a fact that
there 1s paucity of facihties?” For ad-
mission into the Delhi School of
Economics, there are many times more
students asking for admussion than
the facilities that are available

Mr. Speaker: Therefore, more such
schools should be opened

Bomb Explosions in Delhi

.95 Shri D. C. Sharma:
" 7\ Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 214 on the
24th May, 1857 and state the stage at
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which the enquiry regarding bomb
explosions in Delhi stands at present?

The Minister of State in the Minis-
try of Home Affalrs (Sbri Datar):
Investigations are still being made
Seven cases arising out of the cracker
explosions were sent up for trial. Of
these flve have ended In convictions
while two are pending 1n Court

Shri D. C. Sharma: May I know 1if
any link has been established between
the bomb explosion in Delh: and the
bomb explosion in Srinagar?

Shri Datar: It would not be in the
public interest to divulge all that in-
formation at this stage”
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Shri D. C. Sharma: May 1 know 1if
some Pakistani ex-serviceman had
been involved in these charges?

Shri Datar: At this stage, during
these delicate investigations I am not
going to disclose anything in the public
interest

Shri Radha Raman: May I know if
the Government 1s aware that there
had been some similar explosions in
Delhi recently and may we also know
if any investigation was made about
that and 1f so, with what results”

Shril Datar: Investigations have been
made m respect of all explosions
including the recent ones but I may
inform the hon Member that the
recent explosions were only cracker
explosions
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Supply of Capital Geods on Long
Term Credit

rShrlma+Nlel:

Pandit D. N. Tiwarl;
Shrimati Tarkeshwari Sinha:

Will the Minister of Finance be
pleased to state

(a) whether negotiations with the
Governments of UK, USA, France
and other foreign countries for the
supply of capital goods on long term
credit have been finalised,

(b) 1if so, the details thereof, and

(c) if not, at what stage the matter
stands”

The Deputy Minister of Finance
(Shri B. B. Bhagat): (a) to (¢c) No
negotiations are being carmed on with
the Government of any foreign coun-
iry other than France for the supply
of capital goods on long term credit
The discussions with the French Gov-
crnment are still 1n progress

Shri Shree Narayan Das: May I
know whether any negotiations with
any private agencies are being carried
on?

Shri B. R. Bhagat: This question
relates to Governments There are
many private agenclies, private persons
and businessmen who are having
agreements or arrangements for defer-
red payments If a separate question
15 tabled I will be able to answer that
question

Shri Shree Narayan Das: May I
know whether any agreement has
been concluded with any couniry with
regard to this?

Shri B. R. Bhagat: No

Shrimati Tarkeshwari Sinha: There

have been so many Press reports in
the United Kingdom as well as in
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India that the Prime Minister when

he went to attend the Commonwealth
Prime Ministers’ Conference discussed
with the Chancellor of Exchequer the
possibility of loans being given to
Ipdia. May I know whether there is
any basis for those reports and whe-
ther any negotiations have started, or
th.y are just Press reports?

The Minister of Finance (Shri T. T.

): I do not see how

the Prime Mmsters can discuss

matters of providing long-term credit

for capital gopds or matters of that
sort,

Shrimati Tarkeshwari Sinha: In
1856-57 we got a loan from the United
States of America of about 40 mil-
lion dollars May I know what 1s the
quantum of loan for 19W-58 from
America? :

Shri T. T. Krishnamachari: These
are not matters pertaining to this parti-
cular question The question relates
only to negotiations with Governments
in regard to supply of capital goods on
long-term credit

Shri Panigrahi: May I know whe-
ther the American Export and Import
Bank has promised any economic
assistance for the Second Five Year
Plan dunng recent rgonths?

Shri T. T. Krishnamachari: That 1s
news to me, Sir

Shri Kasliwal: With regard to the
supply of capital goods on long-term
creditt may I know whether the
NIDC. gives any guarantee when the
loans are negotiated”

8hri T. T, Krishnamachari: I do nxt
think there has been any occasion
when the NIDC has been called
upon to give any guarantee; so the
question does not arise

Shrimati Tarkeshwari Sinha: Some
time back the hon. Minister made a
statement about getting some credit
from Wall Street or some private
sources in America, May 1 know
what Is the basis of that statement”
May I know whether some private
industrialists or business magnates
have been approached, and if so 1s
there any possibility of getting such
cradit?
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Mr. Speaker: It does not arise out
of this question. This question re-
lates only to supply of capital goods
on long-term credit.

Shrimati Tarkeshwarl Sinha: I am
asking about credit for the supply of
capital goods

Mr. Speaker: It 1s for the supply
and not supply of capital goods itself.

Shrimatl Tarkeshwarl Sinha: Then,
who 1s going to supply?

Mr. Speaker: Order, order. We are
going to the next question

Compulsory Group Insurance for
Government Employees

*97. Shri Radha Raman: Will the
Minister of Finance be pleased to
state

(a) whether Government have any
proposal of compulsory group Insu-
rance for 1ts low paid employees;

(b) if so, the dctails therepf;

(c) whether the Life Insurance
Corporation and different State Gov-
ernments have been consulted in the
matter, and

(d) if -o, their views about this

proposal”?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (d).
Government are examining the ques-
tion of introduction of a scheme of in-
surance analogous to what the hon
Member has indicaled They are in
correspondence with the State Gov-
ernment. and the Life Insurance Cor-
poration, on the subyect

Shri Radha Raman: May I know
whether the Government has in mind
some special benefits to be given to
Government employees under this
scheme and, if so, what are they”

Shri B. R, Bhagat: Naturally.
Mr., Speaker: What are they?

Shri B. R. Bhagat: The scheme is
under examination and unless it is
finahsed 1t 1s difficult to give the
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nature of the precise benefils that
will accrue to the Government em-
ployees

Shri Radha Raman: What 15 the
probable time or the period dunng
whuch this will be finalised and it will
be made effective?

The Minister of Finance (Shel T. T.
Krishnamacharl): We try our best to
expedite matters It does not entire-
ly depend on us We have to get the
State Governments to agree on this
matter, because we do not want to
launch a scheme and leave the State
Governments out of it So, very
largely 1t depends upon the State Gov-
ernments’ willingness If sufficient
number of State Governments express
their willingness or their unwilling-
ness, then we can go ahead

Shri Tangamani; May 1 know whe-
ther industrial workers covered by
Group Insurance are being taken over
by the Corporation and, if so, whether
the same will be extended to the Gov-
ernment employees also?

Shri T. T Krishnamacham: This 1s
a new thing and I may have to ask
for notice to answer

Shri Tangamani- A number of
workers were covered by Group In-
surance when they weie under pn-
vate compamies If that has worked
all rght, when they have now been
taken over by the Government may I
know whether it will be extended to
Government employees?

Mr. Speaker He wants notice to
answer that guestion

Shri Narayanankutty Menon. May
I know whether, because the Group
Insurance policies already taken by
workmen are going to lapse due to the
defect in the Payment of Wages Act,
the Government will consider amend-
ing the Payment of Wages Act?

Shri B, R. Bhagat. The hon Mem-
ber 18 referring to policies of the em-
ployees of the Life Insurance Corpo-
ration and for that I want separate
notice,

Shri T. N. Singh: May I know 1if
there is any category of life insurance
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business mm India which hag not been
taken over by the new Corporation?

Shri T. T. Krishnamachari: Accord-
g to information that I have with
me now, which I carry in my mind, 1
do not think anything 1s excluded
May be, there 1s something excluded
and I would like to be precise, there-
fore I will ask for notice

Shri T. N. Singh: There 18 the
question of Group Insurance relating
to hfe business and that has not been
taken over Why should any doubt
arise?

Shri T. T. Krishnamachari: The
question that was raised was m re-
gard to industrial establishments and
the Life Insurance Corporation So,
1t 1s not a question of not having been
taken over any particular type of life
mmsurance The question we are now
answering 18 a totally different one
altogether

Shri C. D. Pande: In view of the
fact that msurance business has gone
down by Rs 68 crores durmng the
last one year, 15 Government contemp-
lating this compulsory insurance to
make up m view of the failure of
voluntary insurance?

Shri T. T Krishnamachari: My
friend's question consists of so many
hypothesis which commits me, Sir,
whatever answer I give I, therefore,

crave the indulgence of the Chair not
to answer that question

Mr. Speaker: Is there any proposal
to have compulsory insurance?

Shri T T. Krishnamachari. Various
proposals have been made from time
to time, but no proposal has matured

Shri Narayanankutty Menon: In
cases where the employees had al-
ready taken policies when they were
under private companies the com-
panies managed to collect the pre-
mium by deductions from thewr
salaries Now, when they have been
taken over by the Corporation, the
Corporation 13 not deducting any
amount fiom their salartes because of
the dufficulty in the Payment of Wages
Act My question was whether the
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Government s contemplating amend-
mmg the Payment of Wages Act to
facilitate deduction of premuum from
the salaries of the workers?

Shri T. T. Krishnamachari: I re-
qure notice to answer that question

8hri Feroze Gandhi: Sir, I nise on
a pomnt of information The hon
Fnance Minister just now said that he
cannot answer & question because he
would have to commut himself either
way This sort of a reply 13 very non-
commuttal

Mr. Speaker: The hon Member
possibly 15 a lawyer and he must have
read what 1s called a ‘leading ques-
tion’ It i1s Like this *‘When did you
give beating to your mother? He
rephed ‘yesterday’ He assumes
having beaten his mother If he
says ‘No, I did not see my mother'
it leads huim to some commiiment one
way or the other™ Here the gquestion
involves two things The hon Mem-
ber said that the amount has gone
down by Rs 68 crores Ewvidently,
the hon Mimster 1s not wiling to
commit lumself to that Then there
18 the question of compulsory insur
ance Having regard to the import-
ance of the question he could have
answered splitting them up An hon
Member who puts the question 1s not
an expert in putting questions There
fore, the hon Minister may answer
one o1 the other, or both Therefore
I put the other question about compul-
sory insurance and he answered 1t
The other question will be tabled
separtely and I will admit 1t, whether
the amount has gone down by Rs 68
crores or not

Shrl C D Pande He has answered
it 1n 1eply to & previous question

Mr, Speaker Then why did he put
that guestion®

National Book Trust

+
Shri Keshava:
o, Shri D C. Sharma
Shri Bhakt Darshan:
Shri Bibhuti Mishra:

Will the Minuster of Edocation and
Scientific Research be pleased to
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refer to the reply given to Unstarred
Question No 113 on the 21st May,
1857 and state

(a) whether Government have pro-
vided any funds for the funcioming of
the National Book Trust, and

(b) whether 1t has since started
functioning”®

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr K L Shrimali): (a) Yes,
Sir

(b) No Su

Shri Keshava May we know the
names of the States for which this
Book Trust 1» meant?

Dr K L Shrimali This 15 a
National Book Trust meant for the
whole countrv

Shrm Shree Narayan Das: What 1s
the amounti that has been provided for
this Trust?

Dr K L Shrimall* Re 25 lakhs for
the Second Five Year Plan )

Shri D C Sharma There is the fear
that this National Book Trust 1s going
to do some kind of duphcation by
means of publishing those very books
which are beng already published
May wec know 1f there 1s any justifica-
tion for this kind of apprehension?

Dr K L Shrimali The National
Book Trust has not vet stairted func-
tioning

Shri B S Murthy May 1 know
whethe:r there are any branches for
this Book Trusl in the different States
and whethel those branches have
hegun to function?

Dr K L Shrimalh The whole thing
would be considered at the first meet-
ing of the Trust which will be held
on the lst of August
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Shrl Ranga: May I know whether
the Government has got any scheme
to make the State branches of this
Trust representative of the publishers
as well as the authors, o1, are they to
be nominated by the Statc Govern-
ments?

Dr. K. L. Shrimalii: The details will
have 10 be worked out by the Trust
The first meeting will be held on the
1st August and all these matters will
be considered by the Trust at that
time

Development of Allapadi Valley
In Kerala

g9 S Shri A, K. Gopalan:
* “L Shri Narayanankutty Menon:

‘Will the Minister of Home Affairs
be pleased to state.

(a) whether the Government of
India have given any attention to the
development of the Allapad: Valley 1n
Kerala State 1nhabited by about
15,000 primitive tribes,

(b) if so, whether any specific pro-
posals have come to Government re-
garding the same, and

(c) 1if not, whether the Government
of India propose to initiate any propo-
sals in view of the extremely back-
ward conditions of these tribes?
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The Deputy Minister of Home
Affairs (SBhrimati Alva): (a) Yes, Sir.
Presumably, the reference is to the
Attapady Valley 1n* Malabar District.
The development of this Valley 1
primarily the responsibility of the
State Government and the Central
Government only assist the State Gov-
ernment 1n their efforts

(b) Yes, Sir
(c) Does not arise

Shri A. K. Gopalan: May 1 know
whether the Government has got any
representation from any organisations
about these hill tribes?

Shrimati Alva: We have received
no representation We have renunded
the Kei1ala State Government to sub-
mit the scheme

Shri A, K. Gopalan: May 1 know
whether the Government has not got
any first hand information or know-
ledge about these hill tribes lving
theie? If not, will Government take
steps to have a first hand study of the
hill tribes living there?

Shrimati Alva: There was a scheme
prepared by the Kerala State Govern-
ment, which was submitted to the
Food and Agriculture Minstry at the
Centre and even a grant of Rs 1,091,000
was sanctioned by the Centre

Shri Kodiyan: May I know what
aie the centrally sponsored schemes
with regard to the welfare of the
scheduled tiibes?

Mr. Speaker: All over the State?
This question 1elates to Allapad:
valley

Shri Kodiyan: "All over India

Mr. Speaker: It does not arise out
of this question

Shri Jaipal Singh: May I know 1if
the Special Officer has ever wisited
this area® If he has not, why not?

Shrimatl Alva: I shall requre
notice to answer that question; I have
no information on that.
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Cest Btructure of Coal Production

*100. Shrl T. B. Vjittal Rao: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No 180 on the 21st
May, 1957 and state

(a) whether the Commuttee appoint-
ed to examine the cost structure of
coal production has subnutted its
report,

{b) if so, what are the main recom-
mendations,

(c) whether Government have exa-
mined thersame. and

(d) if so, the nature of decision
arnved at?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No

(b)Y to (d)

Shri T. B. Vittal Rao. May I know
whether thus committee will visit all
coal fields 1n the wvarious States 1n
India or will they confine their study
to Bihar-Bengal coal fields?

Sardar Swaran Singh: They have
already visited some collieries After
more data 1s available, if 1t 1s neces-
sary for them to visit some other col
lieries, they will not hesitate to do 1t

Shri T. B. Vittal Rao: May [ know
when this committee 1s likely to sub-
mt 1ts report?

Sardar Swaran Singh: I thunk 1t
will take some months, maybe 3 or
4 months

Shri Sadhan Gupta. May I know
whether the Government propose to
grant any permussion to increase the
price, “pending the report of the cost
structure enquiry committee?

Sardar Swaran Singh: That 1s now
public property As a result of the
tripartite discussion, an agreement
was arnved at to give effect to the
Appellate Tribunal's award both pros-
pectively and retrospectively and it
was also agreed that a price increase
should be given That price increase
has already been announced

Do not arise
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Shri C. D. Pande: Is 1t likely that
m view of the enquiry committee's
umthmwﬂlbeafmmm
the cost of coal apart from what has
already been imposed”

Sardar Swaran Singh: I will not
prejudge the 1ecommendations of the

committee

Shri T. B. Vittal Rao: The Labour
Appellate Tribunal's award will be
implemented over a period of 27
months Instead of waiting for this re-
port, why has this increase been grant-
ed?

Sardar Swaran Simgh: I think there
1s some rmusunderstanding on that
scote There are two parts of the
Labour Appellate Tribunal’'s award
One 1~ the wage increase and the other
1s to hquidate the accumulation on
account of effect having been given
from a 1ctrospective date So, 1t had
to be gnnen m any case consequent
upon the prospective increase in  the
wage awarded bv the Appellate Tri-
bunal So far as the arrears are con-
weined 1t was agreed that they should
also be liquidated over a period The
27 monthe period 1~ more or less 1llu-
<oty the final picture will emerge
when the report of the enquiry com-
muttee 1> before the Government

Salaries of Secondary School Teachers

( Shn Punnoose:
101 4 Shrl Vasudevan Nair:
Shri D. C. Sharma:
| Shrimats Tarkeshwari Sinha:

Will the Minister of Education and
Sclentific Research be pleased to lay
a statement showing

(a) the names of the States which
have submitted proposals for 1857-58
under the Central Government's
Scheme of giving subsidy to States to
increase Secondary School Teachers’
salaries, and

(b) the amount sanctioned to each
State for the purpose?

The Minister of State in the Minis-
try of Education and Seientific Re-
search (Dr. K. L. Shrimall): (a) No
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Btate Government has so for submat-
ted proposals under this scheme.

(b) Does not arise.

Shri Punneecse: May I know
whether any distinction is made bet-
ween teachers m Government schools
and those in private schools?

pr. K. L., Shrimali: No, Sir, there
is no dastinctiom.

Shri Punncoose: What 15 the total
amount allotted for this scheme?

Dr. K. L. Shrimali: The total
amount will be determined only when
we receive proposals from the State
Governments. We have told the State
Governments that assistance will be
given to the extent of 50 per cent of
the increased expenditure in raising
‘the salaries of schoo] teachers

Shrl Ranga: Is 1t a fact that some
of the States have suggested to the
Government of India that they might
be given some loans to cover their
part of the additional gxpenditure to
be incurred by raising the salares of
the teachers”

Dr. K. L. Shrimali: With regard to
the primary school teachers, we have
received & request from the Govern-
ment of Andhra

Shri Jangde: How does the pay of
the secondary school teachers in cen-
trally administered areas compare
with the pay of the secondary school
teachers m the States”

Dr. K. L. Shrimali: Very favourab-
ly

Shrimati Tarkeshwari Sinha: Will
the Government give us any idea
about the financial lability of the
Centre by giving this aid to the State
Governments?

Dr. K. L. Shrimali: The proposals
have not yet been received from the
State Governments That can be
determined only when we receive the
proposals.

Shrimati Tarkeshwari Sinha: May I
know whether the Education Minis-
try itself has made any estimate about
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the grants to be given to the Biates?

Dr. K. L. Shrimall: It 1s not possi-
ble to make any "estimate unless we

get definite proposals from the State
Governments,

Retired Army Officers

.'.
102 Shri Warrior:
Shri Kunhan:

Will the Minister of Defence be
pleased to state-

(a) whether 1t 1s a fact that retired
army officers are being recalled to

service due to shortage of officers;
and

(b) f so0, the number of such
officers recalled to seivice or retained
n service after the age of retirement?

The Deputy Minister of Defence
(Sardar Majithia): (a) Due to a shor-
tage of officers in the Army, Govern-
ment have decided to re-employ, ac-
cording to actual requirements, re-
tired and released Army officers.

(b) It 18 not desirable m the public
interest to give out this information.

Shri Warrior: May I know why the
Government do not want to consider
sympathetically the promotion of the
jumior grade officers to these posts?

Sardar Majithin: I do not follow
what the hon Member means by
Junior grade officers

Shri Warrior: Non-commissioned
officers.

Mr, Speaker: The substance of the
question 15, what 18 the object of re-
caling the people who have retired
instead of promoting or gving oppor-
tunities to the officers below.

Sardar Majithia: The 1dea is, there
1s shortage of officers. You cannot
make up the shortage by promotion.
You have to have these officers in
these ranks You have to recall cer-
tain officers who have passed the age
limit for retirement and have them
back.

Shri Warrior: May 1 know whether
there are no qualified officers among
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the xCOs who can be promoted? Is
the Government not doing 1t m certamn
cases?

Mr. Bpeaker: After ten years, the
man will come to the top The hon
Member 1s saying that merely because
others have gone, these people should
be transported That 15 what it comes
to

Shri Jaipal Singh: In view of the
shortage, which I take 1t 1s not a new
feature, may I know whether the
fresh recruitment intake has been in-
tensified and extended?

Sardar Majithia: Recruitment
fresh ranks of officers has been inten-
sified and that would show 1ts effect
m due course

Shri Joachim Alva. In answer to
part (b), the hon Minister said that
he was not able to give the number
of officers to be recalled Our defence
forces have been built essent:ally on
the British model right now The
Bntish Estimates presented to the
House of Commons, Army, Navy and
Air Force, give all the nymbers of
officers and men every yéar 1 want
to ask the hon Minister whether they
propose to 1mitate that model or conti~
nue the present practice of not giving
out the numbers 1n the public interest

Sardar Majithia: As you know, Sir,
giving out the numbers gives out the
composition of the Army That has
been regarded as not mn the public 1n
terest to disclose That 1s why 1 am
keeping 1t back

Shri Hem Barua® May I know 1if,
by recalling these retired officers, the
standard of the Indian Army 1s not
going to be affected”

Sardar Majithia: Certainly 1t will
not he’ lowered

Shri B. S. Murthy. May I know for
what duration these recalled officers
will be m office?

Sardar Majithia: They will be there
tall they attan the age of 50 *

Shri A, S. Sarhadi: Is this recall of
a general nature or conditional on the
nature of the retirernent®
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Sardar Majithia: It 1s not a ques-
tion of category We check up the
dossiers and the switability of the
officers and recall them as per needs
of the State

Shri Jaipal Singh: In view of the
fact that a good many of these officers
who are gomng to be recalled were
commissioned when standards were
different, 1s there any screening ac-
cording to the present standards
through a Services Selection Board?

Sardar Majithia, There 15 a Selec-
tion Board which 1s on an ad hoc
basls 1 the Army Headquarters
They do go through the dossiers and
sec the suitability of the officers

Indian Police Training Centre

Shri H. C. Mathur.
Shr1 Raghunath Singh =

Will the Miuuster of Home Affairs
be pleased to state

(a) whether Government propose to
transfer the Indian Police Tramng
Centre from Mount Abu to any other

place,
{b) if so the reasons therefor,

(c) the reasons why the Traiung
Centre could not continue n Rajas-

than, and

(d) whether this matter was dis-
cussed with the Chief Minister of
Rajasthan?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d) The matter 1s under consi-
deration

*103

*The figure was

subsequently corrected by the Deputy Minister of

Defence (Sardar Majithia) to read as ‘52' wide col 3800
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Shri H. C. Mathur: May 1 kinow
whether investigation has been com-
pleted and the matter 13 only under
consideration in the Ministry or whe-
ther investigation is still being made?

Shri Datar: The
examined,

Shrimati A. Kale: May I know
whether the school 15 gomg to be
located at Nagpur®

Shri Datar: A number of places
are under consideration

Shri H. C. Mathur: May I know
whether a number of places are under
consideration, whether further en-
quiries are bemng made about certain
places or whether enquiry has been
completed and the matter rests only
with the Ministry for giving a deci-
510N

matter 1s being

Shr Datar: There are a number of
places before the Government The
claims of all these places have to be
considered by sending out officers to
these places That 1s now going on

Meeting of the Finance Minister
with Businessmen

vlod Shri Heda:
' Dr Ram Subhag Singh-

Will the Ministenr of Finance be
pleased to state

(a) whether any talk was recently
held in Calcutta between him and
some businessmen with a view to pro-
mot'ng an atmosphere of mutual
understanding bctween Government
and the business community, and

(b) if so, the out-come of the talk?

The Minister of Finance (Shri T. T,
Krishnamachari): (a) and (b) It 1s
true some representative businessmen
met me in Calcutta m June last It
15 also true that some questions main-
ly on the budget proposals were asked
and answered I am unable to indi-
cate the outcome of these talks

Shri Heda: May I know 1if it 15 not
the first time for the Finance Mnis-
ter to try to explain the Budget or
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taxation proposals to the busmess
community 1n a few chosen places?

Shri T. T. Krishnamachari: No.
Every Member of the Government
meets any body that wants to meet
him provided they give proper notice
and adjust themselves to his conveni-
ence 'The Finance Mimster 1s gene-
rally supposed to meet these people
In fact, 1t has become almost a
tradition smce Independence, that the
Finance Minster attends the annual
conference of the Associated Chamber
of Commerce The subjects covered
happen to be taxation proposals and
administration of taxes

Shr: Heda: In reply to part (b),
the Finance Minister was pleased to
say that he 1s not able to state the
outcome From the Press, a statement
was put in his mouth that he had as-
sured the busimess commumty that
there will be no major taxation pro-
posals in the remaining period of the
Second Plan May I know how far
that commitment 1emains?

Shri T. T. Krishnamachari I made
no commitment beyond the commit-
ment contained in the penultimate
para of my Budget speech dehivered
here 1n May

Shr Bimal Ghose: It was reported
in the Press that the Finance Minister
had indicated that though there will
be no change in the Budget proposals
there may be certain adjustments
Did he indicate at this meeting wha’g
these adjustments would be?

Shr1 T. T. Krisbnamachari: What I
represented to them was, these pro-
posals m so far as they are
to legislation are before Parhament
and particularly the Wealth-tax and
Expenditure tax will be referred to
Select Committee I did promuse
them that 1f they put up proposals for
such administrative changes or munor
changes as they wanted, I shall place
them before the Select Committee I
have also indicated that so far as any
major changes are concerned, Gov-
ernment would not support those pro-
posals I would be bound even then
to place those suggestions before the
Select Commuttee
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*105. Shri Shree Narayan Das: Will
the Mimster of Finance be pleased to
lay a statement on the Table showing

(a) the progress made towards the
establishment of Special United Na-
tions Fund for Economic Develop-
ment; and

{b) whether the legal frame-work
and the orgamsational set-up have
been finalised and approved?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b)
A Statement 15 laid on the Table of
Lok Sabha [See Appendix I, an-
nexure No 25]

Shri Shree Narayan Das: From the
statement it appears that the ad hoc
Committee appointed by the General
Assembly to prepare the scheme has
submitted its reports May I know
whether these reports are available
with the Government of India?

Bhri B. R. Bhagat: This report has
been submitted to the Economic and
Social Council of the Umited Nations

Shri Shree Narayan Das: Are these
reports available?

The Minister of Finance (Shri T. T.
Krishnamachari): We can obtain them
a little later I think the United
Nationg Economic and Social Council
13 now meeting Perhaps they will
be placed before them and discussed
by them Once they do so, they be-
come public documents and we may
get copies of the reports

Shri Kasliwal: This whole fund has
been hanging fire, 1f I may say so, for
the last five years May I know now
whether any countries have given any
indication as to how much contribu-
tion they propose to make to this
fund?

Shri T. T. Erishnamachari: All the
countries who need the benefit of the
fund have indicated that they will
make a small contmibution All the
countries from which the major part
of the contmbution has to come have
indicated that they will not be able
to make a contribution
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Shri Kasliwal: May I know whether
the United Nations have decuded the
total amount of the fund?

Shri T. T. Krishnamachari: I am
not able to say precisely what it will
be, but I was present at one of these
meetings and my colleague, Sardar
Swaran Singh was present at

present at
meetings The amounts have been
flLctuating but 1t 15 quite on the cards
that those powers which can really
providé the fund are not in favour of
the proposal, and I think it can only
have some academic interest and no
practical interest to any of us

Graphite Production

*106. Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) the extent to which the present
mmdigenous  production of graphite
meets India’s requirement of graphite,

(b) the quantity estimated to be
necessary at the end of the Second
Plan, and

(c) the important sources of gra-
phite m South India?

The Minister of Mines and 0il
(Shrli K, D. Malaviya): (a) to (¢) A
statement 15 laid on the Table of Lok
Sabha [See Appendix I, annexure No
26 )

Shn V. P. Nayar: From the state-
ment I find that at present only 70 per
cent of the demand for graphite 1s
met by indigenous production In
view of the likely increase in the
demand for graphite on account of
graphite being used as a constituent in
pig wron and several other varieties of
iron, may I know whether Government
have any plans to meet the entire
demand from indigenous production?

Shri K. D, Malaviya: Geologically
graphite 15 spread over throughout the
country, and we are gradually survey-
ing the areas where we can expand its
production, but as 1t 1s not a very
mmportant natural resource, naturally
we have to wait for some more 1m-
portant work to be flnished
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Shrt V. P. Nayar: [ find that beforse
the First World War India’s

scheme for wprking the
mines there ;n view of the require-
ments and the shortage”

Shri K. D. Malaviya: A large por-
tion of the graphite 1s produced from
Kerala

Shri V. P. Nayar: Not now

Mr. Speaker: He says it 15 not so
now

Shri K. D. Malaviya: Yes Sir, 1
know but 1t all depends on the pn-
vate sector to catch hold of an area
and start working, and if there are
some private leaseholders who want
to work there in Kerala, surely they
will have no difficulties

Shri V., P. Nayar: I want to know
whether the Government of India has
undertaken any work to find out whe-
ther natural graphite could be used as
a moderator in the production of
atomic energy

Shri K. D. Malaviya: So far as our
knowledge goes, natural graphite 1s not
considered to be a very ideal subs-
tance for atomic moderators Synthe-
tic graphites are being used because
of its purity

Mr. Speaker: Shr1 P K Deo

8hri Supakar: He has authorised
me to put the question

Mr. Speaker: After the questions
are all over if there 15 time, 1 will
rall him

fariwit agrant wvfrat

*ton ot g fag W
fow o oy ¥Aw & AT w17 fie
W & eus-Yy ¥ fader sgren
sfrit M eE R F R s q
fert wfer st ?

The Minister of Finance (S8hri T. T.
Krishnamachari): Estmated freight
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pud to foreign shipping companies
during 1886-57 m respect of commer-
olal cargoes, for which information is
presently available, was of the order
of Rs B8 crores

Shri Raghunath Singh: May I
know what steps are being taken to
save this foreign cxchange?

Shri T. T. Krishnamachari: The
obvious step that could be taken 1s to
increase our tonnage, and for that
purpose we will need foreign exchange
again, and when foreign exchange 1s
available, may be a prionity can be
indicated for the purpose of acquur-
ng tonnage, but at the present
moment I think the question 1s not
practicable

Shri Sadhan Gupta: May I know
whether 1n the past any effort has been
made by way of increasing tonnage
to save our foreign exchange, and 1if
s0, how much foreign exchange has
been saved in that manner?

Shri T. T. Knishnamachari: 1 would
like the hon Member to repeat the
question

Shri Sadhan Gupta: May 1 know
whether 1n the past any attempt has
been made by way of mcre.s.ng ton-
nage to save our foreign exchange
which 15 frittered away in payment
for foreign shipping, and if so, what
has been the result of such attempts?

Mr. Speaker.
Shri Sadhan Gupta: Before that

Mr. Speakerr But the question re-
“lates to freights during 1956-57

During 1856-577

Shri T. T. Krishnamachari. I do not
thunk any money 1s frittered away,
because the use of this tonnage always
brought some useful goods to this
country Secondly, our shippmg has
been augmented steadily if not at the
pace at which we would like 1t to be
And so far as the precise tonnage that
has increased during the last five or
six years 1s concerned, I would like
to have notice I thunk probably I
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may have to pas on part of the ques-
tion to my colleague the Minster of
Transport to answer,
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*CORRECTION OF ANSWER 7O
STARRED QUESTION NO\ 102

The Deputy Minister of Defemor

(Sardar Majithia): With your permis-
sion 1 would like to correct the reply
gfiven to one of the supplementaries
which 1 gave in respect of Question 102
0 connection with the age up to
which re-employed officers will be re-
tamed I said 50 It should be
changed to 52

ORAL ANSWERS TO QUESTIONS—
contd

Service Conditions of Defence
Personnel

*110. Shri M. B. Krishna: Will the
Minister of Defence be pleased to state
whether the Government have chang-
ed or propose to change the retire-
ment or release conditions for Regular
and Non-Regular Ofhcers in  the
Defence Service?

The Deputy Minister of Defence
(Sardar Majithia): No But the Gov-
ernment have decided, as a temporary
measure, io allow the following classes
of officers to be retained m service for
certain periods beyond the age hmits
preseribed for theiwr compulsory retire-
ment or release if the Chief of Staff
concerned considers that necessary n
the public interest

(1) officers of the substantive rank
of Major and below in the
Army,

(11) officers of the substantive rank
of Lt Commander and below
in the Navy (other than those
promoted from the Branch
Last); and

(1) officers of the substantive
rank of Squadron Leader and
below in the Air Force

Bhri M. R. Krishna: May I know
whether, while recruiting for the short
service commissions from amongst the
retired personnel, any weightage will
be given to the areas which have not

R
*See col 3701,
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refurned a good number of personnel
for the defence services, or will they
be recruited from the areas which
have alrepdy a big representation in
the services?

Sardar Majithia: Recruitment does
not arise This 1s only retention of
the officers who are due for retire-
ment Recruitment does not come in

Shri M. R. Erishna: What will be
the number of those officers who have
already attamned the age of 49 and
what will be the number that will be
recruuted now inorder to make up the
deficiency

Serdar Majithia: 1 have already
said that 1t 1s not a question of recrunt-
ment This question relates to the
retention of officers who are due to
retire, and recruitment does not come
in at all

Shri M. R. Krishna. What will be
their number®

Mr. Speakerr Number of whom?

Shn M. R. Krishna- Number of
those officers who will get this con-
cession who would otherwise have
gone out at the age of 48

Sardar Majithia I am afraxd, 1n
public 1nterest, I shall not be able to
disclose that information

Shri Narayanankutty Menon: May
I know whether it 1s not the normal
procedure in the Army to give pro-
motion to the lower ranks when a
vacancy occurs due to retirement, and
if s0, may I know the reasons for a
departure from the normal rule now?

Sardar Majithia: I could not follow
the question

Mr. Speaker: Is it not the usual
practice 1n the Army that whenever a
vacancy ariges, the junior officers are
promoted, and if so, why are those
officers retammed beyond the normal
age of retirement?

Sardar Majithia: That 1s done for
the simple reason that there 15 such a
lot of shortage that we have to make
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up that shortage by keeping on the
officers who are due to retire, and they
are 1n additton to the new ones who
are given promotion

Shri Narayanankufty Menon: Is it
not the normal procedure 1n the Army
to fill up vacancies due to retirement,
by promotion from the lower ranks,
and 1if so, what are the reasons for the
departure from the normal rule?

Mr. Speaker: The Minster has al-
ready said that these officers are m
addition to those that are promoted
in the normal course No person that
has to be promoted has been demed
promotion, everyone that deserves
promotion has been promoted In ad-
dition, there are vacancies to be filled
up

Sardar Majithia: Possibly, the hon
Member has in mind the Other Ranks
being promoted to the officers’ posts
So far as that 1s concerned, we have
reserved ten per cent of the vacancies
for those persons who are found fit

Shri Jaipal Singh: Could we get
-some picture of the ratio that would
be adopted as between administrative
officers and combatant officers? Will
there be more combatant officers or
administrative officers?

Sardar Majithia: I do not have that
information with me at the moment
But 1t deals with all the officers both
on general duties and in the admims-
tration branch

Dr. Sushila Nayar: May I know the
reason for earlier retirement for mih-
tary officers than for officers in other
services, and also whether it 1s not a
fact that there 1s a good deal of dis-
content among the various ranks of
the military personnel as a result of
earlier compulsory retirement®

Sardar Majithia: It 1s a general ques-
tion of policy If you want me to ans-
wer that, I shall do so

Mr. Speaker: No It 1s a general gques-
tion of policy
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(a) whether 1t 18 a fact that an
Indian Milrtary Mission headed by the
Chief of the Army Staff 13 wvimting
Russa,

(b) i so, the object of the visit, and

(¢) the duration of its stay in that
country®

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c) At the
mwvitation of the Soviet Defence Mims-
ter, Marshal Zhukov, the Chief of the
Army Staff, accompanued by a number
of officers of the Defence Services has
proceeded to Moscow to witness the
Soviet Navy Day Celebrations The
party will be the personal guests of
Marshal Zhukov and will be in the
Sowviet Union for about ten days

Shrimati Ila Palchoudhuri: Now that
they have gone to see the air display,
may I know whether we intend im-
porting any of the Soviet pattern of
ships or aeroplanes to India®

Sardar Majithia: That does not
arise out of this They have only gone
at the invitation of Marshal Zhukov
the Defence Minister, to witness the
Naval Day celebrations

Shri Gajendra Prasad Sinha: May I
know how many other countries had
already invited our Chief of Army
Staff, and how many invitations have
been accepted?

Sardar Majithia: I require notice:

Shri Jaipal Singh: The orginal in-
vitation was for a much earlier date;
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then it was suddenly changed; meteo-
rological considerations seem to have
affected it. May we know now why
the date was changed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The original invitation was
given when Marshal Zhukov was here,
quite apart from any function there,
and 1t was accepted, subject, of course,
to convenient dates Subseguently, the
invitation was fixed for the Aiwr Force
parade day That date was changed;
the Air Force display there was itself
postponed, for various reasons, includ-
ing, I believe, expected bad weather;
and 1t did not take place, so far as I
know, yet Then, this other invitation
came, and 1t was accepted

Fertilizer Plant at Rourkela

*116. Shri Bahadur Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No 608 on the 20th
May, 1967 and state the salient fea-
tures of the Project Report on the
Fertilizer Plant propoged to be set up
at Rourkels by Messrs Bochako of
West Germany”

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): The
salient features of the Project Report
on the Fertihzer Plant are as
follows —

(1) The maximum capacity of the
Plant 15 estimated at 1,20,000
tons of mtrogen per year
(5,80,000 tons of calcium
ammonium ntrate). The capa-
city will, however, be Lmited
by the quantity of Coke Oven
gas available after meeting the
requirements of the Steel
Works

(1) The Consultants have recom-
mended the manufacture of
calcium ammonium nitrate
because of the availability of
raw matenals at cheap costs
In there opmion, the produc-
tion of urea on a large scale
instead of calcium ammonium
nitrate 1s  handicapped at
Rourkela, because there 1s not
enough carbon dioxide avail-
able
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(w) The %mwx:-
cluding capl -
vices (water, prwerm andu:;uk-
shops) and capital ou on
residential colony 1s estimated
at Ras. 18 crores.

Defence Headquarters Bailding

+117, Shri H. N. Mukerjee: Will the
Minigter of Defence be pleased to state:

(a) whether plans have been finalis-
ed for constructing new buildings n
Delh1 for Defence Headquarters,

(b) if so, what 15 the estimated
expenses, and

(¢) how much foreign exchange, i
any, will be needed for such construg.
tion?

The Deputy Minister of Defence
(Bardar Majithia): (a) No

(b) and (c)

Shri H. N. Mukerjee: May I know
if there 13 a firm decision of Govern-
ment, or there 18 likely to ll:e. regard-
ng the postponement of all construc-
tion of .so-called prestige buildings
during the Second Five Year Plan
Peniod”

The Minister of Finance
T, Erishnamacharl): No, Sir

Do not arise

(8hri T.

WRITTEN ANSWERS TO QUES-
TIONS

Gold in Keonjbargarh District

~*107. Shri P. K, Deo: Will the Mimus-
ter of Education and Scientific Re-
search be pleased to state

(a) whether detailed investigation
has since been made to ascertan the
quality and quantity of gold ore found
in Keonjhargarh distriet of Orissa,

(b) if so, the result thereof, and

(¢) whether working of munes wiil
be profitable?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimati): (a) No, Sir

(b) and (e) Do not arise
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Iren Ore Project

*111. Bhri §. C. Samanta: Will the
Mimster of Finance be pleased to
refer to the reply given to Starred
Question No 94 on 16th May, 1957 and
state:

(a) how far the survey of rall, port
and other facihties needed for the
Iron Ore Project has proceeded, and

(b) whether the question of survey-
ng Geonkhali on the Western bank of
the mver Hooghly for a  submdiary
mechanical port, has also been exa-
mined?

The Deputy Minister of Finanee
(Shri B. R. Bhagat): (a) Field work
m regard to facilities for the export of
Orissa 1ron ore has been completed
and the survey report 158 expected by
September

(b) The scheme has no relation to
the survey referred to in part (a) of
the Question I understand, however,
the Transport Mimstry is seized of the
problem and a study 1s being made
of 1t

Tnbal Students, Tripura

*113. Shri Dasaratha Deb* W:ll the
Mimster of Edmcation and Scientifio
Research be pleased to state

(a) the number of Tribal students
who are studying in non-govern-
ment secondary schools in  Tripura;
and

(b) the nature of aid emjoyed by
them, if any?

The Minster of State in the Minis-
try of Education and Secientific Re-
search (Dr, K, L, Shrimali): (a) and
(b) The information 12 beign collect-
ed and will be laid on the Table of
Lok Sabha in due course

Life Insurance Corporation

*118. Shri Anirudh Sinha: Will
Minister of Finance bhe leased
state the total amount of New
Insurance business completed by

§5s¢



tion up-to the 24th June 1857. [Su
Appendix I, arnnexure No. 28.] Later
figures are not yet available,

All India Council for Technical
Education

*119. Shri Kalika Singh: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) whether the All-Indid Council
for Techrucal Education has approv-
ed proposals for opening of five En-
gineering Colleges, twenty-two Poly-
technics and sixty-one Junior tech-
nical schools;

(b) if so, what is the total estimated
cost and where the institutes are pro-
posed to be located;

(c) whether the States 1n which the
institutions will be located will be
asked to share part of the costs; and

(d) whether States will be consult-
ed as regards matters of policy and
their location?

The Minister of State in the Mi-
nistry of Education and Scientific
Research (Dr. K. L. Shrimall): (a)
to (d) A statement giving the requir-
ed information 15 laid on the Table
of Lok Sabha [See Appendix I, an-
nexure No 28]
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Solar Energy

+122, Shrl M. K. Ghosh: Will the
Minister of Edueation and Scientific
Research be pleased to state the ex-
penditure incurred on the researches
on Solar Energy and other sources
of energy, if any, to replace coal and
petrol durmng 1856-57?

The Minister of State in the Minis-
try of Eduacation and Scientific Re-
search (Dr. K. L, Shrimall); Re-
search on the wutiisation of Solar
Energy for domestic and industrial
purposes 1s carried out at the Na-
tional Physical Laboratory as part of
1ts normal functions and no separate
account is maintained of expenditure
incurred on such research. An ex-
penditure of Rs 34,752,64 was in-
curred on a scheme for the large
scale uytilisation of wind-power



3811 Written Answers

School for the Orthopasdically Ham-
dicapped Childrea

*128, Shri D. C. SBharma: Will the
Minister of Education and Scientific
Research be pleased to state

(a) whether the proposal for a Cen-
tral Model School for the orthopaed:-|
cally Handicapped children has been,
finalised

"

(b) it s0, the amount of expenditure]
to be imncurred on the construction of
the building, and

(¢} the recurring annual expendi-
ture on 1ts staff?

The Minister of State in the Minis-
try of Education and Secientific Re-
search (Dr. K L Shrimali) (a) No,
Sir

(b) and (c) Do not arise

Provident Fungd of Insurance
Employees

*124. Shrl Radha Raman. Will the
Mmuster of Finance be pleased to
state

(a) whether 1t 18 a fact that Gov
ernment have not yet settled and paid
the Provident Fund Claims of the
employees and officers who were en-
geged m Insurance business and had
either resigned or were made to leave
thexr old job after nationalization of
insurance compames,

(b) what 15 the Government's
policy 1n this regard, and

(c) whether any interest will be
paid on such Provident Fund Claims
for the period intervening between
their resignation or termination to
date of payment®

The Deputy Minister of Finance
(Shri B. R. Bhagat) (a) to (¢) The
settlement of Provident Fund claims
of the employees and officers who
were engaged wn the insurance busi
ness and were absorbed in the ser-
vice of the Life Insurance Corpora-
tion from the 1st September, 1956 1s
effected promptly as and when the
cases arise In regard to those who
left the service prior to the 1st Sep-
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tember, 1886, the claims will lie
agunst the Trustees of the respective
Provident Funds and not against the
Corporation

In erther case, such claxms do not
lie against the Government

Wheel Axle and Tyre Plani

*125. Shrl T. B Vittal Rao: Will the
Minister of Steel, Mines and Fuel be
sleased to state

(a) whether Government have de-
vided to set up Wheel Axle and Tyre
plant in one of the three steel plants,

(b) 1f so, at which steel plant the
above will be installed, and

(c) the steps taken or proposed to
be taken m this regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes Sir

(b) and (¢) A Wheel, Axle and
Tyre Plant will be installed in the
Durgapur Steelworks for which a
contract has already been concluded
with a British Consortium—Messrs
Indian Steelworks Construction Com-
pany

Pension for Defence Officers

Shri Warlor*
. {Bhrl Kunhan*

Will the Minister of Defence be
pleased to state

(a) whether 1t 13 a fact that offi-
cers in the Defence Services are en-
titled to draw pension in lump sum
in advance for five years, and

(b) whether this facility 15 given
to other ranks?

The Deputy Minister of Defense
(Sardar Majithia). (a) No
{b)Does not arise
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Administration of Justice

Dr. Ram Sabhag Singh:
fihrli Heda:

*1379 Shri Bibhati Mishra:

Shri Kaliks Singh:

Will the Minister of Home Affairs
be pleased to state the steps taken
fn recent months regarding the
speedy dispensation of justice by the
High Courts?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The question of disposal of pending
arrears, and speedier dispensation of
justice in th High Courts was dis-
cussed by the Home Minister at a
meeting with the Chief Ministers of
States at New Delhi in the first week
of June, 1957 and it was agreed that
the problem should be treated as an
urgent one and ways and means de-
vised to achieve this object. In pur-
suance of that suggestion, the State
Governments are at present making
a review of the strength of their
High Couris. A number of tempo-
rary posts of Additional Judges have
already been sanctioned for the fol-
lowing High Courts:

(13 Punjab H. C—Four temporary
posts for a period of two
years each,

(2) Allahabad H. C —Two temporary
posts for a period of two
years each.

(3) Madhya Pradesh H C—do.
(4) Madras H C.—do.
(5) Patna H. C —do.

(6) Orissa H C—One temporary post
for a period of two years.

(7) Rajasthan H. C.—~do.

The Chief Justice of Indin has
agreed to convene a conference of
Chief Justices of various High Courts
to discuss further measures to deal
with this problem. The question of
the duration of vacations and daily
hours of work of the High Courts
is also receiving attention.
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Sales Tax in Tripura

129, Shri Dasaratha Deb: Will the
Mijister of Finance be pleased to state
hether there is a proposal to intro-
duce gales tax in Tripura in near

fl.ll'ureg

The Deputy Minister of Finance
(Spei B. R. Bhagat): Government
Baye decided not to introduce any
Sajes Tax law in the territory of Tri-
PUrg for the time being.
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Evening Classes under Delhi
University

Shri D. C. Sharma:
L {Bhrl Vajpayee:

Will the Minister of Education and
Sclentific Research be pleased to state

(a) whether as a result of the report
of the Punjab Umiversity Camp Col-
lege Enqury Committee any decision
has since been taken with regard to
the starting of evening classes under
the University of Delhi; and

(b) 1f so, the nature thereof?
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The Minister of State in the Minls-
tty of Education and Scientific Re-
slﬂmh (Dr. K, L. Shrimall): (a) No,
ir

(b) Does not arme.
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- Pensions to Foreigners

68. Shri Anirudha Sinha: Will the
Minister of Finance be pleased to
state

(a) the amount of pensions paid an-
nually to foreigners,

(b) by what amount 1t 18 diminish-
ing yearly, and

(¢) by what time 1t 15 expected to
liguidate itself”?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b) Pen-
sion payments to foreigners are not
accounted for separately from other
pensions Information asked for is
not, therefore, available and can be
collected only by reference to the
mdividual pension payment orders
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at death, and family pensions cease
on the happening of the events pres-
cribed in the rules. It is not possible
to relate these events to any definite
period.

Grants for Propagation of Hindl

89. Shri Ram Krishan: Will the
Minister of Eduoation and Sclentific
Research be pleased to lay a state-
ment showing the total amount to be
paid to non-Hindi speaking State Gov-
ernments and Organisations as grant
during 1957-58 for propagation and
development of Hindi, State-wise and
Organisation-wise?

The Minister of State in the Minis-
try of Education and Sclentific Re-
search (Dr. K. L. Shrimali): A lump
provision of Rs. 50 lakhs has been
proposed in the budget for 1957-58 for
the grant of financial assistance to
non-Hind: speaking State Govern-
ments for the propagation of Hindi in
their respective areas. Grants to
Hind: organisations for propagation
and development of Hindi will be
paid out of a proposed lump provi-
sion of Rs. 7'61 lakhs, No State-wise
or Organisation-wise allocation of
tunds has been made.

Grants for Educational Schemes to
States

70. Shri Ram Krishan: Will the
Minister of Education and Scleatific
Research be pleased to state:

(a) the total amount paid to State
Governments during 1956-57 for the
implementation of various Educational
S“cl;emu, Scheme-wise and State-wise:
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{b) the total amount to be paid for
the gbove purpose during the cturrent
financial year?

The Ministar of State in the Minis-
try of Education and Sclentific Je-
search (Dr. K. L. Shrimall): (a) The
information is given in Statements I
&n!cr(:entrﬂ!ynmnedmdcg-
trally sponsored schemes respectively.
[See Appendix I, annexure No. 31.]

(b) The amounts to be paid will
depend upon the extent to which the
various programmes are actually im-
plemented by the States during the
year. The budget provision made for
assistance and the tentative alloca-
tions for the various States are given
in Statement III. [See Appendix I,
annexure No. 31.]

Small Scale Industries in Andaman
and Nicobar Islands

71. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 211 on the 24th May,
1857 and lay a statement on the Table
of the Sabha showing the allocation
of funds undér different heads for the
development of small scale industries

in Andaman and Nicobar Islands in '

the Second Five Year Plan?

The Deputy Minister of Home
Affairs (Shrimati Alva): The provi-
sion under the head “Cottage & Small
Scale Industries” under the Second
Five Year Plan of the Andaman &
Nicobar Islands has been raised from
five to eleven lakhs. A statement
showing the allocation of funds under
different heads is placed on the Table
of Lok Sabha [See appendix I, an-
nexure No. 32).

Transfer of Officers

72. Shri H. C. Mathur: Will the
Minister of Home Affairs be pleased
to state:

(a) how many officers were trans-
ferred from each State to Centre and
vice-versa during the last 12 months;

(b) the number of 1. C. S. officen
amongst them;
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(c) the total number of 1. C. 8. Of-
cers on roll on 30th May, 1857; and

(d) how many are posted in each
State and how many are with Union
Government?

The Minister of State In the Minis-
try of Heme Aflalys (Shri Datar):
(a) and (b). The required informs-
tion is contained in the ‘enclosed
statement 1. [See Appendix I, an-
nexure No. $8.]

(c) 245.

(d) The information is given in the
enclosed statement II. [See Appendix
I, annexure No. 33.]

Primary Education

73. Shri Vajpayee: Will the Minister
of Education and Sclentific Research
be pleased to state whether any steps
have so far been taken to evolve a
uniform system of primary education
throughout the country?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K, L. Shrimali): The
basic education pattern, as approved
by the Central Advisory Board of
Education, has been accepted by all
the States for the primary stage-
Schools are being converted into Basic
under the 5 Year Plan and in many
other schools orientation 1s being
given towards basic education An all
India Council of Elementary Educa-
tion has been recently established to
consider problems of common interest
in this field.

Council of Advisers in Tripura

74. Shri Desaratha Deb: Will the
Minister” of Home Affairs be pleased
to state:

(a) whether there 15 any proposal
for the reconstitution of the Council
of Advisers to the Administration of
Tripura; and

(b) 1t so, the details thereof?

The Minister of State in the Minis-
try of Home Afiatrs (Shri Datar):
(a) No, there is no provision for such
Counals in the Constitution now.

(#) Does not arise.
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Training of Indian Librarians in
America

75. Shei Bidbhutl Mighra: Will the
Minister of Education and Sclentific
Rezearch be pleased to state:

(a) whether it is a fact that the
Government sent a group of librarians
from Indian Universities to study the
American library techniques;

(b) if so, whether they have return-
ed to India; and

(c) 1In what way they are being
utilised?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Shrimali): (a) Yes,
Sir.

(b) Yes, Sir.

(c) They were the employees of the
Universities/Institutions and have
gone back to their respective Universi-
ties/Institutions.
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Retrenched Government Servants

79. Shri B. C. Bamapta: Will the
Minister of Home Affairs be pleased.
to state:

(a) whether after the hfting of con-
trols a very large number of Govern-
ment servants in the Ratiomng and
Civil Supplhes Departments m the
various States who were retrenched,
were given facilities for ‘re-employ-
ment,

(b) if so, hoy many vacancies in
the Central Government were filled
up by them up-to-date;

(c) how many of them came
through employment exchanges; and

(d) how their service conditions are
being determined?

The Minister of State in the Minis-

try of Home Affairs (Bhri Datar): (a)
Yes

(b) and (¢) The exact number of
such vacancies filled up-to-date 15 not
reacdhly available However 2,083 of
them were placed in Central Govern-

ment vacancies by the Employment
Exchanges

(d) Provided there was no break
In service, the previous service count-
ed for the fixation of pay, Ileave,
senionity, ete 1n accordance with the-
rules laid down for the purpose
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Minerals in Salem District

83. Shri Doraiswaml Gomnder: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether the Thirthamalai area,
Harur Taluk, Salem district, Madras
State has been surveyed;

{(b) what are the minerals found
in that area, and

(c) the quantity of the iron ore
available at Thirthamalai1?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) Iron ore is the only mineral
found which 15 commercially exploit-
able

(c) Estimated reserve 1s 475 mil-
hon tons

PAPERS LAID ON THE TABLE

CoAL BEARING AREAS (AcQUISITION
AND DrviropMmeNT) Runes

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, I
lay on the Table a copy of the Coal
Bearing Areas (Acquisition and Deve-
lopment) Rules, 1957, under sub-sec-
tion (3) of Section 27 of the Coal
Bearing Areas (Acquisition and Deve-
lopment) Act, 19857
[Placed tn Library. See No S-102/57]

STATEMENTS OF ACTION TAKEN BY Gov-
ERNMENT ON ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I lay on the Table each of the follow-
g statements showing the action
taken by the Government on various
assurances, promises and undertakings
given by Ministers during the various
sessions shown agawnst each:

(1) First Statement

First Session, 1957 of Second Lok
Sabha

[See Appendix I, annexure No. 35]
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(il) Supplementary Statement No

.

Fifteenth Session, 1957 of First Lok

[See Appendix I, annexure No. 36]

(ul) Supplementary Statement No.
XVIII

Twelfth Session, 1856 of First Lok
Sabha

[See Appendix I, annexure No 37]

‘NOTIFICATIONS UNDER ALL INDIA SER-
vices Acrt

The Minister of State in the Minla-
try of Home Affairs (Shri Datar)- I
re-lay on the Table a copy of each of the
following Notifications, under sub-
section (2) of section 3 of the All
India Services Act, 1851 —

(1) Notification No SRO 2735
dated the 24th November, 1856, mak-
ing certain amendment to Schedule
III-C to the Indian Police Service
(Pay) Rules, 1954

(11) Notification No SRQ 275, dated
the 28th January, 1957 making cer-
tain amendment to the All India Ser-
vices (Provident Fund) Rules 1955

(1) Notification No SRO 348,
dated the 2nd February, 1957 making
certain amendments to the All India
Services (Leave) Rules, 1855

(iv) Notification No SRO 539,
dated the 23rd February, 1957, making
certain amendment to Schedule III-B
to the Indian Police Service (Pay)
Rules, 1954

(v) Notification No SRO 855,
dated the 23rd March, 1957, making
certain amendments to the All India
!li:gmes (Provident Fund) Rules,

(v1) Notification No SRO 856,
dated the 23rd March, 1957, making
certain amendments to the All India
Services (Conduct) Rules, 1954
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(vu) Notification SRO 1152, dated
the 13th April, 1957, making certan
amendment to Schedule III.C to the
Indian Police Service (Pay) Rules,
1954

(vin) Notification No SRO 1370,
dated the 4th May, 1957, making cer-
tain amendment to the Indian Admi-

nistrative  Service (Recruitment)
Rules, 1954
(1x) Notification No SRO 1371,

dated the 4th May, 1957, making cer-
tain amendment to the Indian Police
Service (Recruitment) Rules, 1954

(x) Notification No SRO 1372,
dated the 4th May, 1857, making cer-
tain amendment to the All India Ser-
vices (Conduct) Rules, 1954

[Placed n Library See No S-103-57]

Shri Datar: I lay on the Table a
copy of each of the following Notifi-
cations, under sub-section (2) of sec-
tion 3 of the All India Services Act,
1951 —

(1) Notification No 13/81/56 AIS
III, dated the 1Tth Aprl, 1957, making
certamm amendment to the Indian
Police Service (Recruitment) Rules,
1954

(n) Notification No 13/38/56-AIS
(III), dated the 2nd May, 1957, mak-
ing certain amendments to the All
India Services (Provident Fund)
Rules, 1955 .

(1) Notificatton No  13|9)58-AIS
(IIl), dated the 2nd May, 19857, mak-
ing certain amendment to Schedule
III of the Indian Admimstrative Ser-
vice (Pay) Rules, 1954

(1v) Notification No 13/15/56-AlS
(III), dated the 9th May, 1957, mak-
ing certmn amendment to the Indian
Police Service (Recrwitment) Rules,
1954

(v) Noufication No 13/18{56-AIS
(I11), dated the 24th May, 1857, mak-
ing certain amendments to the Indian
Admirnustrative Service (Pay) Rules,
1934
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(vi) Notificahon No 13/18/56-AIS
(III)-A, dated the 24th May, 1857,
making certain amendments to the
Indunm Police Service (Pay) Rules,
1

(vn) Notfication No 13/23/56-AIS
(III), dated the 4th June 1957, mak-
mg certain amendment to Schedule
III of the Indian Police Service (Pay)
Rules, 1954

(vin) Notufication No 13/27/57-A1S
(III)-A, dated the 25th June, 1857,
making certain amendments to Sche-
dule III of the Indian Admimstrative
Service (Pay) Rules, 1954

[Placed wn Labrary See No S-108-58]

AMENDMENTS TO REPRESENTATION OF
Prorie (Conpuct oF ELECTIONS AND
EvxcrioNn Prrrrions) Rurrs

The Minister of Law (Shri A, K,
Sen). I re-lay on the Table, under
sub-section (3) of section 169 of the
Representation of the People Act,
1951, a copy of each of the following
Notifications, making certain further
amendments to the Representation of
the People (Conduct of Elections and
Election Petitions) Rules, 1956

(1) 8 R O No 3068, dated the 14th
December, 1956

(u) S R O 412, dated the 4th Febr-
uary, 1957

(m) S R O 2719, dated the 16th
November, 1856
[Placed m Library See No S-104/57)

AMENDMENTS TO REPRESENTATION OF
PEOPLE (PREPARATION OF ELECTORAL
RoLis) Rures

Shri A. K. 8en: I re-lay on the Table
under sub-section (3) of section 28 of
the Representation of the People Act,
1950, a copy of the Notification No
SRO 140 dated the 10th January,
1957, making certain amendment to
the Representation of the People (Pre-
paration of Electoral Rolls) Rules,
1956
[Placed wn Library See No S-105/57]
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AMEINDMENTS TO REPRESENTATION OF
Prorix (PrEPARATION OF ELECTORAL
Roiis) Ruixs

Shri A. K. Sen: I lay on the Table
under sub-section (3) of section 28 of
the Representation of the People Act,
1850, a copy of the Notification No
SRO 1985 dated the 13th June, 1957,
making certain further amendments to
the Representation of the People (Pre-
llaggt;m of Electoral Rolls) Rules,

[Placed in Library. See No S-106-57}

AMENDMENTS TO REPRESENTATION OF
ProrLe (ConpucT or ELECTIONS AND
EvzcTion PETITIONS) RuULES

Shri A. K. Sen: I lay on the Table
under sub-section (3) of section 169
of the Representation of the People
Act, 1851, a copy of the Notification
No SRO 1993A dated the 18th
June 1857, together with an erratum
dated the 16th July 1957, makmng cer-
tain further amendments to the Re-
presentation of the People (Conduct
of Elections and Election Petitions)
Rules, 1956

[Placed 1 Library See No S-107/57})

NOTIFICATIONS UNDER Sea CUSTOMS
Act

The Deputy Mmister of Finance
(Shri B. R. Bhagat). I lay on the
Table a copy of each of the following
Notifications under sub-section (4) of
section 43-B of the Sea Customs Act,
1878

(1) No S R O 1581, dated the 18th
May, 1857

(1) No S R O 1582, dated the 18th
May, 1957 containing the Cus-
toms Duties Drawback (Copper
dusting preparation) Rules 1957,

[Placed s Library See No S—108/57)



Sardar Hukam Singh (Bhatinda) I
beg to present the First Report of the
Committee on Private Members' Bills
and Resolutions

CORRECTION OF ANSWER TO
STARRED QUESTION NO 552

The Minister of State in the Minis-
try of Home Affairs (Shri Datar) In
reply to a supplementary raised by
Shrn B § Murthy on Starred Ques-
tion No 552 answered on 29-5-57, I
had inter alka stated that Govern-
ment have decided to have 43 inten-
sive development blocks—multi-pur-
pose project blocks—in tribal areas
and that they cost in all Rs 27 lakhs
In fact, Rs 27 lakhs mentioned by
me represents the cost of each block

POINT OF INFORMATION

Shri B C Kamble (Kopargaon)
Yesterday I had given notice under
rule 187 calling attention to a matter
of urgent public importance I would
like to know what has happened to it

Mr. Speaker. The hon Member 1s
new to the House As soon as such a
notice 1s given, the matter 15 looked
mto and the Ministry 1s consulted It
may be admitted or 1t may not be
admitted Immediately, at the very
next day he cannot expect it to be
brought up here If it 1s not the next
day 1t will be the following day
Tomorrow he will hear one way or
the other, whether it 13 admutted or
rejected If 1t 13 admitted, I will call
it here
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WEALTH TAX BILL —contd,

Mr., Speaker: The House will now
proceed with further consideration of
the motion to refer the Wealth Tax
Bill to a Select Committee

The Minister of Finance (Shri T. T.
Krishnamachari): Mr Speaker, Sir, 1
am very grateful to the ten hon Mem-
bers who spoke yesterday on this mea-
sure, out of whom nine gave thewr
support to the measure I am also
grateful to those hon Members who
went through the various clauses of
the Bill and suggested possible loop-
holes which have to be plugged by the
Select Committee I do not think they
expect me to deal with all these ques-
tions that they have raised at length,
but still I think courtesy demands
that I must reply to some of them,
though the Select Commuttee would
take note of all these suggestions

My hon fniend, Shr1 V P Nayar,
mentioned that the admimstration of
the wealth tax should be entrusted to
a new department manned by judicial
officers I am afraid judicial officers—
very good and very eminent people,
good at their work—can hardly be
administratively a success, nor it 1s
possible for the tax-collecting depart-
ment to be bifurcated We have
undoubtedly to choose wealth tax
officers from amongst the income
tax officers I can give him the as-
surance that we will select the officers
—handpicked officers—for admunster-
ing the wealth tax

Shr1 V P Nayar again mentioned
about income tax practioners bemng
allowed to practise Yes, I think we
would be able to allow them to do so,
but before we do so, we will probably
have to revise our 1deas of the qual-
fications for mncome tax practitioners
I believe one of the former Income
Tax Commissioners, who perhaps was
advising the Board, sometimes back
had prescribed the qualification,
namely, a person who 1s 3 graduate in
economics gvas fit to be an income tax
practitioner I am afraid we have
drastically to revice the qualfication
Naturally, a lawyer or an accountant
or anybody well versed in income tax
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ure and law would be allowed
to be an income tax practioners. When
we revise these qualifications, I am
sure that whoever practises before
income tax muthorities will be permit-
ted to practise before wealth and ex-
penditure tax authorities.

Shri Nayar also mentioned about the
danger in taking Balance sheets as a
basis evaluating business assets for
wealth tax. Naturally, the precau-
tions mentioned by him will be taken.

Shri Bharucha, who gave very val-
uable support, made a number of very
useful suggestions. 1 am particularly
grateful to him for having gone into

sthe Bill so carefully. The point that
for the evaluation of immoveable
property it should be useful for prac-
tical purposes to classify them into
several categories according to the
nature of the construction and to
determine the basic values for each
such category’ with reference to the
cubic footage—these are rather com-
plicated matters at the moment. But
I will certainly promise him that we
will consider this suggestion,

+ He suggested a refund of wealth
tax in regard to shareholding by in-
dividuals. The matter was considered
by us at one time. While undoubted-
ly the small shareholder who goes in
for pure investment is entitled to some
consideration, shareholding is not
necessarily confined to that category.
We have given the small shareholder
a certain amount of benefit by exclud-
ing him from the operation of the sur-
charge on unearned incomes. I think
relief must come ‘that way rather than
by impairing the well-knit structure
of the wealth tax.

Shri Pocker Saheb of course, is com-
pletely opposed to the whole idea.
There is no common point between us.
1 have to accept his opposition.

Shri Supakar and Shri Mohamed
Imam,é made a point that it would be
unfair to tax property whicll does not
yield any income or sufficient income
to pay wealth-tax. I concede that
that is a point of view. But, that
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merely for the sake of keeping pro-
perty. But our concept is something
totally different. We do want that
wealth that is amassed in a generation.
by the hard work of a person who
amasses it should be kept my him sub-
ject to the tax regulations and the
needs of economy. But, he should not
be allowed to pass it over. Then starts
the operation of diminishing assets.

Secondly, anybody who wishes to
keep wealth that is not productive has
no right to keep it. And, I shall be
going against this canon which we
have deliberately adopted if I say that
wealth-tax will be payable only by
those who are in possession of proper-
ties which earn an income. It is our
desire that people who do not make
instruments of production earn or pro-
duce should not keep them in their
hands. They must change hands; they
must go to somebody who will make
them yield and make them produce.

Shri Supakar (Sambalpur): What
about property which will not produce
anything?

Shri T. T. Krishnamachari: It may
not; it does not matter. If it does not
produce nothing is lost. If something
which does not produce at all is sold
and changes form it does not matter
very much. The idea really is that *
the kecping of wealth in a person's
hands which does not produce impos-
es a penalty on him and that is the
main idea. And, if I accept my hon.
friend's theory, then, I should be going
against that particular idea.

My friend, Shri Raju had some
very pertinent remarks to make in
connection with the operation of the
wealth-tax. He mentioned about con-
trol and management for the purpose
of determining weather a company is
resident. He said that will provide
leakage, The criterion in this case
can be one of two criteria adopted
under the Income-tax Act for deter-
mining whether a company is resident
or not. One criterion is the excess of
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Indian income over ex-India mmm
It 1f' obvieusly inapplicable for
purposé of wealth-tax. Therefore,
there can be no ob)ection it we adopt
the other criterion available under the
Income-tax Act Whether & company
is resident or non-resident, all the
assets located m India will be subject
to tax The only difference is that if
the company 18 resident i1t pays tax
not only on assets located in India but
also on those located abroad There-
fore, there 1s really no question of
leakage in the case of companies which
operate m India

Incidentally, the expression control
and management 1s & well-known term
1n the Indian Income-tax Act and has
been interpreted by judicial authon-
ties So, there 13 no difficulty in ap-
plying that For instance, in the case
of a subsidiary located in India, the
control and management will ordina-
rily be m India, a point which 1s con-
ceded by Shri Raju But, I think the
matter will be further examined

Shi1 Raju again made a point that 1t
15 possible for a person to reduce his
wealth-tax by deducting from his
assets the debts he may have borrow-
ed on his exempted assets Debts
which are deductable are those having
an ascertained value, and not those
which are contingent and fictitious
We do, however propose to make a
suggestion to the Select Commuttee for
a clarification that the debts which
are to be deducted from the gross
value of the assets are not those re-
lated to exempted assets

My friend Shr: Sadhan Gupta did
not like the exemption given to in-
vestments in savings certificates and
savings bank aecounts But he conce-
ded that 1t cannot be unlimited ex-
emption for the reason that there 1s a
restricted figure beyond which exemp-
tion will not be given In any event,
as a borrower I must offer incentives
for people to invest in savings certifi-
cates and 1t 15 a question of balancing
our revenue considerations as agamnst
considerations which would provide us
with what you might call loan mncome
I thimnk these considerations were

17 JULY 1857

Wealth Tax Bl 3834

balanced by us 1n coming to a decision
1n regard to thus exemption

Shri Raju again made a point about
heirlooms The idea 15 that heirlooms
are such as cannot be offerred for sale
But, I think, we can tighten it up I
am grateful to him for having drawn
attention to it 'We can tighten 1t up
in the Select Commuttee

I have more or less dealt with
broadly all the points that were men-
tioned by my hon friends I must also
say that some of the hon Members
did not criticise severely or cmtically
1f I have not replied to the remarks
they have made, it 15 not that I am
not appreciating what they have sad,
especially my hon friend Shm Das,
who has been more generous to me
and to the Government But I think
the Select Committee will go into all
these matters

Hon Members will find that the
Bill itself does not afford room for
much vanation or amendment—it 1s
fairly tightly provided, but, still, the
Select Commuittee will go into these
matters In domng so they will not
merely take into account all that hon
Members have said, and as I have
said earlier today 1n answering a ques-
tion I shall place before the Select
Commuttee those suggestions that come
from interested parties which I think
might be considered and even those
suggestions which 1n my view, should
not be considered It will be for the
Seleet Commuttee to consider them or
reject them as the case may be The
procedure to be adopted by the Select
Commuttee has to be decided by them
and I shall not say what they should
do or what they should not I shall
certainly send the suggestions made
by hon Members in this House

As I smid broadly :n my opemng
speech, I will ask the Select Commut-
tee to consider certain changes which
can be made, because these changes
are not matters in which I am vitally
interested except probably one where
there might be a question of foreign
exchange involved Otherwise, we
shall certainly leave i1t to the Select



383  Wealth Tax Bill

[Shnn T T. Krishnawachar:])

Committes to determine what the final
shape of the Bill is to be

Once sgain let me express my grati-
tude to the hon Members who have
made valuable suggestions and gave
their support to the Bill

Shrimati Renuka Ray (Mzlde):
‘What is the Finance Minmster's reply
for the transfer of property or gft
tax? ’

Shri T. T. Krishnamachari: I am
mot making a policy statement here
‘What my hon friend says would in-
volve a policy statement for she says
the object of the wealth-tax would
‘be defeated 1f there 15 not a corollary
to it, namely, the gift tax The mat-
ter has to be examined, but, I am not
in a position to make a policy state-
ment st this stage That has to be
left for a future occasion

Shrimati Renuka Ray: In the mean-
time 1t may be frittered away, the
property may be divided up if the
*1;90 things do not come simultaneous-

Shri T. T. Krishnamachari. Un-
doubtedly people owning property are
Ingenlous, sometimes they even pur-
chase ingenuity We can also be Inge-
mous and do some thing about 1t

Shri Shankariah (Mysore) During
the general discussion as well as yes-
terday reference was made for a clar-
fication as to whether the privy pur-
ses that are given to the Princes
would be lhable to tax and, if so,
under what category of assets they
will be enumerated

Shri T. T. KErishnamacharl: Any-
thing that is not hable would be spe-
cifically exempted What 15 not spe-
cifically exempted 1s supposed to be
included That 1s the genersl inter-
pretation

Shrl Shankarizsh: A clarification
was sought for whether it will be
considered as an asset or amenity or
pension or gift® Unless we are clear
sbout the fact shethver 1t 18 hable or

17 JULY 1887

Weslth Toz Bill 3836

not, we cannot make a refsvence to
the Select Commuttee because some of
the Members are very particular
about this clarnficstion We must
have a clear idea whether it is liable
or not before we make a reference to
the Select Commuttee,.

S8hrl T. T. Krishnamachari: 1 could
not clanfy anything which 13 not in
the Bill The Bill does not exempt
any section of the population or any
particular type of wealth except what
it has specifically exempted What it
has not exempted must be presumed
to come within the muschief of the
Bill 1 cannot give any further clarifi-
cation

Shri Shankariah: I want to have
your personal opmmion whether 1t 1s
included

Shri T. T, Krishnamachari: My per-
sonal opimion 15 of no consequence
whatever

Mr. Speaker* The question 1s

“That the Bill to provide for
the levy of wealth-tax be refer-
red to a Select Committee con-
sisting of Shrn Asoke K Sen, Shn
H C Heda, Shr1 Prafulla Chandra
Borooah, Shri R Jagannath Rao,
Shr1 Muhammed Khuda Bukhsh,
Shr1 Narendrabha: Nathwany, Shn
Shivram Rango Rane, Shri Anand
Chandra Joshi, Dr G S Melkote,
Giama Gurmukh Singh Musafir,
Shri G D Somam, Shn R R
Morarka, Shr1 Feroze Gandhi,
Shri C D Pande, Shr1 Tribhuan
Narayan Singh, Shm R M
Hajarnavis, Shn M R Krishna,
Shrimati Tarkeshwar: Sinha, Dr
Ram Subhag Singh, Shri Nemu
Chandra Kasliwal, Shr Saif F B
Tyabj:, Shr1 Fatehsinhrao Pratap-
sinhrao Gaekwad, Shri K Perna-
swami Gounder, Shri Bali Ram
Bhagat, Shr1 U 8 Mallah, Prof
N G Ranga, Shn T C N Menon,
Shri1 Prabhat Kar, Shri Bimal
Comar Ghose, Shni Lawsram
Achaw Singh, Shn R K. Khadil-
kar, Shr1 M R Masam, H H.
Maharaja 81 Karni  Smghdi of
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The motion was adopted

EXPENDITURE TAX BILL

The Minister of Finance (Shri T. T
Erishnamachari): I beg to move that
the Bill to provide for the levy of a
tax on expenditure be referred to a
Select Commuttee consisting of Shn
Asoke K Sen, Shr1 H C Heds, Shn
Prafulla Chandra Borooah, Shr1 R
Jagannath Rao, Shn Muhammed
Khuda Bukhsh, Shr1 Narendrabha:
Nathwam, Shn Shivram Rango Rane,
Shr1 Anand Chandra Joshy, Dr G S
Melkote, Shr1 G S Musafir, Shn G D
Somani, Shr1 Radheshyam Ramkumar
Morarka, Shri Feroze Gandhi, Shn
C D Pande, Shnn Tribhuan Narayan
Sngh, Shm R M Hajarnavis, Shr1 M
R Krishna, Shrimati Tarkeshwar
Sinha, Dr Ram Subhag Singh, Shni
Nemu Chandra Kashwal, Shnn Saf
F B Tyabjn, Shn Fatehsinhrao Pra-
tapsinhrao Gaekwad, Shn K Pena-
swami Gounder, Shr1i B R Bhagat,
Shnn U Srimivasa Mallish, Shn N G
Ranga, Shi T C N Menon, Shn
Prabhat Kar, Shm Bimal Comar
Ghose, Shr1 Laisram Achaw Singh,
Shrn1 R K Khadilkar, Shn M R
Masan;, H H Maharaja Sn Karm
Smghyt of Bikaner, Dr A Knishna-
swami and the Mover with instruc-
tions to report by the 12th August,
1857

The primary object of this Bull,
which seeks to 1mpose an annual tax
on personal expenditure above a
prescribed level, 15 to put a check on

It also forms a significant
part of an integrated tax structure
which is now proposed. Bemdes ful-
filling the need for a more equitable
tax system, appropriate to the struc-
ture of society which we have in view
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the proposals for taxing excessive
expenditure and wheglth would make
the tax system better fitted to tackle
evanion of Income-tax

Though this Bill 15 to come into
force from 1st of Aprl, 1838, it 15
desirable for a variety of reasons that
thus Bill should be passed m this ses-
sion For one thing, the tax-paymng
public would know what exactly are
the implications of this tax It would
also give enough time for necessary
administrative arrangements to be
made

The discussions that have taken
place 1n this House and elsewhere
since the introduction of this Bill
have shown that there 15 general
agreement with the broad objectives
of the Bill, though a good many sug-
gestions have been made for modifi-
cations here and there I have been
I have carefully examined the various
suggestions made While the bame
scheme of the tax has to remain as it
18, 1t should be posmble to make suit-
able alterations to improve the struc-
ture of the Bill

The prowvisions of the Bill as pro-
posed are now fairly well known and
I do not propose to repeat them here
I shall confine myself to suggesting
some of those matters to which the
Select Commttee may profitably
apply its mind Apart from a number
of procedural matters and suggestions
to clanfy the meaning of some of the
provisions, the mam points that I have
in mind for drawing the attention of
the Select Commttee are the follow-
ng

Hon Members during the earher
discussions_had pomnted out the incon-
sistency of the proviso to clause 3 &
the Expenditure Tax Bull which res-
tricts the habiity only to persons
whose total income under the Income-
tax Act exceeds Rs 60,000

I had mentioned that I was aware
of this discrepancy, but I thought that
for the purpose of epolving a suitable
deflmition, it was better to leave it
to the Seleet Committee and its ctrou-
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lative wisdom to that task Mean-
tume, I have given very careful consl-
deration to this matter and I feel that
this proviso has to be changed or
dropped For expenditure tax pur-
poses the income should not be the
decisive eriterion For, if that is so,
expenditure from assets from wealth,
wili not come within the muschief of
the Act

The Committee may, therefore, con-
sider dropping this particular proviso
It thus 1s agreed upon, 1t would follow
that the only criterion for determin-
ing the assessibihty of a person to
expenditure tax would be his annuai
expenditure on personal consumption
This being now the sole criterion, the
Committee mught lLike to reconsider
the present Tax-free hmt In the
Bill we have provided a basic allow-
ance for an individual including his
wife of Rs 24,000 It would have
been Rs 36,000 if the proviso to clause
3 was accepted Similarly for the
karta of a Hindu undivided family
and his wife a similar allowance 1s
conceded, and an allowance of Rs
5,000 for each dependent or member
of the family Some adjustment in
thus scheme of basic allowance will
be necessary In my wview instead of
the present lIimits of Rs 24,000 for
each individual and his wife and Rs
5,000 for each dependant subject to a
ceiling perhaps of Rs 36,000 or Rs
34,000 as 1t would have been, 1t would
be better to suggest to the Select
Commuttee that the limit should be
raised to Rs 30,000 for the individual
with a wife and one dependant Whe-

other he has a wafe or not and whether
he has a dependant or not, and even
if he has a dependant and wife he will
have a limit of Rs 30,000 For each
additional depandent allowance may
be Rs 5,000 subject to a ceiling In
my view the ceiiing ought to be Rs
35,000 allowang for one wife and one
dependant Corresponding modifica-
tions should be made in the case of
Jomt Hindu farmlies, that is to say,
if the proviso to clause 3 is accepted,
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then the cethng would have been
Rs 36,000

Now we propose a ceiling of Rs
35,000, assuming that a person has got
a wife and 2 children Otherwise,
1t will be only Rs 30,000 That is a
matter for the Select Committee to
examine

It has also been represented that
these minima would operate harshly
on particular individuals whose nor-
mal expenditure 13 much higher, and
who have commitments already on
which they have been spending We
have been told that 1t would be diffi-
cult for them to immediately change
over It may be that the Select Com-
mittee may be able to consider this
matter of allowing some time for
change over by fixing a higher ceiling
m the case of people who could show
that 1n the three previous years they
were spending much more money than
the present hmit bringing 1t down by
Rs 5000 every year provided that
whatever ceilling you fix, the net
expenditure over that ceiling or
slab would be attracted when
they spend beyond that figure
It may also be necessary in certain
cases to provide for certain traditional
rehgious, charitable commutments I
hope that the warning mentioned by
the hon Member, Shrn Raju relates
to this There may be certain com-
mitments and 1f the commitments are
proven, until such time as we are able
to tighten up these charitable endow-
ments, some kind of a provision
ought to be made

There 15 also some change called
for 1n the allowances in the case of
non-Indian citizens residing 1nside
India In a majority of cases, by the
very nature of conditions in which
they work, earn and spend, they are
obliged to spend, mnevitably, m their
home countries on items like the edu-
cation of children, etc In any event,
there will be no check on their saving
and remutting their money abroad. It
they remit moneys abroad and invest
1t, their income will be taxed by the
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Indian incomie-tax; they will also get
double income-tax relief. In such
cases, there will be no harm in allow-
mg an extra allowance for the sake
of their expenditure abroad. It avould
really be more or less a national con-
cession excepting that it would avoid
iooking into their accounts to that
extent.

Apart from these changes of subs-
tance, some amendments of a minor
nature aiso appear necessary. They
are mostly of a procedural character
and it is not necessary for me to go
into those details at this stage.

I have been told that the expendi-
ture tax is not as tight as the wealth
tax,. There are a number of loop-
holes that have to be plugged much
more than in the wealth tax where
the changes that are necessary are
comparatively small. I am sure we
will have the benefit of the remarks
of the hon. Members here before we
go to the Select Committee. When
the Bill comes from the Select Com-
mittee, the House will have ample
opportunity to discuss the Bill, as it
emerges from the Select Committee.

But, I would like to point out, in
all humility, to the hon. Members
that this tax is something which is
new. It is not a question of copy-
ing from here or there. It seems to
us, to those who have been familiar
with the tax structure in this coun-
try that it is particularly fitted so
far as this country is concerned and
we can achieve our objectives by
means of this tax. Undoubtedly
certain scrutiny of the personal ex-
penditure would result without which
it is not possible.

It has been mentioned that the
very idea of an expenditure tax is
something that goes against the pro-
visions of the Constitution—the per-
sonal liberty of the individual. But,
sure that this view would be
not merely by the House but
by the people who can decide on
tter like this.

But, in operating this messure, we
have to be fairly careful. While we

i
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should not allow any income to escape,
we must also understand that the in-
come is not the main thing for this
tax because if we do mot get income
from this tax we get it from the other
side. If a person does not pay the
expenditure tax, that means he does
not spend. Money is available for the
community by way of savings. Wealth
is created which will attract wealth
tax. More money is available whic!
will have to go into institutional in-
vestment. Once we know what is
the money that is saved, there will
be no difficulty in putting it in insti-
tutional investment. The operation of
it will undoubtedly take time and we
cannot see the results in a year or
two.

If somebody says: what is it that
you are going to get out of this tax;
you are going to get only Rs. 10 crores.
1 shall be disappointed if I get Rs. 10
crores. It means that the purpose is
not served and that people go on
spending. If I get more money out
of dividend tax, when I intend divi-
dend tax to be dividend restraint tax,
the purpose is partly defeated.
Similarly, I hope that in course of
time people will agree that they
should not spend more than Rs. 30,000.
Ultimately, if everybody spends only
Rs. 30,000, we may not get this tax.
But, the tax will nevertheless be
necessary as a restraint on conspi-
cuous consumption.

A question was put to me by an
hon. friend. He laughed; probably he
thought that I did not understand its
implications. He asked whether we
are going to put a check on buildings
during the Plan period? I said: no.
That is my understanding of the ques-
tion. We will have to start buildings.
We shall be producing enough cement
and probably enough steel by 1858.
They will have to start the construc-
tion of public buildings and private
buildings for housing the middle-
classes and the low income groups.
While I have put a check on buildings
today, it is only to take time over it
It somebody comes and says that he
has to build a public building, I am
prepared to allow him to go and lay
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the foundation. I ask him to be
ready for building later on m 1859
Samularly, it somebody comes and says
1 am going to start clearing the slums,
1 give my immediate permusmon It
will take him a year or two to ac-
quire the land and develop 1t Like
this, we have to prepare for action,
for the construction of public build-
ings and bwldings for low income
groups Certain amount of money
will have to be spent in very desmira-
ble directions, 1t should not be spent
in undesirable directions I it s
not spent we would not get the tax
Supposing we get Rs 10 crores, the
original purpose 15 not served but we
get this income all the same It may
be a compensation That 18 how I
have to look at it That 15 what I
would suggest to the hon Members

In this particular context T am not
mn a position to lay down that this 1s
the rmght thing Another person may
gay that this 15 nght, I am not 1n a
position to say that he 1s not right
But, 1t 1s a new tax All such taxa-
tion, to some extent, 13 abnormal
Human system resents a foreign body
Similarly, 1t does not hike taxes If
you want a tax, you have to give that
mn little doses 1 would suggest the
scheme that we have envisaged pro-
bably with certain revisions The

Agam, as I have said yesterday
pepole who do not spend Rs 30,000

the common man agan If an officer
gets Rs 3,000, he 13 still out of 1t
Even a man getting Rs 4,000 15 out of
If his net income 1s of the order
of Rs 2400 per month, allowing for
provident fund deductions, ete 1t will
a Little lower and he will not
that level at all. Probably a
small percentage—about a quar-
ter per cent of the people may come
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that 1 want to say at this stage

Mr. Speaker: The montion is now
before the House

Shrit H. N. Mukerjee (Calcutta-
Central) Mr Speaker, Sir, I wish I
could congratulate my hon friend the
Finance Mimster without reservation
for having pioneered an item of taxa-
tion like the expenditure tax, but I
fear I cannot quite bring myself to
do so

Shri T T. Krishnamachari: The
question 1s enough

Shrl H. N. Mukerjee: It 1s, of course,
very good that he 1s attempting now
to change the taxation structure of our
country m order to make 1t more
effective and equitable He has drawn
heavily, as we all know, on Dr
Kaldor's suggestions, and within limits
he has shown a certain quality of
courage and imagination but, unfortu-
nately, 1t 1s still very far short of what
1s required 1n the context of today

Sir, you will permit me to make a
few general observations before I go
to the provisions of the Bill before us
The Finance Minister, obviously, has a
very great appreciation of the views
of Dr Kaldor, but in his hands the
Kaldor proposals have been so diluted
that there 1s a serious danger of their
becoming largely ineffective

This was seen specially in the case
of the capital gamns tax, which he in-
troduced rather partially and timo-
rously last winter It appeared that
the Finance Minister's expectations of
revenue on that score was about one-
third of what Dr Kaldor had esti.
mated, though even that perhaps has
already proved an over-estimate, and
that 15 due to the fact that there is



annual wealth tax, tax on
personal expenditure and the general
guft tax, all the five according to Dr
Kaldor's suggestion, were to be as-
sessed simultaneously on the basis of
a single comprehensive return, which
would then operate more or less
mutually as a self-checking appara-
tus so that evasion could be mini-
mised

I do not say for a moment that the
Kaldor proposals are sacrosanct and
that we should not to try to adapt
them 1n the manner which we consider
to be most in conformity with the
mnterests of our country, but I do not
know how the Finance Minister could
come to the conclusion that a gift tax,
a proper gift tax, 1s not needed at the
moment

As a matter of fact, when in the
last Parliament the Estate Duty Bill
was bemg discussed 1t was pointed
out—by us on this side of the House,
1 rcmember 1t very vividly—over and
over agamn thit unless there was a
real check on the so-called gifts the
Estate Duty would prove to be largely
unavailling On that occasion the
Government did not listen The
Estate Duty which was orgmally
estimated to bring in about seven
crores cvery year to the Exchequer
has hardly brought one crore to the
Exchequer The gft tax, however,
has been given the go-by, at least
for some time to come by the Fin-
ance Mmster

1 very much hke the Finance Mms-
ter these days when he professes a
certain spiritual metamorphosis and

:
;
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tion of our commumty, but the busi-
ness community, who figured in a
question this morning, whom the Fin-
ance Minister met in Calcutta and
Bombay, have, generally speaking, a
knack of passing on the tax burden
to other sections of the community
But 1 do not see the Finance Minister
energetic enough to try and see that
between Government and those other
poorer sections of the communty
there 1s a better relationship On
the contrary, as far as relationship
with the high and mighty business
community 1s concerned no effort 1s
spared n order to make that relation-
ship very pleasant I do not mund
that relationstup being very pleasant,
1t ought to be so but, at the same time
there should be effort to see to 1t that
the intcgrated interests of the entire
communitty are looked after

I wish the Finance Minister makes
a special effort  Now that the Plan
1s there 1t has got to be saved, 1t has
got to be implemented properly Now
it 15 1n fact, iIn jeopardy because
of the multi-pronged attacks com-
mg to 1t from different quar-
ters This 15 exactly the time
when the Finance Minister should
choose his friends a little more care
fully He should meet less the
representatives of the business com-
munmity and more the representatives
of the other scctions of our people

Now Sir these spokesmen of the
business community have already
begun to squeal, but they should be
told YVery straight by the Fmance
Minister—I must concede that some-
times he does do some plain speaking
to these people—that quite apart
from socialism which may not be on
the agenda, fiscal policy today in
any capitalist country which wants to
preserve 1tself has got to try to
remove nequalities It has got to
be done This squealing which 1
cormng from that quarter in regard
to such 1tems as weslth tax and
expenditure tax should be disregard-
ed, and these people should be made
to understand that the country today
determined to achieve a socialist
soclety, that we have set a terminus
and beyond that terminus we are not

&
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going to allow the predominance of
private vested interests i the eco-
nomy of India That 1s a matter on
which there 15 entire agreement mn
this country as far as the people are
concerned, and I wish the Finance
Minister acts accordinglv

Now, the country will not easily
forget the Fimance Minister, and
the country will not also forgive the
Finance Mimmster because 1in his
budget he has tried to scak the poor
by collecting nearly twice as much by
additional indirect taxation as he is
going to colleet by way of direct
taxation It 15 not only that he has
soaked the poor also in regard to
direct taxation he 1s keener on giving
relief to the rich than to the lower
mcome groups, particularly lo the
very rich he 1s generous

Inspite of the admitted difficulties
regarding admimistration, thc taxable
minimum has been lowered so that
the smaller fry can be netted I
remember the former Finance Mins-
ter, Shr1 C D Deshmukh, <aymng in
1853 that too much of the income-tax
department’s time was being taken up
by the relatively smaller assessments
and if the number of such assess-
ments could be reduced the depart-
ment would be able to give greater
attention to the case of the bigger
assessees and 1mprove the revenue
from income-tax Now the Finance
Minister has brought about a situa-
tion by which tons of paper will be
wasted and a good deal of time.of the
income-tax staft will be unneces-
sarily spent in assessing the poor
income earning elements of the popu-
lation, while those who are at the
top are getting a particular conces-
gion.

He has given rate relief to top
income brackets in the current year
by deferring the enforcement of the
expenditure tax. This postponement
of the enforcement expenditure tax
to 1058 is something which I do not
like I know that he has a defence
end, perhaps, it might sound to be
a very plausible defence. He might
point out that income accruing this

year will not be chargeable before
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next year. But I feel that is no
defence. As a point of fact the

business community and the few
thousands of people who will come
under the operation of the expendi-
ture tax, with an year's handicap
will make their own arrangements,
Big money will put up its own def-
ences They wil call mto the
picture all kinds of people including
chartered accountants, to whom the
hon Minister for Commerce and
Industry gave some advice the other
day in Calcutia regarding the part
which they take consciously or uncon-
serouslv in the task of evasion of
income-tax. Now, all those people,
the big moncy interests, would put
up their defences and would try to
see 1t that when 1958 comes, as few
of them as possible will be assessable
to the expenditure tax 1 feel that
something could be done about it
here and now A suggestion has
been made, not by very radical
people, but by a journal from Bombay
with which the Finance Minister 1s
very familiar, the Economic Weekly.
It suggests that the personal expendi-
ture tax mght be mtroduced here
and now without disturbing the exist-
ing super-tax, but the rates applymng
should be in the range of 5 to 50 per
cent 1nstead of 25 to 300 per cent
It was suggested by Dr Kaldor that
we could as soon as ever that is pos-
sible introduce the expenditure tax
and at the same time, the super-tax
rates should continue; but, because
the super-tax rates continue, there-
fore the rate of expenditure tax for
this particular year would be rather
lower When we shall find out more
facts 1n regard to the situation from:
next year, we shall raise the figures
of the expenditure tax. 'That is a
suggestion which 1 hope the Select
Committee would consider. Though
I really have not a great deal of
optimism in regard to the matter, 1
beg to the Select Committee to give
its mind properly to this matter. I
feel that by postponing the enforce-
ment of the expenditure tax, the
Finance Minister has made the Bill
to a certain extent self-defeating and
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that is something which I am sure he
would not lhike to do himself

Then again, the rates of the expen-
diture tax which he has proposed
are very much lower than what
Dr Kaldor had suggested Dr
Kaldor had said himself 11 his report
at page 5 that the rates that he
had suggested might appear “unduly
lenient”  These are the exact words
which he used Here 1s a person
who 15 a rght-winger in the Labour
party in Great Britamn, he 158 not a
rabid left-wing enthusiast and he says
that in India conditions, the rates
which he has proposed might appear
to be unduly lenient Now the Fin-
ance Mumister beats them down even
to very much lower figures I would
say for example, that clause 3
exempts from the tax those with
taxable annual incomes under
Rs 60,000 Dr Kaldor suggested that
Rs 40000 should be the limut
Personally T would like the Select
Commuittee to put i1t even lower, say,
Rs 30,000 That I thmk should be
fair enough In regard to this Dr
Kaldor had made certain obseava-
tions m pages 46 and 47 of his revort
He says on page 47 of his report

“If the exemption lmt were
put at Rs 6,000 per head and the
maxamum slab of 300 per cent
were impsoed on cxpenditures n
excess of Rs 30,000 per head, the
liability to tax would extend to a
considerably larger segment of
the population and 1t would have
a more powerful effect mn res-
tramning spending”

He adds that m Indian conidtions
such effort to restrain spending and
to increase public saving should be
made very seriously I suggest that
in the hight of this, the rates of the
ta¥ mentioned in the schedule should
be revised and the recommendations
of the Kaldor report adapted to the
conditions of our country should be
sought to be more effectively incor-
porated in the provisions of this Bill

I feel also that clause 3 should be
suitably examined and revised by
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the Select Commitiee This clause
should be re-examined particularly
in regard to the question of exemp-
tion from expenditurc tax in certamn
cases Sub-clause (f) in particular
needs to be changed, sinte we do not
yet have a ;aft tax Dr Kaldor says
that according to som¢ observers,
the expenditmie of the upper classes
in India amounts to over Rs 500
crores This 1s the figure much
higher than the total of net incomes
after tax of all income recipients
with mcomes of over Rs 10,000
Official figures about how much monev
18 spent by our top Income-earners
are not yet there, but here 13 an
estimate which Dr Kaldor has made,
The total, therefore, 15 likely to be
very substantial if there 18 tolerably
efficient admimistration I fear that
the Finance Minister's eflorts might
founder on the rock of adminstration
That 1s a rock which might appear to
be the enemy number one as far as
the suggestions are concerned and
therefore I fear that the Finance
Minister’s good mntentions, even when
they are good, will very bhkely
founder on the rocks of administra-
tion It 1s an irony of fate that the
manner of Government's execution
even of very good measures is usually
such that they become absolutely
meffective or worse

For example, 1n regard to income-
tax admunistration sometime ago m
this House in the last Parlhament,
there was a full-ficdged resolution
and the Fmnance Ministry could not
Just brush it aside as unnecessary
The question of evasion 1s referred
to so often ind Dr Kaldor’s estimate
of Rs 200 to Rs 300 crores 1s vivid
in everybody's memory But qute
apart from estimates, last year mn thie
House we were told that—the answer
was given sometime in September,
1958—the arrears of income-tax col-
lection 1n this country amounted to
Rs 180 crores Quite apart from efva-
sion which 1s of a stupendous charac-
ter, the sheer arrears amounted
to Rs 180 crores That was the
information supplied in this House in
answer to a question Now thers
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are other things There are the
security wvaults in Bombay, Calcutta
and other places and the Government
hag told us over so many times that
we do not even know what 1s the
content of these secunty vaults
There are transactions made in the
Turf Club of Calcutta and Bombav
over racing and that sort of th:ng
which are very fruitful sources of
evading taxation and of avoiding pay-
ments legimitately due to the coun-
try.

In regard to this, I want to repeat
again what I referred to earher
about the role of the auditors The
Minister of Commeice and Industry
did & good thing in reminding the
auditors in Calcutta that they should
do something to rehabilitate the'r
own reputation I know <omec of
them feel rather sore about 1t, but
it 15 a matter of fact that wunlee< the
sharks of big business get the ascist-
ance of these people who know
the ins and outs of income-tax eva-
slon, unless expcrt assistance 15 given
by lawyers, cccountants ond a
whole set of others against whom
comments have been made even by
the members of the Incomc tax
Investigation Commission, the b.g
money interests cannot evade tax I
remember the Income-tax investi-
gation Commission once remarking
that some of those people w'o are
looked upon as the leaders of suci ty
are taking part m the task of help-
ing the evasion of payment cf
income-tax on a very large scrle
Auditors musi play their role and we
know that m our country the deter-
rents against evasion are very weak
Dr Kaldor has referred to tre quec-
tion of deterrent measures m order
to punish evasion He has shown
how to follow the Bmtish model,
while it we look at the American way
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evasion are so bad Therefore,
somehting has got to be done about
it

That brings me to the fact of the
treatment which we should afford
to the mcome-tax staff This is
very relevant to his Bill because
it 15 said that the present income-
tax appartus will be expand-
ed, but the pattern will remain the
same and the new apparatus ampl-
fled as necessary will look after the
collection of wealth-tax and expend:-
ture-tax What are we gomng to do
about making our 1ncome-tax staff
really efficient and really devoted to
their duty” Dr Kaldor has suggest-
cd that we should pay them more
Personally, c¢ven though 1 generally
consider that we should try to brmg
down salaries in conformity with our
countrv's requirements, in the mcome-
tax department 1f 1t becomes neces-
sary, 45 1t appears to be, to have
a really efficient cadre composed of
persons who can stand up to the
big money-bags, surely we must pay
the imncome-tax people a grcat deal
morc than we do at the moment
What I find 1s that when you get
serious allegations against the topmost
offictals of the Income-tax Depart-
ment, thos¢ allegations arc usually
not looked into pioperly On the
contrary, on the suspicion that
information has leaked out because
of the junior members of the staff
having supplied such information to
people outside, high up officials of
the Income-tax Department take

vindictive measures even agamnst
officers likke Income-tax Officers
(ITOs) who are courageous and

honest enough to make proper assess-
ments  Therefore, there should be
an effort really to change the mncome-
tax admimstration .

13 hrs,

In this connection I am reminded
of the very remarkable difference in
treatment which Government metes
out towards those who are very high
up i1n the tree as far as the
stration is concerned and those
are low down the ladder. When

eig
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Finance Minister went to Bombay,
the income-tax employees wanted to
see him; he had no time for them.
But when the Managing Director of
the State Bank of India resigns in a
huff because he did not like certain
things said about his high salary in
Parliament, he is given a gratuity of
Rs. 2,00,000. That was the informa-
tion supplied to us here in this House.
I did not meet the gentleman con-
cerned. The former Managing Direc-
tor of the State Bank of India who
resigns because he disliked certain
things about him in Parhament gets
a gratuity of Rs. 2,00,000

That was the information supphed
to us here m this House I did not
meet the gentleman concerned The
former Managing Director of the State
Bank of India who resigns because he
dishiked certam things said about him
in Parllament gets a gratuity of
Rs. 2,00,000

This is the treatment you give to
your staff Those who are at the top
get away with 1it; those who are
likely to be in league with the sharks
of the big business, get away with
whatever they want to do But n
the casc of those who are lower down,
a person who perhaps starts life on
Rs 350 a month and goes up to
Rs 650, if he has to jump an effciency
bar, officers higher up would make
it difficult for him. TUnless you treat
the people who are lower down in the
soclal and administrative ladder,
better, you will not get the coopera-
tion of the entire department in run-
ning 1t honestly There must be
safety in numbers if you are gomng to
have an uncorruptible administra-
tion. You may have all kinds of
confidence in the high officers I do

der and you must treat them better,
80 that the collections that we want
to make will really redound to the
interests of the country.

expenditure tax is something

The
which we welcome, but we want a
change in the administration. In
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this connection I wish to end by quot~-
ing what was said in the Plan Frame
nearly two years ago. In the Plan
Frame it was stated:

“The administrative difficulties
inherent in the existing govern-
ment machinery are likely to
prove the greatest obstacle to
efficient management. To over-
come such difficulties large orga-
nisational and even constitutional
changes may become neces-
sary. The problem is urgent and
requires immediate and serious
attention "

This was said in the Plan Frame
two years ago. ‘The Fmance Mims-
ter has talked about secretanal
appurtenances which he would utilise
in order to make it more effective.
But I would ask the Finance Minis-
ter—I would beseech him—not to
depend only on secretarial appurten-
ances I would ask him to come for-
ward and bring about a real and com-
prehensive change in the Income Tax
Act also, I would ask him to come for-
ward as a corollary to the Bills
which he has proposed m the
House today, with suggestions as
soon as he ever can to over-
haul the entire structure of
Income-tax levy and 1ncome-tax
collection. Unless that is done, unless
the admmmistration 1s overhauled 1n
the imnterests of popular welfare and
the collection of the maximum reve-
nue which 1s needed for our Second
Five Year Plan, whatever legislation
we place on the statute-books will
really come to naught. Therefore I
suggest that certain changes be made
in the Bill and that further efforts
be made on a comprehensive scale to
bring about such admnistrative
improvements as would really
accomplish the purpose which the
Fmance Mimster says he has in view.

Shri 8. N. Dwivedy (Kendrapara):
Mr. Speaker, Sir, I rise to welcome
this measure because I feel that for
the first time there has been a depar-
ture from the traditional policy of
taxation. Not that this Bill

far enough; but the taxation measures.
that have been proposed would have
been incomplete without a measure
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«of taxation expenditure So long
we have followed a policy of taxing
more and more those who have less
and less That 1z the traditional
<apitalistic policy, which has been
followed although we have been
shouting the slogans of socialistic pat-
tern Therefore, although, economically
speaking this Bill will not bring
much money to the exchequer,
because 1t 1s already known that
before thesc taxation measures on
wealth and expenditure were pro-
posed, concessions 1o the 1icher sec-
tion of the population had been given
to the extent of Rs 7 crores and odd,
1t 1s a step in the nght direction.

We know that the 1ich <ection in
our country 1s not gomg to be hit
hard by this measure But we have
broken a new ground which will i1n
future lead us to take more stringent
measures for the development of our
country for which we want more
money. It has been argued that
since there 1s no such measwre 1n any
-other country, it 1s rather a venture
which we should not have attempted
with a defecive administrative
machmery I fe.l this argument does
not hold good so far as our country
is concerned I do not feel that in
any other country there is such a
-great unanimity for achieving a
socialist society through democratic
and peaceful means The party in
power has not yet told us the nature
of the socialist pattern of society that
they want to create m this country.
Perhaps they still feel that within
the capitalistic structure they will be
able to do something here and there,
but that attempt is not going to suc-
eeed, nor are the people at large
going to leave them at that There-
fore, out of necessity they have been
compelled to bring forward measures
1i¥e this and if in the implementation
of the measures there are difficulties
in the admnistrative side, I believe
that also would have to be removed
It is better to make an attempt than
to stop here because we are faced
with difficulties. There is no deny-
ing the fact, as has been pointed out
by the previous speaker that unless

17 JULY 1857

Expenditure Tax
Bil 3856

the administrative machinery is
overhauled and ymmediate and prompt
steps are taken towards that end,
such measures will not be successful
Therefore, 1 feel that we should not
stop here on the ground that the
admunistrative machinery 1s defective.
We must go ahead and see that
that 1s also remodelled.

There are other sections in our
population, mostly interested quar-
ters have raised bogy of personal
mterference  They say, Oh! it is
an encroachment of personal life. I
do not feel this argument has
ground If one looks at the Bill, it
will be found that the Bill does not
contemplate the taxpayer to make a
return of all his personal expenses.
He 1s not required to show all items
of his expenditure. There are cer-
tain exemptions specifically mention-
ed which, in my opmmon, are
too many Then, there are permis-
sible items of expenditure Even
under the present Act, one has to
show his accounts so far as income
and 1nvestment are concerned What
15 required under this Bill is, he has
also to show his accounts of expendi-
ture The whole 1dea behind the
scheme, as has been pointed out by
Prof. Kaldor. is to get a return of all
income, expenditure and wealth in
the country so that we may have an
integrated approach to the entire
problem Therefore, the so-called
bogy of interference has been raised
by people who are known in this
country as tax dodgers. Let those
who have exploited and harassed
millions of our people and amassed
property, be a little harassed if it is
necessary

I am glad that the Finance Minister
has agreed to revise clause 3. To
my mind, the method of assessment
suggested by Prof Kaldor is very
reasonable. If we really want to
tax expenditure 1t will not be pro-
per to take the family as the umit.
Prof. Kaldor suggested that an adult
should be taken as a unit, He should
be given exemption to the extent of
Rs. 10,000 His idea was, if there
are two adults and two children,—1
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child will be equal to half an adult—
the toal exemption will be Rs. 80,000.
The Finance Miruster has agreed to a
ceiling of Rs. 30,000 for exemption.
At the same time, he 13 also propos-
ing another Rs 5000. I do not see
any reason for this addition.

There 15 another difficulty, if the
Select Committee decides to retan
clause 8 as it is  When 1t 1s con-
templated that an expenditure tax
will not be levied on a person whose
income 1s not more than Rs 60.000,
it is just possible that a man whose
income is Rs 59,000 and who «pends
a much smaller sum, say, K< 35 000,
is likely to go secot free  Therefore,
from the very beginning, we should
not give the impression that Under
this B} also, as in the case of
previous Bills we are going to give
any room for such tax evaders.

This is a measure which 15 really
sgainst high-saving and high spend-
ing and has received general support
Irom all sides  The Select Commit-
tee will go through the other
1oopholes that are there The more
we come forward with measures like
this, we will be able to achieve the
purpose we have mn view. With
these words, I give my support to
this Bill
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T g A W ¥ ¥ wwaT g
fr t¢ 77 Az smbwy ¥ ap W
whw T eva  ewfag foe
g 4w fag oI TG ¥ I
ng @ & gww (CotNOw)
TR w fER O W AT 9 )
o By G FuT Ay Wt
# fxg sy ot § 9% A
et @ A g | v
foreY Tg UHAE A T T AE T
¥ e g |

W A e e

w1 wefrd g gk 5 TR I e
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FW@I T U AG AT FUF FF T
fer &1 3® FA &0 59 dadi
A g Fr AT E | q7AT § WK
W ga TmAAe ¥ ZFd) F1 A @0
AT AT IOF S 9 ST wr ™M
AL TS AV AF enmaT st LR
g oHET adrar a@g frwar & e
ATET FT 3T ag TAT § A 55 7ol
9% 25§ & @i W@l 1 weEi A
EN daT ¥ (7] Az %, (wfae
FLAE | F AEar Z fF ool aF
®IEd FHT AT FT ORI g, &7 UF
Al S (5§ Wwar g7 a9g wEdde
af"fmr%'l g% ° Ie4 I marw wE
grT Mgy | ag & wavEr foda
T ®2Ter & v ez g wex

T+ 5 st ov wwa

T8 FT EW OERA HT AW AR 49
( Five Year Plon Success Tax ) g
fezm ST v 'Eﬂ' W g3 OF {STTSH
gqrm SiREEEEc el
H T e @, - |

SMET 9 ST wigan S (% BT
frieze @i 7 o Gay 51 @F
fag 2 31 = 38 o F9
3 & == 93 Fsw # g9 2
STT &7 UE] FIAT SEET LEIRC -
9T CHT FT & | Afww § wwwan g
fF g7 us wed & wigde fgaa &
ST WL SHT gL U232 9,9 T 25T
guwRe F foar i A€ v =g
g @98 w9 Feg IaW & foaiger
g 7T AITST F FAUT FT qEE A A,
AR & FETd AT 7 o14d, ST
®EA QAT TAETL g, ar S99 7
791 feg-afeawans dar grit 1« @i
¥ qdr & few-afeadams dar Zwm,
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T T ATAT BIA "rsr( wiq & faa

TET AMET AT TH ROA A7 LW
ST AT YAl WA g | ad EE
A T AT FIAICT § (@ gn SN A
qEsi & CEAT AT O @7 @IS A G
fefmm @=7 #3340 | TH uwER A
T XA a7 aCET ag § 1% ‘“"
7% THIT WF FTOTAE gf AL TF
F @O 1T & fA7 g €L 7
for forer =it % o =oaT @ AR S
TEG 3, d AT & 1 TW 9 H
g WA f FETE 1 AT AT
F, ARTA H ﬂ'ET ST =TT 3 |
I W€ FT E AT A -a% aﬁ
FZ FEAT a'r%;ar g wETSE ¥ A
faramag o gw< & R A 2

g

P A

ZHA IO FEEegEa § faar §
fr g uw qar faeeq gw1dy, foa
€ ZTAT W FAQEIET W6 399 A4l
BN 1 guA v ¥ argar fEEr g
foF g7 37 FI TMImamdz § fAwEn
FeT TR AR A4 AR fewe
IS WE ATEH a0 | SarE §
A ol w7 @, % fag 9w Iw9 ¥
fF Tt wrg@ Ao T FTHAE & b
zg faq & faa ¥ wa 9§ @9 § a9y
sieefwda oz & fr su% afa afes
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far got ®oar A% N & fed @y .o

ERT—ag 3iF aUF ¥ @9 gAm 4T
agl, 98 9 AW @ )

T9 Hid & FEHST 937 F § =T
FT O ERE F IAWA TTed 77,
sr$w fafreex agw 1, guT faimes
I FT HIT I 9 A1 F
P wer @ §, R wr
BT AT o@e F€ T g0 &
T IH gO9 ¥ qud am &y o9 &
q95g TWde Fe fpar am, e 47

gt g 5 w9 2w o®e w9 Y
S aY g #Auaw wAdEfE § uwm
wag q f& 70 wfiew o i 4 g\
frar &, Sfea awg S oY @Y, 3g
T GTHE FT FE T & @i 0% (Mg
g wegr Sw e 2 AR 3w & fad
3 qATCETE & HEEE § | 9dE
T, IHY TEW F AAWA. g A
fafee aga™ 7 S W /W X
g W@ g, W vwie ® fF g
qifearde & =T 6T § TAHIAR
a7 %Y a=atg TF g9 95 & SUTaT
2, I H GEI FW | gg Far
deq 339 &1 AT 7 ugadfea¥ W
1 fewr g—ag awmRy W™
g ! '
13-23 hrs,

[Mr. DepuTy SPEAKER in the Chair]

. WE ¥ gy @1 4 99 wrg¥e ¥
wEE F @A §, St 6 F9 ¢F
|ET 9 g &7 47 | SF&T T 9 v
fF a7 Z76i & fad 9 weh=d wmw
ST | # Fd wET Agal g fE
ag @ faogs T9qd g WL I®
§1 7 gEAR atg 3, 9g e
AAG § | AR TAEA-2HE  A(HAT
gak gfwe sfwax §, T iAe
FHE & | - O F 99 FAL qgy
§ A% T i o ¢ Tl o
FAM § A S ~f T & 1 TF
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& wew wo, gfawdqd @t fredw &

wag qeem  ( Perform ) gy

g

7o faafes @ a7 S fasrog &
ag qEd aw #2097 A fosw
q uger ¥, 59 {5 ofi FamE wEAw
fafrex 9, 3w gew 7 faswa &4
41 fF gu 3w 7 wad g Ay g,
¥fFT  SF F FEw AT A4 & | 3w
AW ¥ AYAR oy A=4EY g, foT @)
I3 @ gFar g, afFw AT F
T AT a6 T AR A H1E 9@ a1 §,
ag T FE TFq AET AR § AR

| 9 AT ARAr & | H F Fgr AT

& oI AR 3 a9E ¥ Caw agA
FL A TaW FT wEAl ow fagrd a9
st AT wle Za9TA Fi IEW
TERT ) 3@ 97 guR wigAw fafwes
HTgd WY GET g1 W 4, F$ AT &
™ 4, WIfF ST FT &@NF 47 F 3o
FUT TG q SAET § 94 a4 g,
siq fiF AT AT ar fF a9 aga st
AT E 1 SR #1 for” & wanfa®
Roo[3oc FUE FT YTAT ErAT g
wa fearéde Y Qoy FAe F1 g7
A T & 3 o9 9 § SAT 21 8 |
7T g Wraw & 5 e naeHe %
adF  q FTEwN-eE aga W A
Ire, M AR ufwmee wfeed
g, @ faem @@ gEgr ATET @@
gadr § AR T O@ O ¥ 9 ™
&7 oE A gEg 7 g9, A A
qT, 3@ a1 G5g FAS WA AGA G
T &Y gfrar & & W Y TG
THE | TF g Fasar q (war @
T\ e fed wd, for o
ST S AT | W S-S a
—fIGAT TAFH-EqH——2A & fag qaT
g, dfew feurdde 7 9o & aga «
ferr 1 frge fedl g} amw
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T feam wf Y, forg ¥ 7 o 0F
TRy M T oo ot | aEd, wewwr
Wk wre Y wrEeTE aer F Aoy
® WY o oY gETRr dBF §, T W
wrrdt Tww ¥ vawr et §, Bfe
o o S T e ad qer fe
TR PR W fFadamr g 1 W
AR FE § W e age g
W W@ AT F ag $7 s wE
fs tq 78 FITN ¥ W9 WA wERdr
g @Y WX T A7 N AgW
T | WY §1 qWEd ufese
Y Wi W o, e
I Y A A KR, AT v w9 A9 faw-
Afeedwr ¥ war S Wy @ wwar
7 gy ferde R faw q@ ¥
wifrad § WX feqre dz #3 & Faw
¢ mwrsedfanad 1w
¥ @ W ORI 9 & T A
£ ) TuieT e A e
W Y YW § 1 @ a wfaw
e W eNLE  WifeET W
wfrez ywn-dvg wifsax o 2y
g 70 a1 ww
Wasi g Fdmam I § o
WIRAEAM@TE | W 0T o
ea-2N WIS & AR § W
¢ fe formd ag Sl #Y af fr it
wTgn & fag oF M we T R fem
T TEQAT A FT ¥ | FARA TR
gw f§ I ¥ FTRTAT WX &7
fear w@y W Tw aOwer & TE i
ag WA IE T 9 T )

;ww Ww A TN aw
wqHY TeE aTEw AT ¥ w6 7

jfensge ww wwiw  F OF
o qHET ¥T faw FETIRATE | A7
fewnem & W 4, JwsToN ey
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wifeeawm & g a1 WX 39 9T

- T 9, IE A R e
WA gL qF wH
a1 | g ow @ 9T e v
HTRET W I 4 T g7, ¥
fre W feardie & a¥ wifisw g
AT g3 WX IEA AR AT AE
77 ferer fear f ag wrfwes wifaer 7Y
§  wud TATRe™E % AT agy
™ gar | ag g s § fir fag
T § TET GAATRAE AT gl
q1, 9% THA-IN WfEA ¥ T
Ty s 0 xg wnfeac fagrer
frmr g1 | ofies IR @ QW

FF ¥ fog s wea AR E | W
off JoHE 7 %00 F Y3o0 WY WH
A, AR fEE
e weg uifear @ 91 A&
Tww ¥ 7@ wrar f§ o & gy &
T 1l T AEEHQ ¥ R adt
sarr ofpsrdt ot o€ § 5 § g ey
*7 &% awg ¥ th™ ST ERd € |
drmoam W A AT W
a1 Fq TfeaT oY anw AR Wl § R
gEeriia &1 &g av fie g7 99 e
wr g ) forw &1 g S Tl
T Ted g | aw gee W fafie
w oIy g ¥ Fd e SR a@
X awd§ | W A ar wrer § B
7g WR T WU AR G w1 ¥
g § o o | w1 A [t &



feg wwfearsfer dfasft
W AEE ®, W Q€ 8 § fgnw
v, frgraa wadgAes Tl ¥
QUATAAT &1 W RS e faw
& ¥ Afg 1 9% v W
| ot g T Qe A kR @ R
YT GIgW W FET § 1% gfefawyue
HARAT 0,000 ®(GT &l TIWAS
ot Wil o % ¥ # o @
ok AT HERT AT ) feqic @ @
mmﬂ tfame & waEw
g wfE 1 # o wAr
g & feg wafeamfer dfaelt ot
0 & T & w3 i dfw g @
W 9% g wmar  foder & o e
) ywow, z@aE W 9Eg 9EE
v @ oW R £ fedr R
fﬁmhﬁww#mz}ﬁmq
A at Ay v 1 Afsa am
MY & fF qg W1 TAww Iww AT @
3§ A oA & wwe sfefagqua o
feg sm-feamfer &frelt A o= &Y
HTE I TET AT § ST A% ST w0
gy g 1 BT Wz s gmv
fo AT AN AT Tgar
u% Wy g e g o gwlew o«
g ot § e &t g1 sw e WA
o | uw sfefagse ot vw A
® ow § afew 9T 99 #Y ™ Fer
&) wwftafem o W 3w a3
v e freger T ¢ 0 @y
a0 qww 7 A o1 vgr & v ag ww
LABAR O £ U R S
W ¥ g W fw oA, e
Vo~co HIMY &, TAET Wt feat

54~az
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W A7 el @ e &
g T QA R | 7@ O A
frg wafearefse #fast o7 s wr
R WA T W v WY
feqg wwfeage dat g7 Fm
g T fey swieagfe @t
fr= 1t vl oY ATa=Y gAT st
fraadrd 41 IgA @H =@
ng WS qAAE & (7Y WY WA 470
A LA gI9H & WET A 8 9/ WA
w17 @ t8¥s 7 ag " o far |
fag wafearfey &fielt oiv o gfe-
fags= 1 o 71 afrw 97 T 04-

- OFAdw ) 3 ¥ fer e

o gt o Ffew 9T Fd g
T @Wéﬂ*ﬁﬁ&wv'ooo
&faelt & faa fofie Y wf 8 si¢
“.'Fxfﬁ[ﬂ'i'-fﬂi‘u,eeo £ ot T
@ 1 W e A fafuz dWY
gfqorArsrHafd ) wrawr
grTw fafrer &%z qwa, o=
arga, (A wdr & wga qn
ga7 A0 A TAR A fear G
¥er f6 a7 oY Edwm w1 faafaer §
7z T[E WAQATAT § | %W A
#1 ¥ TR §Em § e
qer fear s w97 WG gw
T qv 9 w1 & fafaee wga &
fagm & 9 7@ ST T T (¢
T aEd g a1 F WA AN
faer & aga Y ¥ wEw WY oA ET
¥ qmA 6T T 1 WA AT AR
fpar | ¥ W1 @ | TEF AR
W W @NEY WS 19 At oF ey
fafaex wrg famer aw &2 9
waré ar 977 IHA T4 97 A fEar
TR w1 % 78 wnaw Adt § fr QAT
#t ( indmdual @7 undivided family
M) ow § @ 97 WA
wahswrzﬁﬁﬁttmm
¢ dv ow dfast & § WX IR
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wT g &y v § A o7 Faed W qT T &% w9 fisw g &

qrw v § 1 war wre dae §
Ty 7 7 o f6 fpga@mT 7 3500
N fafae wft § a1 e @Y fafwe
tw wuad g Wl we
ag® "W fafae &7 3,000 & 3,400
T T fewr A W G TEET QAT
w3 faqr | o7 o wewTES T,
folts ad a1 | wifs fow 9T &
W A & ¥ AT FNTEAT
& & e 98 g A o fedls
A 91 | T ® qC Ig ATHAT TAd-
e wataa & grad O f63TaTar |
ag T« iy FE ¥ 99 F@ FEL
g | A TEAY @ 61T dET
® arz A FGETT A FY I H A
af argery v o wt # oo
a6 97w wEAT | ATY Sy w5
g7 &3 g9 uw dfaafa g1
78R *g f& fam § w3v 3 a1 &
& SqTLT AT AV AT AR T ST MITEA
A I S forfwz g AT ar Py
T 9 | 2w avg A At frerw
faar ag oRT dfader &1 fEw o
R @1z Wgw T AR
4%y | 9§ www d AT e«
Fry Y8 #7 §F oEF IHT A7 fa?
¥ ¥y fear 1 & waw adt ST wgAr
i gy TR T S T AL T
et ae aTa § wag &4 T Sgan
g AREgug & e sm & g feam
Ty fh Y T dew wafearsfes fgg
<Sfweltsr ¥ aqw fwar omr @ we
Qqqﬂqﬁﬁ:ﬂrmﬂ T dq g
Juer ¥ qU fyar G w@
T fir QT T wre 3 A T
frraE ¥ awat &1 A sy e
# o aff wgar f m@ARE W AT
Wt Y 1 W e & O WA
A0 @ wg e ST wewE)

@ w1 AT T & et s fE
a0 FF ¥ ol oy g gy I
g, TAT o7 9w WG, dfEA
A e FzATer @Y 7 ¢ I 7 EW
1 T WA A eER
Fofesw v faams g W
sfefagoe & w7 379 § %7 aqH
s foar &v agw war wiow ol
araw § WX @ e AdY ¢ s aqe
a s | fow ova foursa wet &
argw T T wEFa fafiex ¢, 9w
Fag AR IAET fgae SqET TRt 9
f& fod @mETA & WTAEAT W7 AT
gt 2 W ST der § sl ag AR
feamgfee fevg dfwdd & a1 o
gMv wAT Higart @ g uy T
felr wer & 1 wR AW
frg dfmeft & Wik 717 ¥ W W
arfae § WX qoITKE #3@ § ay ST
WrRAt A gER & FOw W § )
A7 % X ¥ fage are ofr dwET
oy {8 &7 ammErar |

o 5w faw & Wy qarew
fagr war & W ferdz @ e &
a€ g1 vl 9§ A # wreAl )
fgg S faelt & ot fadde § ouw fd
o STy <o g WAy gy —

‘Provided further that where
any expenditure claimed by sa¥
individual as having been incur-
red 1n respect of any of his depen-
dants has been allowed as &
deduction from his taxable ex-
penditure, the allowance permissi-
ble under this clause in the case
of a Hindu undivided family of
which the dependant is a copar-
cener shall be Rs. 2,000

M & fed Looo Tar T §
@ feg wfenfer 4inft & folt
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Reeo frwrmar 1 qET wTET
g fr ag few wfs & wmoT aT
W § ag v s f
W Y & foams widt 31 oy W
o frw & o sy T Oy & ane
v oo g g ow gRfEw ¥
soa® F oF dfelt oTa 7 7w dA
& and § I@Er CEEdfeAT W
W &Y AT A A W F w7 @0
szt sfayaw o< ghm farawr
orf fowen a1 AN & fWd 0w
fafe e FgT T gas &1 &R
o Y § aaam & fad wyge sifaw
® dfew at o o€ e AR
ot ot g drgy @ gery W
agr wifeariz & wree Sfxde aga A
ferwa ¥ g% woff Fofr Fegaq
o @ W & aga | ofew faw
IR & @ A q8 qwr ad &g
i3 @& fam 0 Aor ar 5 fF7g -
feafes  dfielt a1 fax gosw 2w
a1 8 ¥ & ger fear s R A =ngr av
fr zam el qrife caw & If@
¥ 7 ey o afew Yt g arfean-
qz # g1 e o e AR e
% wf s F qamen g v e q
TER e q§ A & 1 @R
ffade  arAfad a1 qare 7@ g )
T %21 g wgan {6 $1§ qUT a6
& @ W S AR WA R IR
23 war &1 & fd oA fwan A
ot dwy war F@ B qEATEE QL )
¥f ATz ¥w TEd #1 A ey
€ w3 § o T & s s e
grmgafafrc g s d
@ oreew @ w@r A@ TR
o1 g fafrer mgg 3 @ w@e
geraw ww & w3 faar ¢ 1w
s oY e o o€ § g el -
forx & forerer & Rowrar o Y & ¢
Wiy @ fafe o w faw & g
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A w1 Qe AR, qER e
dvr fr wx famr § W agw
WRT YAATn ¥ foavr @ §;
ow sfefaque o ow wafeamgey
firg @fedy #Y o o cwm 2em
¥ W AT g, O g fear
&1 &1 % Ty & 3 far o fisew
w & fr a1 ot grow o7 faw &Y 357
®T %% 3 a7 ¥ Sfeaw # fmge
T A @A F IR wT g e
¥ w1 fix w ) oy
i 1 # ¥ WA B ) oTw
a7 #) fagwa 7§ wd w30 gan g
fr 9 g7 @13z W% | FY &q AT §
¥ W 9T 3T T 775 g OO I@R
Fafaw gy geer w3

FATEATAT F EF A TN a7 AT
afF d T ieN 3 gw F g, § o
Wﬂ?ﬂ"ﬁ'ﬂ’ﬁﬁ?@mm'
FATEETT TARAT FAET {5 g7 &
fadlt & i< g & 377 qae & -
W S oF ¥ § Wi a8 OF G
e & f fasY aorg ¥ av oY 27 &Y
arr @ et & fod dfeg-
P {1 75 @ o fewifemiwm
Qv g T RA awek qavew
fax grmr for foor v &z W o X
w3 5 72 fm ant frsy e 2w
gt & IaF a7 ¥ A F afer
FH FI AT § AR g FA X 9
2eq ¥ ¥ | WO ¥ e @Y7 b A
% smaa g fF g aweet feg-
wnw § q¥ AqE § AN a8 W g
fir TR & gF Qar fr O sENY
2%q M o 7 e afgd ag IT*
| W@ A W) g I9A it g
B gy § 1 I fgwray ady § e
gefafrges we T g Wy
gt g wwdw ¥
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éfre BTeR ar@ Watw]
g wieAe fafreet A 3
xft WA ag wo fe AR T
s fe = oe @ faars §
wifis forr Y 9% g% S0 w4 A
WAt dreE TR &E g T W AN
are & § Wi wrae frfree 3 v
Mgmwimﬂ'i‘aﬂ'ftﬂ‘ﬂ
g & v § fis 7g den f6w R
e wegl  aman | ¥ W‘Eﬂ‘f‘ﬁt
¥& wrere fafre swa 7 faewr
} warfoa 7g & fr @y #7 Fwrze
ag § fF g N T w0 AT AW
gor & ag fawgw aw amgde ¢ Wk
qufes & g% ¥ 48 & 1 v 9g Wifed
fe gren 23w ferdRe oY 999 we-
W X oF § vow §f & Foa
wrforg gY 1< OF a1 swar 7 ¥ Afe
TR W H T CE A & AR ag
9T IF AR S WHEL F1 AT
& ot & oY SR dew T @ WK
¥ A ¥ gEd N9 Ae § R ag
o @t T § fir 3g o g dm R
AT W § TG AT FT A A7 WOEET
X wr @rgz W = ¥ T
B |1 8y F @ R faw v
qr W § ¥z FAE &7 WG @
R A T 9T I wifaw ) o<
W qafew caTge wrE o Y @ fF
faeft xed Wt aohw & awdfr §
® arr | F ot dro ¥t wgw Ay
frgray ot £ fr 9914 gt ame
s frar /R IR wifiw &
fe ag = oF W g a7 fF gw
g G @« QA § goe @ A
afer & wHeE ¥ € q FgAT qTAT §
fr Iz WF e P F e
vEd s T g a% 6 o 0
e g w3 a% e faf
W W WY e s
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srorqer § W< g e wek T Frmg
¥ ¥ gerr fy Sy g S GaT A
& fis o row 2w ¥ wrTeel WY Wy
oY 3% o 3T gt v w.fed wir oy
g & W | TIwEw XG4T 6T
wfifrger @ T ¥ g wifgd
frroruaiia ¥ 2w tadRog
e T w1 fir ¥ e SR gE

T @ & v enfuar A g
Wrefroreer avAd & §, I ATF W
w1 w fenAr wgar g ) g O
wfeR wiasz sfaws w1 g §,
wfex ¥ fr ag waa< a@T A1 wige-
T g Afew qg WAL IO Lw
wHET AT AT A &% 97 qOE A0
¢ it ¥ wwd A mar S}
fed sveE 3@ FX AR @
P HT IEFY AT qATE 2 2T §
SR A &% 97 genE 7 & § v I
97 gaA 29 @m gAY 1 AT gA+
qmfeas e ot o frar @ W7
W #r wgr wEar g ot -
fiven wfacde wfawac vy ¥ g
AT TATFTI IS AT H
T 99 UHEC AT NI & A q@
wE gand A ¥ | T @ wy
g7 g@ =t N IF R FE 2w
WEIX &1 JINT A AT w7 L,
¥ we fams § 1 77 S gEdfeeT
ufedz sfreaz §, sa® A @
fogre ¥ frgraw 3orca & ag Wi
WHAT § W T ¥ B Wod amAR
T IEHY GA, T SN UHAT B
AT AT AN L AT | XWY Wy
¥ §E AR TgaT § W St qwr
amr § 1§ wgE g 6 @ awac ¥
7y wfewe o fod o av fac gy
Wi frar arr 1 w0 o frer W S
R A g g Ay § g &
o & wd v fir oY fredfr weg



wiar § ¥ wigez e wfwwe § )
T TEE AT TR GF AR A AF
waTat o fs ag qfews swac 1
T Y AR 7% feon # yEw @
A g WA FEdegTE A 99T WiH
Tfiwgfer it s & A O®
wrw wifewar e gwt § 1 ag WA
qur g o1 ww dww  fewrdde Y
gfew W Wi A FEw @A
AT & 1 WY A 9T T AHAL AT
qete g § 7g §fedde =y ¥
Mg sEb i Em AR B F
st ¥ aww § A @ aifgd | W
WHEAT FT AR WX ZFAR AE
gy N9 O F W@ H § | g
st e & oW § N @ 4
W TERE ¥ mraga w< fRar o
ok et faegw gfeddz wr O
T &g w7 feagw o Jfeww
aFET § WK W e grise &
Aragw w3 fzar o & @9 W 377
FEET 9gX WX gF  argderaw
dfeadwaa dwiy #y @ w@w s gara
AWET  TAEE R WY OF  wofeed
R § 99k W ag Sfewd wwaT
& gd agm o f fasgw gfedde
fews wwat dmr 1 dfew awT 1R
% ag wer fad g7 § -

“All officers and other persons
employed in the execution of this
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Provided thaf no orders, instruc-
tions, or directions shall be given
by the Board so as to interfere
with the discretion of the Appel-
late Assistant Commissioner of
Expenditure-tax in the exercise of
his appellate functions.”

Tt wemw A0 iN & § Wk
TG WEHTT FAT CTHH-206 &1 7 &1
70 max ¥ vafa ¢ fe adw A
£ I # e 5 W wey ad
¥ ATORH A T ¥ TEET AWEA,
ZTEHT AT A §E ETERE ¥ ARG
#< ] dY 7 w2 sfedee qfewy wwa
g WK GE € & Swi W o age
gFTArfan  dfeqdwm dEm 4
wa Yq & TIEA-3% w1 W] T
T Smer &, &e9 i, CwEgfEeT
&g, W A 9 WO 3N W,
ag frgmw w=0r § fv o afew qe
g foro® gra § w@er ¥ §, TEwr
A o1% W ¥ gfegET awm 9w
ag AT A% WY J Wi @)
wde wfges sl ) gfedsy
1 Frgraer arfa §Fm W 5Ed aeT
1 o dferiems & m 1 T @
giiwE & MY & wfgg

T A § WAt qaewg WA
s &t aes Rarr wwger g
g 9T ware wrar § fe feet waedy
w1 fs Iuey w1 g% &, F o wwET
g f& @ &1 & efesifeasrage
g ag 7z ¥ forw wrew 3w
wrfeeR o1 fady sifsae & o ag
oTg oY IuN agw g od | qg @
fs Saw gaw & geeTe i far g
AR WATH qg @AW GO g [
% uw (fadied mg # 6w Gacog
fawy T E, 36T § wd AT ATRAC
fEwameoagad i fs uwag
gy v 3@, 7 W oF § e vy,
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wg 3w T W § o e g
&< w2 | 3few gg arfaor aft & G
et qfade & I sad wgE N
Y g7 ¥r 1 f o Y eraorg RET
% ®T 7w Reamr wwgar § e
Ry qg faer § fie sa6 qfada ),
gk, ¥ ag 7 feer & fw ofada
G ¥ AR IFW TR GA ¥ dow
wg o 2w (5(4) owdfewx dw
#1 wenfer awr § 1 IEH o ey
¢ s z fic dw ore few onte daer
wR, dfew ag o Y & F sewr g7
wifag ag #¥ dgar won ? W
aif wew T F & § W T
feac Ay fear war @ Y dwer &2
wT AT & 7 awr 9% F Ay g www
a7 & fE 3% gA o 7Y, Ia% afaams
o o &, o orfge Y 7 ) sl
7 S FY A FT ¥R F AT
7g e drar | gréee wYwr Jaw &
A Afad fs @wa dwm wieaT &
fawrr & ¢ fin ag o felt ooy &
afferms § @Y I+ & § FF ag I
wuad fe g afeeme g S
g | ¥fsx gw v % faq A€ wifaor
& & 1 T A AT FT A T A
AW 9T TW T 4 o w2 v }
¥ Y 40 & I g e dAw
w2, T B TEE w W AT sowferar
ANz A 8, S WO AT

ST W9 7 TH L& W ;T g
¢ W fegm 4, o Q oF g
) g w /1 gt 7 =1 wre fafa-
2w oTd § 1 AR TET A I A/
®1E e A WA wS BT FE AT 47
R fecag SwF I 2 ;@
wat o gy 1 e oq ¥ w7 W Fafr-
o W T @ aw ¥ W B
wefafe &, 3wk faems fafider
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“he may, in cases falling under
clause (a) at any time, and in
cases falling under clause (b) at
any time within six years. . .”
T e Tm A T F W g e
(6years) gx @ ¥ I @
g o migTar . § §ave wNA
¥ 7 wew fx g wee ar fafie-
T F 4 g o Ao = v ag
w1 fege 3w &1 9t 1 faedw &%
z A7 sror fafwdam e ax s &
&1 2 1 7 anfoa 7 ¥ Fe wrew v
) A & fod frar &1 wqa oy
T

o qF T § 6 smeer dew
o neafea 2e9 &) faat q o |
AT WT gWIT {ew § U oA
& arerr fad 3,000 § AT gAT
'[ﬂi‘Tﬁ' 3ﬁo,eno@1ﬂ'| mm
& oAt § 7 W@ F &Y Ay 7
gnoow#mm I
T@'ﬁl’ﬁ"-‘i'l Wﬁi,oooﬁ'ﬁ’l‘ﬂ%
i &, ag Fowelt &< 7Y §, ow aw
¥ wH 94T @, qE WHIC §, W™
wgT @ v e fAe gedie aw nd
§ | TTEIC oY AT AW qwed §
¥ W W1 7 AT I ¥ Fewaden ?

ot gt qwelt ggw | awmar e



tce ®U¥ AT Arrears ¥¥HT
qgr gov §, wnfex aweR & fee
it oY o F e § 7 e F wff
¢ Wit § ot qurg & wdor gar

« w wefaal § § w fw o da |7
o ffed, T fet o o &

a1 daT &, 39 I wwer 7Y faar @)
™ 7 A 2 e & A o Ady
tfr s ge fed 2 Ay sa
fr e feqT Iq | W A® A wH-
ardy SrerET F e @t § 1 W@
a fgw @l & Afew sw &

g T | fear ? o IER
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# o ¥ aoy qw WW #
ats Wi fewrr wmar g ogw 3.
Wealth Bill ¥ 9 firg =gz dfirht
¥ wqifeers § ww F aga fefesfra
§ 1 & W wén fr Adwe W4 Sw
fefesfare #Y T WX ¥ 1 ¥ wrw
wfem & warfeew fefesfder §
oY o arfaw At § 1 R T aga
s § f% TH Wealth Bill T
A ® Fw 78 et i Y F aga
@ T I 39 fawr & qafeers wok
w3 |

wﬁ:m#mm.umm
g ! TH Y F AR AW § W
v ¥ efada w1 giv AfeT agw g
Y qrady E § | WA AN qH § IO
forar § fie ag S e g, ¥few
% o i dvw qR=~ s g
wifcfome v & ford Y wifeormr oy
& fr w¥9 W g 9w | 3g e
g

TN TH ¥ ¥ fear §

“The Appellate Tribunal, may,
after giving both parties to the
appeal an opportunity of being
heard, pass such orders...”

# s g fe ag o P §
e dw e ¥ AR § @ o
R ¥ ak & 0 & afed | g A
g @ e v e w wie-
e § fr Sed Ry B R AT A 1 1

14 hrs.

o { WR Faeag TE W
ot gow fearr SwEEr g1 IR T
s @ Ao ¥ J
¥ a3 aroaw #t ara § fe whnerc
s wr ag sfera ot fear mar §
fis s Ty AW fin GOPR WY PR
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& @ ¢ & wAwdz w7 fomgw s g, T W 7w 7z wfem §r wig
Afwt wdt g wheTe A fear Wi W W W R g wfe Q@
§ fiv wre Y€ aww Y fir oo & A R T A & ST Wl Wi
TAHT TTATEY qT HIAWT qTgw Fear- Y FIC ¥ W ¥ W WX & w7
X W qF I BT A qZ 29 e fndly ¥idw@ ¥ wd soT AR fw

9T WA WAL & AT § A
¥ Y| T wieare W

gl F PO F I T 9
T wET SRAT )

uq & WO gEavag g6 3L AT
oo T sgan g 1 gaR wfewr
fear mar § fe oo w0 wifteR
IR &Y fewres 7 qUR | TR TEEH
¢

“Notwithstanding anything con-
tained 1n this section, where an
assessee has presented an appeal
under section 23, the Wealth-tax
Officer may in his discretion treat
the assessee as not being 1n default
as long as such appeal 1s undis-
posed of

AATAATAT, TE Q@1 wwer g fw
# fet mem 9 fomir @@ A,
o o O oo ) wRE
1 ) sfeaacd fr ot # 3= s
2, a1 fagfEl ¥ ¥ a1 o el o<
IX T X ) @ TR e wIfeAT
#r qg wiewc feqr mm g 9 fis
qeltefen B2 § 1 & argan g fis @
whttre $12 & ford Y qg s
wfgd | & ST ¥ o KT AT
fie oo @ 7 1 fig e o %
it #Y wefter duer 7 &Y o o« AW
TaH WX WY Ay T fear 9
wiitw § aw § fF wiw F daen
R 7 W) AfeT e o
gy § fr wfitw dawr g9 | aga
i o o o § et st e
N AW s T | xafed e ¥ W

77 ¥ 37 fa=r & wvht wfgg

W o TR e A W e
Wty frRw A a ¢
W Wifetm & g s aw
WA & § 1 & wrgar g fe gt
e & fod @ @ W o e
# fag IC g # fray <@t o
wfen ®f TaHe & 99 O W AW
¥ fag oF qrew § o fr g aw S
¥ 4,3 g2 @ar § AT W ag el w
w5t & ar 999 3% 79 & foF o
e &1 frare a1r @ wfgg
e o wrgde sl @ 3y Al
AT, ¥ IERT AT FTER AW G
& 3a% fog wx w1 N fEw
Taqr afed |

Mr. Deputy-Speaker: The hon

Member has been continuing to give
reference to Wealth Tax clauses

Pandit Thakur Das Bhargava: The
sections are the same but they are
numbered different Where they are
different, I have indicated them.

Shri T. T. Krishnamachari: What
does 1t matter” It is all tax. ¥You
speak on some tax

dfen s ww weiw v @
WX qASAg TH 1% H1 ITE fawrAw
WTEATE | €ER A NrheorT § g wrew
v Ay o folly &1 AR
30 Fva W 18 qoow fem @ fo v
g o agfefed wddlr q¢ & wrely
and 1 g & vrew S grfeeT o
o § 1 ¥ Iw vy o ag e
qe § T | ww wre ow frw F @
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€ o g fear a7 o age Ay
€ 1 fiew e gETaT A feww
wore e ¢ ) .

W { AT 7 Ry H Y 6

AT fearr wmgan § 1 q@w feer
™E:

“Whenever in respect of any
proceeding under this Act any
expenditure-tax authority ceases
to exercise ‘Jjursdiction and is
succeeded by another who has and
-exercises such jurisdiction, the
authority so succeeding may con-
tinue the proceeding from the
stage at which the proceeding was
Ieft by his predecessar.”

W 7 9 q& TwnT § | 4g
EAHH %4 & At &) (wfaee ®1
HIHATE ) 397 Frge fawr 9T § )

Shri A. 8. Sarhadi (Ludhiana):.On
& point of -order, is it necessary to
discuss the clauses in detail at this
stage when the Bill 18 being referred

to the Select Committee?

Mr. Deputy-Speaker: It is being
referred to the Select Committee and
some points are bemg given out so
that 1t may specially direct its atten-

ition towards these clauses.

‘fan emwe -t wrly - F sgan
§ oo fovme &% ot o o
wfere ¥ fe wre oy s ot ey
Srfem q& T a1 8 gwar
§ s 5 9 e Trew dww wifeae
& qret wrk & S ForewY aorg ¥ sawr
ORI W § W@ A Hw @
wifeaT ® oW ag IF T qu
Ot sefrer iy o 1 & adf s e
SR g 16T WK ag whe-
R wqdY 7 gy Fear adar @t forey
T X & gy § S ggF W
€ Wi 1 ofad & e bs vl
owt wfmer Y fir T o W et
w9 ey g v aw
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we ¥ AT ¥ gy TA A%
* avw R g § O fs g
& ymfems ¢ 1 fafaw Sedoaic s
7 ag wwr g & e 1 atE
g wifeg 1 dfew gon foer §

“A notice or a requisition under
this Act may be served on the
person therein named either by
post...... .
wara ) T § s g ¥ fud g
9gAT IE & 6 gefan qEEw @Y
wifed | o< A7 G &Y AT AY §RQ
T@ # wfag 1 & 1 T@r WO
1 9o § 1 gz qfed i ad
dimiwmeamAT g WR A
wifam & a1t § |17 97 ST qaveg
g arfed | & wnga e fadee w2t
0 GTF Nl AEASAE T | LA WS |
7 g g1&r AR N T Iga
wEw il & 1 9T aTF FW Tag
[T 4T AESAE A AT AT A R
T i dRlwd ¥ Y R 4 39
9% AZY FAT AT 1§ AN F
wxAq fafsees § ot g s g,
& v yhafes g 1 o Qo
faager gt & Fe snfafedey rlc
] D AN W) ¥ qafew oy
Fifew mifag g, & & fod o
IBT Y T T 9w E

“In computing the expenditure
hiable to tax under this Act, the
following amounts shall be includ-
ed, namely, any expenditure in-
curred, whether directly or
indirectly) by a person other than
the assessee in respect of any
obligation or personal requirement
of the assessee or any of his
dependants which, but for the
expenditure having been incurred
by that other person, would have
beenmemudbytheum':

# g a2 7 Wfcfebem diw vom
g § | SEae fafreT e vow
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AgTurlt ag aad fi gt greT Ry
| TITRT TR ) W et Y ey
| & $1  fede—mn  wthg—w
CATC YT ®T Wi W7 R, av wqv qg oY
I8 oo ¥ oy awwwr omganm ?

Shrli T. T. Krishnamacharl: That is
Pprecisely what we want to avoid.

Pandit Thakur Das Bhargava:. Sup-
posing a Mama, brother of the mother,
brings Re. 10,000 by way of gift at the
time of marriage, will that be regard-
ed 85 an expense incurred by this
person indirectly?

Shri T. T. Krishnamacharl: If it is
contributed for the marriage of the
daughter then ‘yes'.

Pandit Thakur Das Bhargava: It is
a contribution of the Mama. That is a
very dangerous thing. The word
‘indirectly’ should be taken away. I
would respectfully ask the Finance
Minister as well as the Select Com-
mittee to kindly look into this ques-
tion,

8hrl T. T. Krishnamachari: One can
have a dozen Mamas, both real and
unreal.

Pandit Thakur Das Bhargava: They
pay it out of their own pockets. It
is not he who is responsible for it.
He cannot also refuse it. You are now
making this man responsible for it.
I would request you kindly to consider
this point.

Then, in clause 5(1)(a) the words
“wholly and exclusively” should be
taken away. In clause 5(2) it is said:

“Where any expenditure is not
wholly and exclusively incurred
for any of the purposes specified
in sub-section (1), the provisions
of that sub-section shall apply in
zespect of so much of that ex-
penditure as is reasonably attri.
butable to any such purpose”

When “ressonably attributable ex-
penditure® is provided: for in sub-
clause (1) I do not see any reason.
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why the words “wholly and exclu~
sively” should be there in sub-clause
1(a). I would, therefore, request the
Select Committee to look into this.
question also.

As regards “dependants”, Sir, in the
definition so far as an individual is
concerned it is said:

‘“Where the assessee is an indi-
vidual, a son or daughter wholly

or mainly dependant on the as-
sessee for support and main-

tenance.”

I think it includes major sons and
daughiters also if they are dependants.
At the same time, I would like to-
know whether, if there are three sons
and two daughters all will be depen-
dants or not. From the speech of
the hon. Finance Minister I thought
that he was limiting the number of
dependants to one or two. In view
of the fact that the Government is
out to see that the population of
India does not increase, I think it is
a wise decision. But so far as these
words go they are capable of being
interpreted that son and daughter
mean any number of sons and any
number of daughters.

May 1 humbly ask, what has the
Ppoor parent done? After all a parent
can also be a dependant on the son.
This is an expenditure tax for India

Shri T. T. Krishnamachari: The-
son can spend Rs. 5000 less on him-
self and spend it on his parents,

Pandit Thakur Das Bhargava:.
Similarly he can also do in regard to
sons and daughters also. I do not
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for Indwa the rule cught to be diffe-
rent. I would suggest that parents
Junay also be included

Then, what is to be done with the
wife so far as the allowance 1if con-
cerned?

Mr, Deputy-Speaker: That the hon
Member himself must be knowing
much better

Pandit Thakur Das Bhargava: Here
we are to be guided by you, Sir You
will be pleased to find, Sir, that on
page 4 under sub-clause (d) a basic
allowance of Re 24,000 and a further
allowance of Rs 5,000 18 provided
for in respect of each dependant
There 18 no mention of wife The
hon Finance Minister when he was
making the speech said that an mndi-
vidual included both himself and his
wife But here there 15 no mention
of wife I should, therefore, think, 1f
wife 18 a dependant she should also
be provided for, if she 1s invisible in
(d) that 13 a different matter

Mr. Deputy-Speaker: I hope the
hon Member does not requre an
answer immediately from the Finance
Minster

Pandit Thakur Das Bhargava: No,
Sir. The Finance Mimster 15 very
dlever for all of us He will always
say that he will leave 1t to the Select
Commuttee and I know that the Select
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things, as & matter of fact, many of
us were converted I submitted here

piece of evidence of his persuasive-
ness

Pandit Thakur Das Bhargava: Sir,
I am really very unfortunate that the
hon Minister was not here when I
started my speech Had he heard
those portions of my speech I am
sure he would certainly have been
converted to my views

I think, Sir, that that Finance Mins-
ter 1s successful in whose regime the
people love the taxes which he im-
poses upon them. I should like to
congratulate our Finance Minister
because he has received so many con-
gratulations here in this House Every-
body has liked these two taxes except,
perhaps, myself So far as I am con-
cerned, my reasons for congratula-
tions are quite different. 1 conmder
him us a very successful Industries
Minister When he was Miunuster for
Commerce and Industries there was
open general licence and every indus-
tnalist was happy When he 18 Finance
Minister, all of us are happy because
we know that he will see that the
Five Year Plan 1s implemented. After
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it To o wht (famry) : yuremA
wgwen, & frict wom W g %
avrirg waes § sy wnw gl F
fean 3 s e o AR A X
A § e sivary & fad W @
q’q%,fﬂ'ﬁﬂmﬂ!wtﬁ;q
fipft ad o i R AW B €A
oF § o A gafeg oRs T E

Jqreqw WY ¥4 AT AT
7 dwi A woa § @ s A
g ?
diww sTeT WA AWE A9, T
5 ®x & #9 gg @t #iw & fF wnw
arqer gt A gAw AAT AT AT
waA AT )

“[ﬂwiﬂ‘ﬂm?l“
®Y aY gz o FEAT Ay @ 0 AE A
w1 fareR gardy e dra AT
¥ qur iF F e fawdt §, W@ A
EY I9 W HIWE w4

W v § e 9 & sarr aw
¥ faar §, afwr gfs fpdt e &
AT AT 9T @ A Hr Y, vy
W & 3 37 ¥ ar? ] o awhw ¥
9% 9% $E A Afow AT F
waar g fie terore ofr saem & oredr
8, e fin 3, afew a8 T ol
t 1 qarfas o §—a el 4 g—
v wrr dewr €, Sifiem o &y amg gt
BT Rtfegimimy dmw
oy s ot dvy wad e §, v A
TETAfE WATPR 1 N O
WETT & FqUaT 20T T WS | o a0
€ e F wmar W g o € sivefrore &Y
W guwr ¥ & uen e e ot
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fatwe w2t § wy o o a) qT Ak
wuft offe agr ¥ ow dur Iwer faw
W Bt 5z P i S O e
g T fede wEE vew i
TR w & d s o P ow
%31 fax femr ¥ qadw *®@ w1
qgary

Mr. Deputy-Speaker: I have a short

announcement to make.

Yesterday afier the result of the
Division on the motion that the Rail-
way Protection Force Bill as amended
be passed was announced by the
Deputy-Speaker, some Members com-
plained that their push button sets
were not in working order masmuch
as the pilot lamp on their seats did
not glow After the House rose the
push button set on each one of the
seats of Members who gave their
names and numbers to the Table was
tested, and 1t was found that the
lamps burnt simultaneously with the
pressing of the button and push switch.
It appears that the button and the
switch were not pressed simultane-
ously by Members which 1s a stne qua
non for the correct recording of vote

I might also add, perhaps 1t may
cause laughter, thatsome very impor-
tant Members were not pressing the
buttons but the screws beside that
(Laughter)

An Hon, Member: Who were they?

Mr. Deputy-Speaker: When they
complained, there was no light.

An Hon. Member: Some screw was
loose

Mr. Deputy-Speaker: May be some-
where Perhaps we will take greater
precaution next time and demonstra-
tions shall have to be given when we
have that chance agmin.

dfe wor areray “witw” (firegd):
I wgRT, e & we O
faw, <& wam sy & SOwT A gaew
®@ ¥ fad g gor § o qrr oot
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Aot WY gew A & fog A O
wraenwar § Wik fer T wmd dan
wwy Ay feqr ar wwAT @ 1 WY, 89
sy §7 ¥ forg oy A fawr @rad war
¢ T & vy wTAT 0 W qwwar
g fv cg 3w & gng o & farg, oo
oA & fay qar s oY sevate dav
& mar ¥ W 9 d7 e q i)
#r ThaY & f= 7 oW g T g,
Ig dT A T w74 & for, w7 A
¥ &A1 7 widw ¥ wias 727 IR
7 3, AENT IAW § q4E §, I/ WA
¥ gfrafaa w71 & fag ol g9 H w=v
T4 ATEAAT AMA & (77 {64 A g7 FATQ
¢ ¥ wod fay ff @ v & afew
W & fag oft w413 §, Toa ¥ fag
At FA% § 77 WY T AR Fr AT
8 wE & weed § Wi OA1 S
grazaT At 47 1§ qAAT g frewaw
7 TIRg # ey 9 & 47 W97
fagwamil &t g7 W & g wvos
Y & R S qurfq ¢ W faw
F ¥ 7 AT TAT F7 @A AR
§ o7 7 wuAY & (% woiAa W 939
Aifag 7 78T 77 e F9 ¥ ™I
WA vz AN ey aur faar @
T ¥ g9 W @A, 96 gea W A
4g A@AT 9¥ I KT I qg T
o7 A0 6 W o FT @ § @ TR
w17 Y A qrer A afew o R wTw
M adawn g swghe ¥ fr 3@

fasr wmTe v § 1 YR IR SR

* qbet & ft s a1 amem W)
& o wdd qg AW gEE FHET |
aiw daw el § B gwat sl
& g gw ®F T @M | g @
qém fs @ WA ¥ v foewd &
AAAAFE ® | Fwr A wAr Q& I
% ¥ w1 wHT wIg @ wf qur T @
fie o & & ff o Frerer w2 X
2wy aw i Wk FToTE W O
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e g s <row Y G Y FrEw
¥\ wron W v @ fie g A Ay
¥ 3 ot aga wies od AR I
Wy wfus Fatd & SO0 59 O S
o ot Ay T 1w T A F oY
 wury §, wiaw wwe ) afer Gor
FTq1 AmEd & A ot aga whew o
€ I arfem &0 oR &7% gAY WY |
TRy § | gL TR F wfew ®) ae
Ry &1 &% gAY g ¥ qwoaw
TRfav dm | smerw ¢ fw
T AT At fo,000 ¥ HIT A% TIAT
% w7 3Y § o gl O T QR
2R Qooo o wk wht T 1 R
TF gtk qafag 76 v fr §
Tl agy wrgy § afes  wig A
FRffseat sA S ag g |
QEy oY g At wwar fis A€ %o,000
T gg@ # FT q¥ FT@OT I AT
IR qmq wwr § W T @
Wi a8 s & I @

a fifea Y wfe ga ¥, 97 Nfea
& wft g 3, W T F 2 A qW-
IydigE-gE I

oY g § TawT gW & A qeAqY
&Y, oy gt & T @ & WM G
€. 57 & & IY qrer AR AT Ay
W ot A1 § Y wrer ST T
Wy, qaT w7 ¥ W A U W AS
T d oy el T Y ww |y
& § oy @ AR | o et v
Wh) & awg T ¥ TER WY W o
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wow g Vol | & W i o I
sraeeng § Iwer qfe ff o @
STy § I gt g oy § s
dwg vk Twd W urrerwar gy )

oz e qQhrfRr opr o S

T Wy gt §TAey |
g Wt fegem w Ao ar 1w 57
T5 FT €T £ w1 F gawa
g fir oY 2w wow A o Y @ 7€
WE WA W ITAY § | gawT
st e v fag d e g g 1 4
gawan g o o vl g8 o7 39
T & ¥ & wad SO fadwiea
# wgray faeefy o ol & oft af)
wgor a1 e ¥Www Ay  wieg
faRelweor Y W IO A AT
wrfge | o ear o ey st & S
& ot & wofen saw it g 1w
QW &% o A § WA 3o OF 2
& o ft & | 90 TG B JEA 8T
&) W7 | Lo TAE 30 FAL T
ST T W9R 9T 9T g &
7wt wx fFg & ST @8 12w fRar
arge o< fiew wr fearre foerer foear
WATGAT | FH AR BT WA AT WAT
€, e o g fedww g,
aeft gwTy W W o gw gfe ¥ o
grgarewe 2wy famr v §, gadarr A
wrefirat ¥ weafir A3, da F ¢
# faafer w3d & T % W= &,
I W B 9 g STm
wan g Wi gwk wfy el s
e waar § | g g e gady omg
o3 gt o dar frer€ T 1, SEW
wegst feqr g

¥ ww fr @@ & ag @ wgw
AT § 6 oy o AW A qA AT A
§ @ & K W TR I At
ot wifgq wafin forer 7 &3 *f v
o5 widh § xg a¢ 7§ Ywy fie 7 W@

17 JULY 1957

hpndi;wac"ﬂ 3892
tarder gy gmem R e & ofY
LS SRR Ll AR R
3 T € ot & ) @ o A
gt i grorsfr Aw g
ot zfomn o g1 w3 § fag afe
¥ ¥ §r dar agw fear o o
A N g N gefa fdy, o
xa® ot afcors OF & woR € &
o ar Tor wwwW grm, wierare
gYT, TAHT TG4 TqT TAYA W7 WA
fedrr W gt a@ S 7 +ft 7g faearer
Jeqw Y g fie @ wad g & QAN
® gaafe s feg fer wrdt af
a7 g% § WX & gAr KR w7 ATA
At FO | @ @ aQa o
agpfa A Tow w faddr sty
T W= g WA Jaw it e
g 8 ¥ daT AR I 75T AE gl
¢ 1 59 avg ¥ Wl @ wTa Arg T
Y g i ofr Tow Ay e Y el
9 TP ¥ A Jercarfae T WE
TRy g ey e § U FC IR
@ AT & g g9 99 A faa
AT T A | W 2T A G
QRPN IZF e O
i T B oY § A T A
afew 2ad F ag w1 @1 & f6 T8 A
Fidmxr A N R T RE
X @i 7w § i qafaar @
T S o Ay wraet off giE Wit
T @ o §, & ot I qohefa &
g2 wr§ o g @ | ¥ & qeliafaady
¥ forray foredy da e Y ag (oAl
T a9, 7§ Y g Twar § | @H T
A € www s § o IAE TG
agfeit o o QY § | W B
9 AT 7 B §4 A § fin AW
T A TTEA-Le WHE §, W1 A
AT HY @I § v gAC T A g
T gaT A ) wwar §, qEAT A JEEY
 §f I wfae Een-dve WK



Taz
mzmngaws

1 cafag gl EXETT WY @7 fawy
¥ fady gedfar wolt it e wly
g TTeN 2% wHE N ORST W R
¥ wrr & gt A 7 &1 Yo a5 o
@ § wdife oi§ 9§ T 7 gagd av
T | gawy faamed a1 adw ww
I g 7 oW Wgm, T waAag e
TEad v @A 1 & wgm o gd
T T T W F@ & fag oF
WEAT GE T R o fawgw qiax
W §arra & ST @Y qafow ¥ 259
1 §A7 A FIT TG TF 91 #¥ o
TEwEr 7 HTAR WA sgfae awng T
w ) R gt fawarw @ 5w wmed
gy g R R SR ¥
&9 § 7§ F1 8T a1 FTHR FY FA
far daar & ®9 § gaw ) g7 AN
arg & s JAar #1 ag faerw &
a1 fis Ia% T8 ¥ Y 9T T dN
¥ ¥ F age T @ § 94T IwwT §
Fgyawr grn W7 ag afge watar
&= gy Y 3w F7 A€ A TR @
g St weAr Ifw 29 AW ¥ gEI
F | IHIAH TET FN T 39 FY TrerTen
¥ foe e SO0 #Y g w1 e,
WYX gAY ST wEr & AT 97 ey
A {47, W W I9 W F qW
seT Iy g favnw € am v 9+
& far mor 747 qMEE ] 9 dR 9%
& foFar areTT, § s ¥ IEE 2
¥ XFTT FT A0GT ? § THT AT By
Farx 7 g o W o A 2w fgw @
faq wyaT wdex 3 Y T  IEH
¥ ad ag & s S frerme @Y
w1q fie Iaq oY dar Sw wF wew F
ferqr orm ag dwC @S A e
R Sgwr wfy weiwe e WX 1
&qaT 2 & fawrg Wi Saet awfa &
fag &are ot 7§ e 3 I
¥ ¥ FTAT AT )

war 7 & o ufww 7 % vy

17 JULY 1957

Expenditure Tax
ot 3894

oY frer gy wvar §, Fewr gady ST
g v st s wrow F 47wy fie
@ faew o WY agm awlt ot wfw
) wrrveat Tt § witfe g frfewe
7 ¥ IJeanft § Wik fafe & 1 ww
mwﬂ#nﬁmmm
g

st avfear (dw<) : SaTeaw
wERY, § doq dww W gEETRET
&t QY f Zedl Wy g0 W
g T wror 2 & A fdfia ow o
grar WRE ¢ W SEwr aER AW
¥ fog oY winfom o wfr 7 &l
€T T FOFT TAT T TG FTAT ATEAT
§, xg sfaw fom ¥ o Wy g dw
AT # e qdA w0 g | @ ol
v 7 fafgm @ &Y Qoo ST }
W FTH 70 56 € o g wfafoe
o= fet JEEr q@f WX ag Car ¥
§ e wyvg Rwarfemy w7 woAr
qME wRT FAT wATiER |

WET OF § o9 du o7 A § 7
TET W g o wn @@ WK
TE R ATE & I Ao dw
AR & TR Yo FAK &G I FF
wfE a7 fggem & oF Wwe v
¥ qr R FATT TYAr A g wer § v
% wwwer g v qw dofafes d
WTH GrETEEr § oF At foed e
Yo EITT TF *Y geafer & Iq g
&% T8 ¢ o ag woar 7T wEr A
W g R ¥ a9 )

o aldw ¥ owgdac 2w W
AT A g s g fw T o
R AT & o & {o g
o% ¥y fafe v & o ) 9w 3 @
w©q qfa wRd N wew swRd g
fergeam | &, oY oY wRHY L g AT
o FITC §IAT @S ¥ § IO A A
v X & fratfor iz ferwrer wd F st
aiver ager dvr ¥w e | g T Al



3895 mugamm
[& =tfear)
W o1 Wiy iR gaTr w oF o
2w § Wit wrdamE 53 & o o
T TTewde ¥ W 9T HT Yoo
wd T & § o dew dvg 3 W™ w@d
7T 3wy ww 3@ e ? A @
e g § 5 3 e N a1y @
W T Yo PN ¥ fagr 9w @nfw
qTRT & AT ARAT AFAT AT S WA
T wggE B e 7 o warw @ owf
WX e frator $0F & wwAT ard wer
QG | AT PR FAA RN JATH
¥ AW Firme @ e o e 1
Yo TG, X o s ORT =T
dwg it o T ¥ WA Ao ¥
fo TAT & Ay F ¥ fagr amg )
O W IRG W agd wEww
t W g owww & g &few
B9 %TET & | W1 %W ¥ # AR
4R AG A A T TN FPIT AR
SR § o wg g a1 5 & gy
F R w7 T w@fE gare am
T & =y grar @ 7 A 99 g
# I OO wT ® Fowa @ W A
A ¥ 91§ § 7G0T 1 F &Y rger
W EF R IR A gg gy
am & wifgy W T gy |
wifge w1 & sean g fe gwrk aFy
% ag W &% fin g ol ag 9@
fie & gt ST AgaYT AT sz B
ot ST & G AT Lo FTT TA AF
v & ¥ W w% H ag w2 fwoEw
@ RyawT 3w v g fgwr
Wtﬂiﬂ! t°°ﬁ‘ﬁ'ﬁﬂ?oo
WA | W e W A g e
TR W ¥ gL A & wieH! F T A
%7 WTT W Wfgy WK g aF Tww
s Ifwe awr 3w B Iwfa o0 9%
waT & % fog ¥ efge 1w
WY wifes o vy WO ot & wre §
woft afre w war won o

17 JULY 1857

Expenditure Taz~  .3896
Bi

Shri Supakar (Sambalpur): Mr.
Deputy-Speaker, this Bill, when pass-
ed, will be the first expenditure-tax
measufre ut the whole world
and 1t will be a novel experiment for
our tax collectors in assessment, col-
lection and realisation. When the hon.
Finance Minister delivered his bud-
get speech, he said that this is a
form of taxation which has no back-
mng as yet of historical experience,
but it is, however, a tax which, given
effective  admunistrative  arrange-
ments, can be a potent instrument for
restraining ostentatious expenditure
and fpr promoting savings. For
mihating a taxation measure of this
nature, our Finance Minster has
rehed on the report of Professor
Kaldor, who 1s the author of a book
on expenditure-tax. No doubt before
Profcssor Kaldor wrote a book on
expenditure-tax, such a taxation mea-
sure was contemplated m the United
States of America 1 am quoting
from a book by Professor John F Due,
entitled Government Finance. At

page 276 he says:

“No spendings tax has actually
been employed in the United
States, Canada or Great Britain,
However, suggestions for such a
tax were advanced 1n the United
States as early as 1921 by Ogden
L Mills, then a member of Con-
gress and later Secretary of the
Treasury

“In 1842, the U.S. Treasury
recommended a spending tax pro-
posal to the Congress, but 1t was
not taken seriously by the Con-
gressional Commuttees ”

Thus You will see that in the past,
there have been suggestions for the
imposiion of the expenditure-tax,
but 1t has not been favoured. It is
only now 1in India that we are going
to start the expenditure-tax.

In this connection, I shall draw
your attention to page 21 of the ‘Bill
where the number of assessees is
calculated. You will see that the
estimated number of assessess s,
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4500 individusls and 1500 Hindu un-
divided families But, from the state-
ment that was made this morning by
the Finance Minister that the proviso
to clause 3 of the Bill 1s likely to be
deleted, 1t seems that he is of the
opinion that there should be no such
restriction on the imposition of the
expenditure-tax and that this it
of Rs 60,000 ncome-tax Lability
should not be a part of the Bill when
1t emerges out of the Select Commit-
tee We find the floodgate of assess-
ment 18 laid open We do not know
what will be the number of assessees
who will come within the mischief or
under the purview of this Bill We
do not yet know what will be the
standard of assessment A minimum
amount of income i¢ fixed mn the case
of income-tax But, in the case of
expenditure-tax, we do not have any
such Iimit, except for the fact that
the Bill provides that individuals and
members of Hindu undivided families
will be given certain exemptions 1n
clause 8 sub-clause (d) and the pro-
visos thereof Save and except this,
we do not know what will be the
ultimate amount of taxes that would
be realised and the amount of ex-
penditure that would be assessable,
because, we have no statistics what-
soever regarding expenditure either
in the case of individuals or m the
case of Hindu undivided families It
18 difficult to correlate expenditure
with income and 1t 1s difficult to guess
even the expenditure that a person
having a particular scale of income
incurs Therefore, 1t 18 very difficult
to say at this stage what will be the
contribution of the expenditure-tax
to the State exchequer and to the
Second Five Year Plan

Out of the Second Plan, already
one year has elapsed This tax will
not be assessable before April 1858
Therefore, two years will have elaps-
ed when this Bill, alter being passed,
comes into operation Even then, 1t
will be a very hard task for the tax
collectors to lay down standards of
calculation and how to check evasions
or avoid incorrect returns We have

used to ma‘inmhr for
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several decades But, neither any-
body in this country mor any one in
any o country 15 used to any
stan of determining the scale of
expenditure and detecting any cases
of evasion Prof Kaldor's report says
that the comprehensive return that
would be called for in the case of
personal taxation would be a panacea
which will cure all evils of tax eva-
sion But, from the form that 18
suggested 1n the appendix of the re-
port, I do not think that the loopholes
in the case of attempted evasion are
plugged, or that we can expect that
there will be a fool-proof system of
return of personal expenditure or
personal taxation as suggested by
Prof Kaldor

Clauses 5 and 6 of the Bill provide
for the exclusion of certain expendi-
ture from tax In the report of Prof
Kaldor, he has exempted certain
other expenditure, which cannot be
called wvoluntary expenditure, but
which 1s involuntary or forced ex-
penditure so to say, For example, he
has enumerated funeral expenses, ex-
penses of child barth, medical ex-
penses up to a certam extent, accl-
dents hke flood, fire and expenses
incurred as a result thereof, expenses
te treat physical disabilities, etc
These expenses are rather m the
shape of compulsory expenditure
Prof Kaldor has suggested that these
expenses may be excluded from
taxation I hope and believe that the
Select Committee will take into con-
sideration the desirability of the ex-
clusion of such expenditure

Regarding the schedule, I have a
suggestion to nmake Instead of
making the rate uniform above a cer-
tam level of expenditure, i1t would
be better that the rates of expenditure
were arranged 1n a slab system That
would be more equtable so far as
the expenditure-tax is concerned I
hope the Select Commttee will take
these suggestions into consideration

Some Hon. Members rose—

Mr, Deputy-Speaker: Those hon.
Members who have spoken yesterday
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would be given a chance only if there
is time Those who have not spoken
on either of these Bills should have
‘the preference first.
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Dr. A. Krishnaswami rose—

Mr. Deputy-Speaker: Dr. Krishna-
swam wants to speak”

Dr. A, Krishnaswam! (Chingleput):
Ifyaumtmertospuk.
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though that will be a departure from
the rule because he iz on the Select
Committee.

Dr, Krishnaswami: I am thankful
to you for having waived the rule that
a Member of the Select Committee
cannot participate in the debate,

Shri Ranga (Tenali): Need not.

Mr. Deputy-Speaker: There is no
rule like that.

Dr. Krishnaswami: Very well, Sir,
then it is a convention.

This Bill bristles with many diffi-
culties, difficulties of a procedural
and substantive nature, and it would
be proper on my part to place before
the House these difficulties and invite
hon. Members to offer suggestions
for surmounting them. I am sure that
the Select Committee will derive con-
siderable benefit from such sugges-
tions.

My hon. friend the Finance Minis-
ter pointed out with commendable
constructiveness that the fact of this
tax being new should not be an argu-
ment against it. 1 entirely agree with
him. But when he further pointed
out that the assessees today are only
a limited number, say about 6,000
and that therefore we should not
be exercised over this measure, I
should also like to suggest that with
progressive experience this tax can
be widened to cover a larger number
of people. Therefore it is all the
more imperative that we should
examine the principles and the various
difficulties that confront us at this
very early stage.

Sir, it has been stated in the
Statement of Objects and Reasons
that this tax acts as a deterrent to
expenditure, This cannot be gain-
said, but in its present form it applies
to a small group of whom it cannot
be said that but for the expenditure
tax the members of the group would
indulge in large scale expenditure out
of current income, still less out of
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accumulated savings. The class of
persons to whom it applies may al-
ready be saving a good portion of
their income anyway. It would theve-
fore be somewhat optimistic to pin
faith on this tax to provide savings.

Let us recognise that while a tax
on wealth is meant to diminish sav-
ings, tax on expenditure is meant
to increase private savings. Consider
as against this the immense organisa-
tional and administrative tasks which
the successful collection of this tax
would involve. The system of asses-
sment proposed in Chapter IV, clauses
13 to 17 of the Bill, will in addition
impose a liability on the assessees of
disclosing details of personal expbndi-
ture during the year, a liability which
in practice might involve consider-
able harassment and the burden of
keeping detailed accounts of indivi-
dual and family expenses.

Clause (13) specifies that every
person should furnish a return setting
forth his expenditure for the pre-
vious year. If this and nothing more
were involved, there would perhaps
be no difficulty. But if the officer is
not satisfled, the assessee has to pro-
duce such evidence as may be requir-
ed in support of his return. This
means that an assessee has to keep
detailed individual and family expen-
diture accounts. What is more, the
officer has the right to probe inte
every transaction. An expenditure
account, after all, is in many cases
unlike an income account, a reflec-
tion of the personality of the indi-
vidual. The powers given to an ad-
ministrative officer to probe into this
go far beyond, in my judgment, the
permissible limits of State inter-
ference, This is particularly annoy-
ing because in order to levy expendi-
ture tax one need not give these vast
powers to the tax-gathering autho-
rity. Indeed the author of the re-
port on tax reform, Mr. Kaldor, sug-
gested a different approach where
such details of expenditure except
those pertaining to the exempted
category were not required to  be
revealed. The assessee, under his
system, wag required to declare only
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his total nssets at the beginning of tax However, it 13 doubtful, whether
the year and at the end of the year a person who is to be taxed on his
and the income during the period expenditure will have any great in-
His expenditure was to be calculated eentive to curtail expenditure,
by adding to his income the difference especially when he 15 going to be
between the assets at the beginming taxed at higher rates on his income
and the end of the period The very from investment and on his wealth
fact that such a system could not be as well Besides in the type of

society that we have, it wo be

adopted, perhaps for legitimate rea-
sons, 1n & country lLke ours 13 a
strong argument for proceeding with
caution and for having a form of
procedure for assessment which is not
inguisitorial in character

15 hrs.

The broader aspects of the case for
a tax on spendings have to be
examuned, and Mr Kaldor's argu-
ments which relate to the theoretical
supenionity of the expenditure tax
over the income-tax have to be
brought under review Mr Kaldor
points out that an ncome-tax leaves
out of account certain kinds of income
which none the less add to a persen's
capacity to spend The defimtion of
taxable income, according to hum, 18
narrow This argument has, however,
been met to a considerable extent by
extending the tax net to cover capi-
tal gams at super-tax rates To a
large extent, the other argument does
not apply 1n our country, because
there 15 as yet no evidence of a con-
siderable proportion of persons add-
ing to theiwr spending by drawmg on
their wealth, a frame of reference
quite different from what Mr Kaldor
had 1n view

Still another argument which s
put forward m favour of the expen-
diture tax 1s that by excludmg sav-
mngs from 1its purview, it encourages
them. On certain grounds, this sounds
very plausible But one would lhike
to point out that people save because
they may desire to spend i future
Although they may escape when they
save, they will none the less hear the
tax in future, when they spend out
of accumulated savings In fact, it
is 1n order to deter such spending
that Mr Kaldor recommends this

uld
quite difficult to decide the limuy
allowable expenduture It 158 on
matter that I should like hon
bers to offer us gudance as to how
to separate personal from non-per-
sonal expenditures For 1nstance, in
the present stage of social evolution,
the joint famly, or in its absence,
strong family ties, determines the
responsibihities of an earning member
You cannot determune by law who
constitute the members of a family
Of course, there 15 the danger that an
extended defiition of the famly
would be musused for evasion On
the other hand, a purely legalistic
definition

Shn T. T. Erishnamacharl: There 15
no danger; it 15 a fact

Dr. Krishnaswami: I accept the
amendment

On the other hand, a purely lega-
listic definition of who constitute the
family can lead to hardship, especial-
ly 1n a country where the only form
of social security i1s based on family
ties This tax covers today about
six thousand people But m course
of time, hke all taxes, the nets will
be cast wider and a larger number
will be brought within its meshes

The question which we shall, thera-
fore, have to face at the outset will be
whether one has to permut hardship
by disallowing expenditure incurred
on dependants or whether the expen-
diture tax officer 1s to be given the
power to decide on the ments of each
case, whether particular members of
the family are to be considered mem-
bers of the family for this tax

It may be suggested with force that
neither alternative is  satisfachery,
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Therefore, I, suggest that we should
give serious thought on as to how we
are going to reconcile the demands of
tax reform with those of having
soclal security safeguarded in our
system. Unless the social system gets
transformed so that the normal
family unit of husband, wife and
children is the general rule, the en-
forcement of an expenditure tax is
fraught with grave dangers which we
cannot afford to overlook, and which,
I hope the Select Committee  will
take into sccount.

As it is, the absence of family
allowances and the fact that the in-
come-tax law does not and probably
cannot take account of family com-
mitments already works preferential-
ly in favour of persons with smaller
families or lesser commitments. This
is neither equitable nor socially de-
girable, and we would be making
things considerably more difficult
by adopting a tax on spendings.

These are some of the considera-
tions which I have to place before the
House. There is another argument
which I should like also to mention
at this stage. In any economy, it may
be argued that high marginal rates of
taxation encourage evasion. It is
implicitly assumed by wus that by
reducing to some extent the highest
limits of super-tax and replacing it
by a more or less corresponding
expenditure tax, the system would
become more equitable. But the
difficulties of separating the purely
personal from the business expendi-
tures are considerable with our pre-
sent structure, where family busi-
nesses abound and where it is not
uncommon for business expenditures
to be incurred as part of household
expenditures. Either the tax liabi-
lity will be unfairly large, because all
expenditure is considered personal
expenditure, or there would have to
be irritating questioning and cross-
Questioning in order to arrive at the
business element in expenditure, This
is a problem that has to be faced.
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going to find solutions or not. I sug-
gest that many of these problems have
to be gone into very carefully, parti-
cularly, as we are initiating a mnew
tax for the first time in the world. It
is no argument to suggest that today
it is only a few that are affected.
Today, only a few may be affected,
but tomorrow, with more experience,
we might have the expenditure tax
covering large numbers of peaple,
From this point of view, 8ir, we
would be particularly thankful to
hon. Members, and when I say we,
I have in view Members of the Select
Committea—if they can throw light
on how some of these difficulties
might be overcome. If these difficul-
ties can be mitigated in some measure,
and if it is decided after all to have
an expenditure tax then, while the
positive gains may not be as consider-
able as is envisaged by the imposi-
tion of this tax at least we would not
have added to the amount of hard-
ships and vexation which are likely to
result particularly in a society where
we Fave not as yet developed social
security, and where the only form
of social security is to be found in
family ties.

Shri Sadhan Gupta (Calcutta

East): T would point out very briefly

certain aspects of this Bill, which
the Select Committee should take
into consideration in order to make
this Bill something which the people
expected it to be, a Bill to
further the socialist pattern It
i1s necessary that every Bill that seeks
to further the socialist pattermn
should help rather than hinder
the breaking up of the concentration
of wealth; also, it should not hinder
the process of redistribution of wealth
in the community.

The expenditure tax here contains
many loopholes just like the wealth
tax, which, to my mind, absclutely
defeats the purpose. For example,
there is an exemption in respect of
acquisition and construction of im-
movable properties. It is common
knowledge, that most rich people
spend a large part of their fortunes in
acquiring or constructing immowvable
properties in many places, throughout
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the country For instance, we have a
Birla house in Delhi, Bombay and
Calcutta, and I do not know, where
else—perhaps in many other places
too Similarly, there are rich mag-
nates, who have houses in all con-
ceivable places, in hill stations, n
seaside resorts, and all other places
where people resort to for recupera-
tion of their health or for pleasure
purposes, as well as in the different
cities of our country

If this kind of expenditure 18 to be
allowed as an exempted expenditure,
I would think 1t will be doing a
mockery of the socialist pattern which
we swear by, especially when we say
in the last sentence in the Statement
of Objects and Reasons of this Bill
that it 1s consistent with the avowed
object of socialist pattern of society
It 1s not the object of the sociahist
pattern of socicty to allow rich people
to build or acquire houses in pleasure
resorts throughout the country There-
fore, even 1if 1t 1s felt necessary to
allow some expenditure on houses a
definite mit should be set to that
kind of expenditure

The next thing 13 the exemption of
gifts, donations and trusts What s
the use of exempting gifts, donations
and trusts® That would, I beheve,
be a potent instrument to defeat the
provisions of wealth tax by distribu-
ting the wealth between dependants
by way of gifts, donations etc and
that way not only the expenditure
tax but also the wealth tax will suffer
As a matter of fact, why should we
countenance large gifts donations or
trusts which are not beneficial to the
public in general” If you want to
exempt gifts and donations, set a Iimit
for them, if you want to exempt
trusts, describe what kind of tru
you want to exempt But for God’s
sake, do not exempt every kmd of
gift, every kind of donation or every
kind of trust without limit, because
by that means I think you will not
have left many of the 4500 indivi-
duals or the 1500 undivided Hindu
families which you expect to be the
subject of your assessment
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On top of all these allowances, un-
der clause 8 a basic allowance of
Rs 24,000 and a further allowance of
Rs 5000 for every individual depen-
dant of the assessee are provided
That will give most of the richer
asgessees a clear allowance of
Rs 24,000 plus Rs 40,000 for 8 or 10
dependants So they clearly run
away with Rs 64,000

dhri T T. Knshramachari May 1
tell my hon friend that I mentioned
In my opening speech that except
in regard to Hindu joint families, so
far as the individual 15 concerned,
the total will be restricted to Rs.
35,0007

Shri Sadhan Gupta In that case,
they escape with at least Rs 35,000,
houses and other things

The other danger 1is that there are
certain exempted categories like
acqusition of 1mmoveable properties
or business expenditure in sub-clause
(1) (a) of clause 5 which would en~
able the assessee to dodge many tax-
able cxpenditures by showing them
in the account of those exempted
expenditures For business purposes
many things happen For example, you
kecp a domestie establishment It often
happens that in many cases, the do-
mestic establishment 1s charged on the
commercial establishment They will
be shown as doing something 1n
connection with the business establish-
ment You will have hardly any means
of checking this fraud Similarly, 1n
the matter of acquisition of immove=-
ablc property, a larger amount may
be shown by collusion with the ven-
dor and m that way, certain expendi-
ture, which might have been mncurred
on items which are taxable, would
evade payment of tax

So by providing all these loopholes,
1t 1s absolutely not justified to claim
that it furthers the socialist pattern.
What we want 18 a very steeply gra-
duated rate of expenditure, because
we want the concentration of wealth
to be broken up Therefore, even
the case of business expenditure or
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investments & limit should be set It
may be said that in that case invest-
ments would be discouraged. If in-
vestments are discouraged by mea-
sures taken against the concentration
of wealth, it is a situation which is
absolutely in tune with the socialist
pattern of society. Therefore, you
have to choose between the two pat-
terns; you cannot have both. If you
have socialist pattern, you cannot
encourage concentration of wealth by
way of investment; if you thunk it
wise to encourage mnvestments and
thereby promote the concentration of
wealth, it cannot be a socialist pat-
tern. You cannot get out of dilemma,
and the only way 1s to adhere to one
pattern rather than to the other and
mntroduce such a pattern of society
in which, 1f the capitalists do not mn-
vest, the State will take up the invest-
ment and thereby supply the need
for which we have to depend on big
capitalists today That is the only
way to usher in a socialist pattern.

Therefore, I would plead that even
in the case of investments and busi-
ness expenditure, some It must be
set, otherwise, all the 6000 assessees
will escape through the loopholes and
we may be faced with something
like the situation we are faced with
1n respect of estate duty today. Very
great expectations were raised regard-
ing the estate duty, but today we
find that the realisation from death
duty is very neghgible. So m spite
of all the great hopes raised, 1;n spite
of all the propaganda that has been
put forth regarding expenditure tax,
I am afraid if these loopholes are not
plugged, this tax is gomng to prove
as great a hoax as the death duty.

Now I want to point out one or two
small matters also, Regarding the
question of income tax practitioners,
in replying to the debate on the
Wealth Tax Bill, the Mimster had
stated that there were many practi-
tioners who were not really qualified
enough but who had the nght to
practise as income tax practitioners.
For instance, he listed graduates in
economics. Now, if you have to ex-
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clude any of those practitioners, you
have to do it on a general basis.
Practice m conection with these taxes
—~the wealth tax or the expenditure
tax—is very much Lke that in con-
nection with mcome tax. If you allow,
certain practitioners to practise in
connection with mcome tax, there is
no reason why you should not allow
them to practise m connection with
these taxes It may also otherwise
create difficulties because usually for
these kinds of things the same practi~
tioner 1s engaged, and that it would
be better if the same practitioner is
allowed to practise in the matter of
all these taxes. If you make any
exception, 1t must be on a general
basis and not on a particular basis.
Therefore, I would prefer that the
clause should stand like this—that
whoever 1s empowered to appear be-
fore an income tax tribunal or officer
will be empowered to appear also
before the expenditure tax officer or
expenditure tax tribunal, Bceause, I
take it, they will be the same persons
and, therefore, no harm will be done
that way If you finally amend the
Income-tax Act to restrict the right
to practice to certain persons, then,
of course, there 1s ample justification,
for the right of practice will be auto-
matically restricted in the case of
these taxes also So, I would draw
the attention of the Select Commutiee
to these various things and reguest
the Select Committee to formulate
schemes first of all to plug the loop-
holes; secondly, to set a limit on ex-
penditure on every item of exempted
expenditure, thirdly, to take away
these gifts, trusts and donations and
acquisitions and constructions of im-
movable property, at least after a
certatn limit, from the exemption
from tax; and lastly, to graduate, the
rate more steeply and then to recon-
sider the position of practitioners in
the light of the Income-tax law.
The Select Committee must do and if
it does it, then, thus tax will be a
potent mstrument not only for raising
revenue but also for the important
purpose, for instance, of fighting in-
flation as well as discouraging of con-
centration of wealth in our country.
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Shri Naushir Bharuchs (East Khan-
desh) Mr Deputy-Speaker, Sir, it
must be a recognsed fact that our
country is passing through an econo-
mic crisis of no mean magnitude The
various academic arguments that
have been advanced agalnst expendi-
ture tax will not stand scrutiny for
a moment even Let us recogmse the
stark reality that our country has to
face, as I smid yesterday, for funds
for putting through the Second Plan
If the Second Plan collapses, I am
afraid, the sense of frustration and
the economic chaos would be so vast
that one shudders to think of the con-
sequences of such an eventuality I,
therefore, support this expenditure
tax, not merely because, n my opi-
nion, 1t 1s yust but also because the
dire necessity of the country leaves
us no other alternative

The hon Finonce Minster baq
already explamed that the expendi-
ture tax 1s a part of an ntegrated
direct personal taxation system, that
it has got an egalitarian concept, and
these facts must be pccepted as cor-
rect I have no doubl that a tax on
expenditure 1s bound to be an incen-
tive to save, whatever persons ir other
mterested quarters might say There
may be some difference of opuion as
to the details and mmportant detaile
but that can be looked into So far
as the scheme of the Bill 18 concern-
ed, I think, by and large, the scheme
commends 1tself because, mn the first
place, very generous exemptions have
been made I do not agree with the
former speaker, who said that these
exemptions must be deleted These
axemptions relate to capital expendi-
lure, for mstance, to acqusition of
immovable property, fixed deposits
gifts premiums etc and payments for
prcvident funds

Take for mnstance, the case of capi-
tal expenditure Surely, when we
impose an expenditure tax, the first
umportant thing 1s that you must dis-
tinguish between expenditure and
saving or mnvestment It need not
be presumed that because capital ex-
penditure is excluded from the com-
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putation of taxable expenditure, that
altogether goes out, because it may
be taxed mn the form of income-tax
if the capital expenditure yields some
return So, by and large, the exemp-
tions though, at first sight, they seem
generous are a necessary part of ex-
penditure tax and should remain there
until] we have greater experience.
Thereafter one require to may con-
sider whether these exemptions be
deleted or diluted For instance, the
exemption relating to gifts and dona-
tions In expenditure tax when we
say that the person spending so much
has to be taxed, obviously, if a gift
15 made or a donation 18 made, that
should go out because that does not
form part of personal expendityre,
thaf 15 not in the nature of recurring
or routine expenditure It may be
that later on, next year, the hon.
Finance Minister may come with a
measure for taxing gifts and dona-
tions Then, this loophole may be
plugged, but, until we have greater
experience of this, I for one would
say that the present scheme of the
Bill should be retained and it may be
modified after some experience

Referring to the mncidence of the
expenditure tax, I am of the view
that even with the suggestion which
the hon Finance Minister made this
morning, the incidence 1s not going
to be heavy Let us first bear m
mind the fact that this may affect
6,000 or, at the most, 25,000 people
even 1if the net 1s spread far and wade
and this category definitely includes
peopleé who can afford to pay If we
recognise the fact that the defimtion
of mcome in the Indian Income-tax
Act does not give us a correct yard-
stick for measuring the taxable capa-
city of a person, then, the logical con-
clusion 1s that we must accept other
supplementary systems of taxation
which go to complete the structure
and make 1t more perfect as an in-
strument to measure the taxable
capacity If that is accepted this ex-
penditure tax becomes invitable.

There are numerous objections that
have been raised against this tax. 1
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that we should also scaledown our
rate of income-tax.

It has also been urged that it s
going to be extremely difficult to
administer this tax and that it 1s like-
ly to impose a very great burden on
the assessee; the assessee wiil be re-
quired to maintain an account of ex-
penditure in great detail. He will
have to maintain books in respect of
purchase of capital assets; then, he
will have to keep an acrount of
moneys lent, bank balances, bequests
and gifts and all other expenditure.
It is true that to a certain extent,
keeping of accounts of expenditure
will be necessary. But, in this con-
nection I would appeal o the hon.
Finance Minister to take into consi-
deration Prof. Kaldor's formula for
computing the taxable expenditure in
a rough and ready manner, His
formula is: “expenditure” should be
regarded as equal to cash, and bank
balance standing at the beginning of
the year plus gifts, bequestions, etc.
plus borrowings plus proceeds
of investments minus loans, Iinvest-

pin-pricks and trouble. It
that we should derive some less
nue to begin with rather than involve
our departments and collection machi-
nery into a morass of details with
regard to the computation of taxable
expenditure. I, therefore, appeal to
the Select Committee to take into
consideration a rough and ready
method of computing taxable ex-
penditure and the formula suggested
by Dr, Kaldor seems to work well,

to be so, How will evasion take place?
First, in the nature of gifts. It may be
50. There would be more cash tran-
sactions than by means of cheques. I
admit it is possible to evade expendi-
ture tax by entering into cash tran-
sactions and not keeping any records
of that. Also by debiting personal

be evaded. It is also possible by cre-
ating false evidence of debts. These
things are possible. Let us admit that
a person who is bent upon evading
expenditure tax can do it within
measurable limits

But, let us also consider some of
the valid objections to this tax which,
to my mind, require to be removed.
I hope the Select Conimittee will take
into account the point raised in righte-
ous indignation by my hon. friend,
Pandit Thakur Das Bhargava. In-
justice is being done to the joint fami-
ly. I fully agree with him. It is com-
ceivable that at a time when the Bri-
tishers were here they did not enter
into the spirit of joint family sywbess
and did not understand much about it
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als and joint families. The tume has
definitely come when justice should
be done in these cases.

True, the hon. Finance Minister
may feel that if the size of the joint
family permissible under the taxation
aystemm were to be increased, many
people may take refuge under that
and evade taxes. Even then I feel, at
the cost of evasion of some tax, it is
very necessary that delayed justice
should be done to the Joint Hindu
family system and I hope the Com-
muttee will take into account the
very fervent and earnest plea made
by Pandit Thakur Das Bhargava.

I also feel that in certain respects,
exemptions should be enlarged and
the expenditure due to death and
funeral ceremonies, etc. should be
completely exempted and also ex-
penditure due to emergencies If that
iz done, I think some of the objections
would disappear.

It has been stated that there will be
administrative difficulties. If that 1s
an objection, many of the taxes would
have to be deleted from the statute
bopk. Let us realise that with all the
efforts of human ingenuity it 15 not
posaible to evolve a taxation system
which is perfect in every respect.

I we really mean socialist pattern,
Expenditure Tax should be there.
For the first time, after seemng the
taxation plan of the Finance Minis-
ter, I am beginning to feel that the
Copgress Parfy is becoming a little
sepious about the socialist pattern of
soclety. If we are serious about it
this system of taxation is inevitable.
I repeat what I said. The rich will
have to  reconcile themselves
to the sacrifice which this system of
taxation calls upon them to make,
That is inevitable in any future
socdety whichever party comes into
power. Let not the rich, therefore,
howl and say that elther the capital
formetion is deterred or that private
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personal expenditure is being pried
into. The whole country is
towards socialist pattern of
There can be no exception to this
and the sooner the richer class recon:
ciles itself to this inexorable
it will be petter for them, better
the co and better for our
80! of revenues.

Wi anwidl (qATET)  IATqE
drew, 7@ fadga & g & o g fafga
& & Sawr anda WA g | W safer
WATT AT JT §T TE AT FTTA
oI dofa ¥ fasg 31 e @ wwfa
w7 famaw g @, W Wy
wqR1q  fequa g 9 A wH] g
aifgd | wa ¥r§ =fer wwifee a9
FOI R AT awTw 7 3Aw afrmwersy
ndr syfear ¢ g, § fow & awrw
o o wafe @
T q7 wTRT TE A, T WA
2

o A § gv g i &
@ﬁﬂ*’l%l AT AT T AT o
LT W OTE &, TAX T (AT AEE
Az g, 4)7 AT T AT R WG TR
var o7 fe I g T T F WEA
AT A7 Ay % iEN &7 3T %Y
wgaafe w1 T@a @@ ET %7 g
Tfer 1 7 qrs G AE @A Awa,
foor gAY w1 g gy IgEw A R,

fo ofr oY fawra a9 g g9
WA T T AT & T G A 9 gR o
sfyg aeY & | g fAiw w7 oy
ot ol wr w9 & 0 oW '
T AT wT W W AT Beogw
WOAT qPqUr mfE W dRaT ® o
7 famfor drommdy w1 aww =T
wvx garad | o« gy ¥ fad
T w9 Y wrawmar §, W1 =9 %%
qg U AT WA A gH WEEw e,
¥ fgedt & Wiy wewr g e A

13

P
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wifigd | feg, Wit @ “feg”’ A
¥ fador ¥ e F oY X6 s
¢ o% & g ¥ wepw wofeqw s

e !

g faer g wam 7 waT AW
§ oy @i fear @ fe g T AT o1
thgm ara wit aw g Tf e
T L oW g

“This is a form of taxation

which has no backing as yet of
historical experience.”

# woA ooy st wear @ wgwa g
for afx ag Ev7 wea 29T & A TAT
TN g e aror AN g feogw
o9 AT T AT | FTH FAQ FI AR
A A7 g1 WTATTAT ALY § | 7T WIAT
WET K1 A FIT &7 AT & | 0 ]
¥ g &¢w afY ¥, AW °aAw g WA
¥ o R §, ¢ wfzand dar &Y wnar
v s Fifar, w1 afw 1@
¥ ¥ aw7 o« fag awfy €7 qag
WIET AT & WYL /AT F qrg IS
o & Ay g 3@ A W= S@r
g g q@ q L g {r oW
N, 7% T 4 &9 § fagwarT g @
21§ g wem fa g gamEAT 9X
waiar & fawe fear s sofgw
garer wE Amrfow ogr W @ @R
fasl got 3@ 7 9T FT IAAT AW ¥
W O #t Qe $T grEwagar § o

W # wwdw q U
& ww & @y ® free gwn @r
o ET fRUe & IuF W 7
$8 gWTE wHOW! g §EE
@ | W T ¥ G H AT
AT FOET WY g 7 wfvw -
W wefr s & 1 ey sTERifor
wiegE! ¥ wror wOer w7
NoeT feux & 3@ g WY |
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aff fear it wwdioer € geRgdNe
gw wfy wvrar & Ay AT
f& ol afdeafa sl & sy
fra g e émm Wt i & Wk
I T A § N wEwtE afe-
argar § S gw gfe & swe afY
% @53 | faq o wgwT 7
Waq ¥ ¥ ATe F7 &A@
f& g W & faq e sorafas
sqaeqT AT w1gq | F WA 7 IR
weRi B GRS

“It is a tax which, given effec-

tive administrative arrange-
ments.,..”

o W A IER gw oW o
oq §F aT9 ®T WA QT W7 WIw-
wx & f& wr “rifwy g
e, SwTaEnsr  SEafa AT,
gw famior o avx & 1| o aw 7
qt wHE § A @ 3w ¥ semgdw
& & W% wa wwE e g wfes
& o frem ger fear o w0
TN NF A o1 T & o7 ¥ oW vl
ag g afifam @+ 9% Tl & o
@ &9 &7 0¥ W & wfgemy
g feg s & Iud gy T
gnir, IEw T o, gy favang-
qiw @ T o1 wear

ug a9 sufem A &), afnf
Sra 7, IEHT IfaTaT F WK 99F @
q O B Y ¥4 & g foow
faeqa wfowt 2o § o7 Ewqw W
WEETT § WTEE IOW gr £ )
s gAAfEd & oo To Fo ¥WT
7 @ @ W wee fear § 1 AW
&g § fs 7w ame o fawe @ wf@
fr w1 Trow #Y sfyam AT F 3w
& & @A Wi g oo

“Whether it is reasonable for

the State to require such a degree
of information as would be needed
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from the tax-payer about his
activities.”

W w3 §wg v o gardy A woelr
§ Wik &Y syfer § o9& @ wEw
FEIANT T §Y XF AT F FrATE @
oS § | NIRRT wEE 7 g
€@ T WY e frar @ s q@
®t afe w0y frar mar @ wfe s
& widw wisargar w §ifr o § wwar
¢ e ogr g 2w wmp @F e §
wgt W d%f §F ¥ wodr wio oW
frwrer & W gafad It @ aw
%1 gara fear § fs aax ¢ frad
W 6 & N I R E IR e A
(I ¢

“demonetization of existing bank
notes.” M

AN F3w N FreeT 7 fear B, & 7
aweraT fn farer 7ot g T iR
wq o o P s R & 1 g
wo A af wfed | feeg o A
* wuersy wafor &9 & N of
wisareat gaw gt I faex

© wraEE §

W U W FT GIGA AT g
s 1@ 299 & st o) Wi ATt
o g ad fean m@r | w= AN
geqfer HT TAT AT 91 IqH FH] 6
sl ® waw A fear mr @
firg @ 2w & w0 @ 7 & 9= AT
e wY Fagrer fear mar &1 & A
wwar fe few frde ol ¥ dan
fisqr mar & 1 afx ag @l v
wwan § o awfe & =T I HT W@
A o wwar | & wawar § feoxw
wrer ¢ Re< & farare fiwar o sonfied |
& wror wor ¥ fie s wfafa o
oz ST & gaew § o g wdt
oy |
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¢ ¥ faq, weaw faway & fod, wedw
wifgr ¥ fad, wvwa, gex, P
W fafesr @ =ren aff s,
aw aF qqwr fgg afcn< o sorref
arrfors goar oafy & o 7 et ot
A1fgd | ¥ ATT w1 WG G W
wifgd | e wavg & wror g A
@ & @we g oo fieg R
R & 9, I 9§ @ & WY
T Y@ YHIC ¥ wd A w1 weerr
# forsd ag agwr afcare & soel
facgw e @ o, W& & wfy
wEw g §

! smaew e (FoEm)
e AgNa, Ffewm & wrad forgqw
# swqw gt 7 I faway w1 forw fwr
m  foed it & ¥ FoeR—
WATY 4 FA—FHT a7 g &
3a gt # =g &< w1 *1f forn A
g1 JEGH F o wAw ITT @
w1 I Wit fawat & wT W
& wfwwrc § oY fawa feslt o goft
7 aft ¥ e ged W fied
gt 7 fr gaer 9 sw T ¥
& wagan § fu forg aaw dfawm wmar
AT T 9T, IW FHY @ faret ¥
fomr & ag aw A wrk fe el
ot w o< fpgem o w<-womredt
& wfae fear s | e fod ag
g1 a7 gwat § e oy e F fedee
fesc wr w@r v Q@ & o
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¥ra wr § fe ag fadas 7 daw
< ¥ & fed wmr aw g, afes
wATX-GRTe Wt gEwr I § | W
W W W gUR awe W annfas
sorrefy 8, 6T wgw A € wd & @
mfire ¢, forr & w1 gmrEm ot Ay
grar § Wi 3w w w1 gEw s A
afY gy ¢ W = { o T grav
t | <u fedaw & gro A WM —
faprefi—age © o frafra @
o | da fe g it e §, @rd
wexae ¢t gFh wifer forw &
I ATt TwrEer &% & fag of
T 92 WY e f qrq s ar
sfedt © ¥4 X W w6 & fag
T Gag e, foady ¥ W gl
a3 o dw wgz Y | av e g
farer 9t s & qam §, ¢ favas
T € I T GG T A 8,
afer wreqg Y e § Wi sl
@ &1 Jver 3 § i & Surere
FFAE T A fad g a¥ # g,
W g § T WY AT FT 3G Y
T #1 @qE W U ® WS
| wiog @ 2 7 ey 7 <@
favas w1 fadw Ay foar & oy
W Ta-aT wwe feq g g, wmowE
o< wdg wwe find wd g, dfer ot &
% | ¥ 1@ frdws wr andw fear
4
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fag rr 1 e g =T v ey,
afer wrrawT Wi gee e Wy,
oY Fu ¥ o e w947 &Y w4y gy e,
afer 2w gt & sEver F agn
wafat w1 it ok g v
W A r geeny W ged gk wee
sorrel ey At T @@T o dar
fir ol @ o fadfos & w4 wr o,
% tE T agw AT W

dar fe a4 s et d
W& “’Eﬂqqfﬂf'ﬂ!’tiﬂ‘(
fiodt 2 w1 wwT gwrd wod A -
wR W ET A a1 gt wEear
¥ wax afafawy, faw &gyt o fedus
far o @ &, @ 9 gAY W
el N w¥ar sarEr EEqrCAgEE
faare 71 & wrawwar g
Tg @it w1 way & fs af fedy
fagas §—ag I fadae weg &
oo €, So% 3w feew §f X
i T — wer W A g, I
R AT T, a | g AR
sfaat w w7, N T TR W
agowear § WX Tor T LT 44T
g Y| R ET AN, TWH
g S afar Qar &, afew afx
I€ FT TATAT 36 T §, N A T
W T | A AT ¢ fE
sz winfa ¢ qa aual o qey graqTdy
¥ frare w00 1| g@ fadas § L wqEe’
wer #Y ag afeqrar @ T g
(g) “dependant” mesns—
(i) where the assessee is an indivi-

dual, a son or daughter wholly or
mainly dependant on the assessee for
support and maintenance;
(ii) where the assessee is a Hindu
undivided family—
(a) every coparcener other than
the karta; and
(b) any other members of the
family who under any law or
order or decree of a court is

® wamat § e g w0 2w q N
% 7§ 9k gTg s od
T ¢ §, 7¢ favaw 9w w1 o5 wqw
wr ¥ afs va w & wa A g am,
N T wTATe OF wgep vl
¥ wfwr gy areft | T sw WY
It WAt gRfe wT 9T qel
gt & ford sgraw A QO K w A
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entitled to maintenance from
the joint family property;

# 7t wwen f A Wgwa gfare A
&, ww & g e oo of firefy fedde
q & agft @ A | fegEm A
*dr X FNTS Y smEeqr §, 3aF
& fqar i@ & av § | wv
¥ YW AT & ¥ §iv A ¥
IA A AT AT € AT WX
dqwr qi@ § 7 §i A qgwRT
qMA Ty 9 & wmar foar &
fegi#z & AW F wer wifgd dar
e |

wgr a® 2w W v w7 oweT
ST 3 & WrAreY § g ow ¢ fy
faaa wmzAr—2ag w7 aAY wT™-
—uE T 4T ¥ ww T,
WY T 59 AT AT qEAT )

T TG TF W § ARG W
AT 7 WEHT JAR qE @7 q0
gaar afas aat gmr wfge S f&
NHAT FHERE A &7 ¢ 5 & #0
€ &7 g & A faw 0 gEF
W=t AT AT & W Y @A
AT 3% ARV WY R WG 47
5T awd a f& 3Y,000 AT 30,000
A few WY w IH A W@ WX
M ooy | afg aAr faar wEr v
# waem g B wfaw wsap @
Lo,000 WTAZAT ®! It AT fafesa
¥ vt &, 3a9 A 7 g faw o
wifgg 1T &% 51 N ofonw & 941
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Shri T. T. Krishnamachari: It
seems to be my good fortune, Madam,
that I am m a position to repeat what
I have said this morning, namely, my
gratitude to this House for the umi-
form support for this measure. All
the speakers have supported this
measure, and I am particularly grate-
ful to my frmend who spoke last for
the generous support he gave. I think
what he mentioned 18 important; ex-
clusion of election expenditure |is
something which has to be noted
Even a man who 1s not spendung any-
thing like Rs. 30,000 would perhaps
incur a httle expenditure which will
take his total expenditure well abave
Rs. 30,000. I think a safeguard is
necessary and we have not thought
about it, This 15 where cumulative
thinking helps I am sure the Select
Committee will take mnto account what
Shr: Shree Narayan Das has said on
this matter.
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will do s0. But, I do think in
country we are spending quite a
on marriages and fune-
by any chance the restric-
on expenditure will
eliminate the dowry system
amongst us, I think it would be a
t a person who spends
R on a marriage and gives a
dowry of Rs. 20,000 to a prospective
son-in-law may not mind paying
Rs. 5,000 or Rs. 6,000 to the Govern-
ment as tax. I do feel that my hon.
friend, Pandit Thakur Das Bhargava,
dislikes the old hebits dying out
Even a poor man today spends a lot
of money on marriages and funerals
and it will a great thing if it can be
stopped by putting a restriction on
expenditure, So, may be some good
might come out of this measure. Quite
apart from the fact that the rich
people would dislike it, the society
itself might favour this measure as
something which helps them to re-
form themselves.

In regard to the other points made,
I would like to say this. My hon.
friend, Shri Mukerjee, made a num-
ber of points. I am very grateful to
him for telling me that while he
would like to support me, he did not
feel equal to it. That is my misfor-
tune. Anyway, I think, some of the
suggestions that he made arise out
of the fact that he did not hear me
properly when I made the opening
speech.

He had mentioned about the limit-
ing of the amount of total income at
Rs. 60,000 ag mentioned in the proviso
to clause 3, It is a thing which, I
said, should be given up. I also said
that the limit of overall expenditure
should be Rs. 30,000 plus an addition
of Rs. 5,000 for one dependent. His
complaint was that the rates of ex-
penditure-tax in the Bill were lower
than those suggested by Prof. Kaldor.
I think I owe an apology not only to
the House, and also to the public, but
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even to Prof. Kaldor, in regard to the
various measures that we have intro-
I have not read the report.
But that would not be a correct state-
ment if I tell you what I am
to say. I have discussed with
the report. We had five or six
ings and we discussed the
thing together. He did ask me to in
dicate what I would like. I sald, N
you just write what you like. No
Government can give any undertak-
ing to any person who advises that
his advice will be accepted in its
entirety, He was working as an aca-
demician, of course, with some ex-

415

o

based, namely that this tax structure
was unsuited for an undeveloped
country like India. At any rate, even
in the country in which it was started
somewhere in 1803, it has ceased
to be useful As he has said,
morality in England is supposed
to be high. I do not know it it is
a fact. But, even there, the bulk of
the people who are practically taxed
19 shillings 11 pence in the pound
still live very comfortably. Money
must be coming from somewhere.
That is the basis on which we start-
ed off He did me the courtesy of
asking me to mention whether I
would like certain points to be stres-
sed. I only told him, we should be
free to do what we liked, accept the
report or reject it or accept it in part
or not at all accept it. He wrote it
himself in his own way. Therefore, I
cannat completely plead ignorance of
what he had in mind. But, the exact
form of the report, as I said, I confess
I have not read.

For one thing, it is good. Because,
if I had read that report, possibly, I
should feel guilty every time I de-
parted from that report. My con-
science is quite free. I can make
changes. Ultimately I do not think
any hon. Member who tells me that I

wrong, Prof. Kaldor recommen
and I put it. You will ask, what about
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your own intelligence, what about
your responsibility, you are not fit {o
be a Finance Minister, you cannot
judge for yourself. Therefore, with
all regpect to Prof. Kaldor who had
given a considerable  amount of
thought to our structure and had been
extremely helpful to us and to me
personally, I was not the Finance
Minister then; he did me the courtesy
of meeting me a number of times and
talking over thig particular matter—
must say that I take the complete
responsibility for whatever proposal I
have put forward.

Hon. Members must also realise
that Prof. Kaldor felt that our taxes,
whether company tax or individul
income-tax or sur-tax should not
exceed 456 per cent. He suggest-
ed seven annas in a rTupee, I
am sure my capitalist friends
often tell me, you accept Prof.
Kaldor’s report, why don't you accept
this? It is easy to tell me that be-
cause I have accepted certain recom-
mendations, why not go the whole
hog. It will suit them. But, I can-
not. After all, we are altering the
tax structure to some extent. It is of
an experimental character. If the tax
yield is bigger, I promise I can make
certain changes in certain directions.
I will give more and more reliet and
tighten up in certain directions, May
be, we may come to a time when,
as Bhri H. N. Mukerjee said, our limit
may be Rs. 24,000. If we can say that
2 normal, what we might call a lower

middle class family, spends Rs, 3,000
or 4,000, nobody should spend more
than Rs. 24,000. If they spend they
must pay the tax, We may come
to that time. But, unluckily, that may
not happen in my time. As I have said,
we have to learn a lot about the way
in which this tax works, That is why
I do not think it is worth while making
it more rigorous.
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venue. BSecondly, I think it is very
unfair: ve taxation unless
it be to correct an evil. If, as the
hon. Member mentioned, these gifts
are going to be of such a character
that the whole wealth-tax and expen-
diture-tax and every other tax will
be defeated, we can come with a gifis
tax and it may apply to the period
when evasion is taking place. That
would be right because people are
trying to evade a particular t#x by

some other method of evasion.
normally, I think, springing a new
tax on people on their expenditure
last year, when there was no inten-
tion, no idea of an expenditure-tax,
is not right. Besides, even assuming

£

liarity of the situation that now
exists,. The Finance Bill has not yet
been passed. I expect it to be passed
by the 31st of August. Even the old
assessment starts only then. Even
they have been held in abeyance,
except the collection at source under
the old rates. It is not possible to in-
troduce it either administravely or on
the basis of equity.

A general criticism was made about
the Income-tax administration as be-
ing ineffective against the richer tax-
payers. To some extent, I plead
guilty. I am one of those who have
never hidden the fact that a large
amount of tax is being evaded. I put
it fairly high. That is a point which
I had stressed even in my budget
speech. That is why 1 am trying to
favour the salariat from whose salary
1 am collecting every pie of the tax
due. People who do not have a
salary, but get business income or
professional income evade taxes. They
often happen to be the richer section
of the society. It is in order to
avoid this evasion, to restrict it, to
contract it that we are trying these
various taxes, apart from the fact

objective also of Ilevelling down
wealth. It has a
objective. We hope to improve the
position.
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The hon Member suggested deter-
rent punishments I also feel that the
present law as 1t stands is heawvily
londed m favour of the evader. It 1s
loaded in favour of the evader It 18
we have, I think, more than 500 writ
applications in*the Allahabad High
Court which are more than two years
old The collection m UP 1s round
about Rs 5 crores and the arrears
are round about Rs 20 crores That
18 largely due to the fact of the pro-
tection that the law affords to a per-
son who does not respect the law I
do not want to single out UP for that
reason, because 1 said 1t 15 a low
collection area In a low collec-
tion area, there 13 a high rate
of arrears I do not say m UP every-
body 1s trymng to cheat, but there are
people who are quick to take recourse
to it, and I think there are enough
lawyers to accept a writ petition for
which a tax of Rs 20 1s paid, and
probably the lawyer accepts Rs 20
The position 1s that we have to change
the law

Shr1 H N Mukerjee said why
don’t you come before us for a change
m the law? I may take him at his
word 1 think deterrent punishments
are necessary I saw 1n the papers
the other day of simple imprisonment
being given for a person who has
commutted a very serious offence
Well, I do not know why judges thmk
of that kind of thing People who
have committed scrious offences must
have heavy deterrent pumishment If
probably we can get public opimion
to accept the position that a tax-
evader 15 a person who ought to be
the Government’s guest for some time
under conditions not very ideal, may
be that might probably take away 20
per cent of the evaders And this 1s
my hope that some time we should
come before the House asking for
powers

Bhri Sonavane (Sholapur—Reserv-
ed—Sch Castes) The earlier the
better

Shri T. T. Krishnamachari: As
early as possible, subject to human
conmderations After all, T have got
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a termbly overworked machinery,
With the addition of these takes,
do hope that over a period of
or four years we ghall be able
substantially reduce evaswon I
not saymg I will elimnate it alto-
gether

Another point that my hon friend
Shr1 Mukerjee mentioned 18 some-
thing with which I completely agree,
namely higher emoluments to the m-
come-tax officers The only trouble
15 the other day in “The Hmdu"”
somebody had wrtten a letter, and
he said that the expenditure on the
tax-collecting agency has been so0
much m 1939, so much in 1946 and
so much today, while the taxes have
not increased proportionately, expen-
ses have gone up Yes It means we
are paymng more salaries to our
people, the cost of living has gone up,
but I do fecl that particularly up to
about Rs 800 or even Rs 1,000 there
is justification for quicker promotions,
after that it 1s not necessary What
we do 1s that probably when a person
reaches Rs 1,000 he gets a quicker
promotion, but the difficult period 1s
when a person starts on Rs 350
Even for IAS the scale 1s Rs 350—
Rs 350—Rs 380—Rs 380 for four
years he has to remamn at Rs 380
As soon as he gets a job, he marnes
There are children Once he 1s posted
somewhere, he has to buy a car and
take a loan, and all kinds of difficul-
ties come In fact, I had mentioned
somewhere I am qute prepared to
allow, as far as possible, to the staff
who have powers of taxation, gquar-
ters so that they will not be under an
obligation to the local landlord who
must come before them for purposes
of assessment Government should
provide quarters for these people I
am glad Shr1 Mukerjee agreed with
higher emolumeuts

Bhri Dasappa (Bangalore): He was
thinking of the non-gazetted

Bhri T, T, Krishnamachari: Higher
emoluments in the income-tax depart-
ment, I am not saymng only non-
gazetted I am speaking about gazet-
ted staff of the lower category as well
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who take the fesponsibility for assess-

ment,

Then I come to my friend Pandit
Thakur Das Bhargava 1 was not
here to listen to his speech Even if
1 had been here I could not have un-
derstood as he spoke in Hindi One
point he mentioned which I will con-
cede namely that we should put n
an appropriate provision, similar to
section 33A of the Income-tax Act

He had suggested various other
changes Naturally all these will be
exammed Of course, he deplores the
provision 1mn regard to Hindu jomnt
families But my trouble 1s that the
Hindu jomnt famuly and efficient tax
collection do not go together, because
that 15 the biggest waste sluice that
we have Under the gthise of the
Hindu joint family, many things have
been done I think it 1s an unfortu-
nate day for the tax admimstration
of this country when somebody de-
vised this idea of giving a benefit to
the Hindu jont famuly Of course,
1t 1s breaking down, 1t 18 non-existent,
1t 1s going away, but i1t remawmns as a
corporate entity for purposes of taxa-
tion when it suits the assessee Some-
times 1t 1s very difficult to get out of
the clutches of the income-tax officer
‘He will not recognise you are no
longer a member of a Hindu joint
famuly, that also 1s very difficult So,
I thmk it has its benefits as well as
well as its curses, but as a person in-
terested in the future well-being of
tax administration, I would say the
sooner the Hindu jomt family goes
the better for this country

Pandi Thakur Das Bhargava' Out
of the category of those who are
assessed?

Shri T, T. Krishnamachari: I think
everybody, even a member of a Hindu
Jjont family has an indivaidual exis-
tence today Even in Malabar which
18 the stronghold of this joint famuly
system where the Tarwad is aperating,
it now no longer exists The socio-
economic trouble there is that it has
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gone and there is nothing to replace
it, My friends from the Communist
Party from Malabar are all younger
sons who cannot be Karanavars, that
is the trouble They do not have the
right of property, it 13 somebody else
who has the right of property and,
that 13 why they are all Communists
today

Dr Krishnaswami also said that we
must accept the system suggested by
Mr Kaldor I know Dr Krishna-
swam has a partiality for professorial
advice when it suits him

Shri V. P Nayar (Quilon) And also
for the Kaldorian approach

Shri T. T. Krishnamachari. We have
all got a Kaldonan approach from one
point of view or another

He has told me that he has certiin
difficullies To the extent of my
limited knowledge, I have promused
to 1indicate to him Government's
views on the subject I think we will
have an opportunity of hearing him
again 1n the Select Committee

My friend Shri1 Sadhan Gupta and
I do mnot wunfortunately agree 1mn
regard to ultimate ends We agree in
regard to the path 1n winch we have
to proceed, but the ultimate ends are
dafferent That 1s so It 1s not un-
natura] in a country like ours where
one system or other of Vedanta has
always determined our outlook m
life that Shr1 Sadhan Gupta should
think differently At the present
moment we want to be accepted as
persons who are endeavouring to
create a socialist society, but mn that
process I do not mean that we should
completely destroy whatever exists.
We believe in rebuilding, he believes
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in destruction, and that is where the
difference comes, He has pointed out
certain difficulties. Some arise, as I
sald, from the difference m outlook
in regerd to ends Some arise because
of misconceptions on his part, of not
understanding Government's views
correctly, but others can be examined
and we can see if we can fit them 1n

Shri Bharucha suggested that we
should adopt the Kaldor method of
calculating expenditure I do not
know if Prof, Kaldor was so keen
that his anthmetic should have been
adopted After all, the method of tax
administration 15 a thing which has
to be left to the admimstration
Principles can be laid down by the
professor, Therefore, what he has
suggested may be all right from an
academic point of view But it would
not be possible

For instance, 1 can mention that
I hold certain ideas in regard to land
tax I have been speaking about it
I have held these views for nearly
ten years I have worked on 1t also
1 feel that if my advice 15 accepted by
the powers that be, 1t would produce
more revenue and cause less harass-
ment to the small land-owner or at
any rate, the man who has not got
any surplus to sell

But I find that many Minsters are
angry that 1 have said so Probably,
they fhunk that the Union Finance
Minister mught compel them to change
their land tax They probably do not
know that the Union Finance Mlms-
ter has not got the power to do any
such thing and that the Union Finance
Minstr might also have some aca-
demuc views. They are no more
than academie and my viws have no

marovn.ucm.ythm . Kaldor's views
in this ma
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hon, friends that if I have left out
anything from the mention that 1
have made of the varipus points made
by hon. Members, the Select Com-
mittee will take cognusance of tHEF.
In fact, it shall be our endeavour in
in the Central Board of Revenue's
Secretariat to put these in a form
which the Select Committee can
assimilate, so that they can accept
such ag they lLke, examine such as
they like, or not examune such as
they do not like.

Mr. Chairmam: The question is:

“That the Bill to provide for
the levy of a tax on expenditure
be referred to a Select Commuttee,
consisting of—

Shr1 Ascke K Sen, Shm H C
Heda, Shr: Prafulla Chandra
Borooah, Shr1 R Jagannath Rao,
Shr1 Muhammed Khuda Buksh,
Shr1  Narendrabhai Nathwani,
Shr1 Shivram Rango Rane, Shn
Anand Chandra Joshi, Dr G S.
Melkote, Shr1 G Musafir, Shn
G D Somam, Shrt Radheshyam
Ramkumar Morarka, Shri1 Feroze
Gandhi, Shri G D Pande, Shn
Tribhuan Narayan Singh, Shn
R M Hajarnawis, Shi M R
Krishna, Shrimat: Tarkeshwari
Sinha, Dr Ram Subhag Singh,
Shr: Nemi Chandra Kashwal, Shni
Saif F B Tyabj)), Shr1 Fatehsinh-
rao Pratapsinhrao Gaekwad, Shn
K Periaswarmi Gounder, Shn B.
R Bhagat, Shr1 U Srinivasa Mal-
hah, Shn N G  Range,
T, C N Menon, Shrn Prabhat
Kar, Shrn Bimal Comar Ghose,
Srinivasa Malliah, Shri N G.
Shr1 Laisram Achaw Singh,
Shrn R K Khadilkar, Shn M R.
Masani, H H Maharaja Shrl
Karni Singh)i of Bikaner, Dr A.
Krishnaswami and the Mover with
instructions to report by the 12th
August, 1957."

The motion was adopted.



Mz. Chalrman: Now, we shall take
up the Demands for Grants relating to
the Railways.

Before I proceed further, I have to
announce that a large number of cut
motions has been received. As has
been the practice in this House before,
hon Members and leaders of groups
may hand over the numbers of their
cut motions which they select and
which they desire to move, within
fifteen minutes, to the Secretary at
the Table 1 shall treat them as hav-
ing been moved, if the Members m
whose names the cut motions stand
are present m the House, and the cut
molions are otherwise in order

Shri Goray (Poona) What about
the cut motions that have been tabled
by those who are not present now In
the House?

Mr. Chairman. The rule 1s that the
Members has to be present in the
House, Otherwise, it cannot be mov-
ed If there are certain Members
belonging to the hon Member's party,
who are not present here now, I
would say that if they are present
in the House within fifteen mmutes,
they will be permitted to move the
cut motions

Shri T. B. Vittal Rao (Khammam)
Can we not submit the lList tomorrow?

Mr. Chairman: No within fifteen
minutes they have to be moved

Shri T. B. Vittal Rso. We can
move them tomorrow within half an
hour after the first hour

Mr Chairman* The convenfion
has been that the cut motions are
generally passed on to the Secretary
at the Table withm fifteen mnutes
But I think some more time can be
allowed, since 1t looks that the House
18 fairly depleted now, so that certamn
other Members also can put in their
cut motions within the first hour
tomorrow

Shri Naushir Bharucha (East Khan-
desh): May I suggest that in view
of the fact that most of the Members
contemplated that this matter might

. If 1t 13 possible
we might even have the House ad-

journed till five o' clock, and take up
this matter tomorrow

i

Mr. Chairman: I have already rul-
ed that i1n view of the fact that the
House 15 fairly depleted now, and, I
presume, many hon Members might
have thought that this debate would
go on tll five o' clock, cut motions
may be submitted till the first hour
after question hour tomorrow

One other question has to be decid~
ed by the House, namely the splitting
up of the 12 hours allotted for the
discussten of the Demands for Grants
relating to the Railway Ministry as
between the various Demands From
the list which 1s before me, I find that
the largest number of cut motions is
to Demand No 1 I suggest to the
House that of the 12 hours, we may
devote T hours to Demand No 1 and
then groupings may be made of De-
mands Nos 2 to 19, and five hours
may be devoted to them May 1
know the sense of the House to this
suggestion that we may devote 7
hours to Demand No 1 and 5 hours
to Demands Nos 2 to 19 I presume
there 15 no objection to this

Shri Nanshir Bharucha: May I say
that just because the largest number
of cut motions has been received with
respect to Demand No 1, 1t does not
follow that that particular Demand 1s
so very important that 7 hours should
be spent on 1t, because it 15 concewv-
able that many of the cut motions
may not be moved at all, in which
case, we may speak on one Demand
for seven hours, while the other De-
mands may go by default” May I,
therefore, suggest that not more than
three hours may be devoted to De-
mand No 1°?

*Moved with the recommendation of the President
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Shri Radhela! Vyas (Ujjain): No.

Mr. Chairman: I am unable to
accept the position as stated by the
hon. Member, because, if I am right,
the majority of the cut motions that
have been tabied to Demand No. -1
relate' to disapproval of policy; cer-
tainly, such matters will be debated
on the floor of the House, And it =
not right to presume that the other
Demands will go by default.

We may divide up the rest of the
5§ hours, if hon Members are so dis-
posed, specifically amongst the De-
mands which the hon Members con-
sider to more important We can even
devote 3 or 4 hours to one group of
Demands, as we have done 1n the past,
I would like to know whether any
hon. Member has any proposal to
make in thus connection.

Otherwise, we can divide up the
remaining 5 hours between Demand
Nos. 2 to 19 in the order m which the
cut motions have come, and I thmk
we can have 3 hours devoted to De-
mands 2 to 4 or 5 and 2 hours to
Demands Nos 6 to 11, and the rest of
the time for the other Demands.

Shri Goray: You may make 1t 6
hours for the first group, and six
hours for the remamning groups,

Shri Radhelal Vyas: There are a
large number of hon Members who
have not moved cut motions, but who
would hike to speak

Mr. Chairman: Then, I propose
that we can allocate 6 hours, with
discretion to the Chair to extend it by
an hour, if in the course of debate, 1t
is found that there are a large num-
ber of Members are desirous of taking
part in the same, and then we can
adjust the rest of the time according-
ly.

Shri T. B. Vittal Rao: If less time
is taken on Demand No. 1, the time
saved on it can be given to the other
Demands.
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Dxmanp No. 1 (RarLway BoAnrp)
Mr, Chalrman: Motion moved:

“That a sum not exceeding
Rs 4170,000 be granted to the
Presudent to complete the sum ne-
cessary to defray the charges which
will come 1n course of payment
during the year ending the 31st
day of March, 1858, m respect of
Railway Board”

Shri T. B, Vittal Rao: I would hke
to draw attention to certain grievanc-
es of the railway employces m ths
connection.

Firstly, 1n regard to the pay-scales
of the raillwaymen, I would lke to
say that recently the new deal has
been announced under which 1t is
expected that a large number of em-
ployees are going to be benefited In
the last session, the Minister said,
that the number of such persons was
going to be much more than what had
been stated earlier But subsequently
we have had the latest agreement—
I do not know the details of it, but I
have read about 1t 1n the papers—
arrived at recently, that 1s, during
the last two or three days, with the
National Federation of Indian Rail-
waymen

1 checked up the figures in regard
to the signallers It was stated on
10th February, 1957, that nearly 3,000
signallers were gomng to be benefited
under the new deal

I find that in the whole of the rail-
ways there are not more than 3400
signallers and those who are gomg
to be benefited by this new deal will
be only about 1200 or 1500 This was
onc of the items I found while check-
ing up after the Minister’s statement
last time However that may be,
until and unless service weightage is
given to the employees, I am sure it



not been fairly dealt with. Subse-
quently, one more increment was
added to such of those senior people.

Similarly, until and unless in the
new deal that the Minister has
announced, the service weightage is
taken into consideration, the benefit
will be much. There cannot be any
argument for denying this simple right
to the railwaymen because what was
stated was that this new deal would
cost the railways an additional expen-
diture of Rs. 1 crore, So if the ser-
vice protection is given, I do not think
it will cost the railways very much.
Hence I strongly urge that service
weightage should be given to these
senior staff so that they may remain
cvontented to some extent.

The next item—I have been always
demanding it in this House—is the
case for increasing the dearness
allowance. The Central Pay Commis-
sion recommended that there should
be an increase of Rs. 5 for every 20
points increase in the cost of living
index. Taking into account, the pre-
sent cost of living index, there is a
reasonable case for an increase in
dearness allowance, because when the
Commission made its recommendations
the index was 280 whereas it is 420
now, and prices are not going to come
down.

16.44 brs,

[Mr. Derory Seraxer in the Chair]

W= have been hearing from the
¥ood Mixister, the Finance Minister
and other Ministers that there is going
to be a crash of prices and so forth,
but there is no sign of the prices

ki
A
4

fral
esfF
]
g&

g
5
g
i
8
5
£
¥E

cond Pay Commission will go into the
wage structure of the employees
and give them a fair deal
After the Central Pay Commission's
recommendations, there was a Fair
Wages Committee report, That Com-
mittee, wherein was represented
labour, management and even a mem-
ber of the Railway Board, submitted
its report as long ago as 1850. But
those principles have not been taken
into consideration while exolving the
pay structure,

Under the directive principles of
the Constitution, the State should
undertake legislation for providing
for a living wage. Today the railway-
men are getting minimum wage, not
even fair wage, far from a living
wage,

Therefore, I would very strongly
urge that a Second Pay Commission
be appointed to go into the wage
structure of the railway employees.

Then I come to the important point
of developmental works, Recently
a traffic survey was undertaken for
linking Ramgundam with Nizamabad.
The time taken by the Central Rail-
way for submitting its report was
nearly 2} years. Several years ago,
there was a traffic survey carried out
and reported by the ex-NS Railway
Administration. That report was only
to be modified according to the latest
changed condition. But that took
nearly 2} years. I am told that the
Railway Board has received that re-
port only last month. This is a very
important rail link for Andhra Pra-
desh. In that State, the railway line
ratio compared to other reorganised
Btates is very low; the route mileage
in Andhra Pradesh compared to other
States i3 very much less, I am told



re is a huge thermal station,

You will observe that for dealing
with the traffic flowing there must be

that this should be taken up.

Then I come to another rail link
for which I would request a survey.
That is between Kazipet and Nellore
via Macherla. This will open up the
hinterland where there has been no
railway, for example, in the district
of Nalgonda. Also, it will shorten the
distance form Hyderabad to Madras
by about 120 miles. So the engineer-
ing and traffic survey should be taken
up simultaneously because at least at
digtant date we have to take up this
line.

Then I come to the question of the
policy pursued in the matter of recog-
nition of railway unions. Recently
there has been a little change and
some unions which were not affiliated
to the National Federation of Indian
Rajlwaymen, have been recognised.
Taking an objective and realistic view
of the unions existing, the difference
that exists between the leadership of
ihe National Federation of Indian
railwaymen led by Shri Vasavada
and the National Railway Union led
by Shri Guruswamy, I do not think
that they can come together. We have
seen that there have been meetings
and agreements entered into or un-
derstandings arrived at in the pre-
sence of the then Railway Minister
snd the Labour Minister, that both
the Federations should merge and

17 JULY 1967 Demands ‘for Grants— ' $i4
Rallweys

there should be elections at the low-
est level and democratic elections -
should be conducted, and wherever
there is a disputa the Regional
Labour Commissioner or Chief Labour
Commissioner, his services could be
taken up as arbitrators, But, what se
have found in practice is that they
have not gone ahead with this. Eagh
one of them thinks that his leadership
will be at stake and both of them are
unwilling to merge with one another.
The fact remains that there is a Na-
tional Federation of Railwaymen
under the lead of Mr, Guruswamy and
another National Federation of Rail-
waymen under the 1lead of
Shri  Vasavada. The National
Federation under the leader-
ship of Shri Guruswamy claims a
membership of 2 lakhs and that under
the leadershup of Shr1 Vasavada, one
lakh and odd, Therefore, to deny re-
cognition to anyone of the Federation
is not proper. You are not going
to have harmony, There were
two federations functioning prior
to their merger in 1953, Let
the two federations continue. We
all wish that there should be only
one federation but it has become quite
impracticable to go ahead with that
idea. The only remedy lies in recog-
nising both the federations. At least,
there will be some sort of harmony
and industrial peace, Otherwise, I
am afraid, the rivalry will go on and
the only people who will take
advantage of this disunity will be the
Railway Board, in turning down the
legitimate grievances,

Then, I refer to another matter, the
under-utilisation of capacities obtain-
ing in the Railway printing presses.
Much is talked about economy. But,
here, in the Railway printing presses,
though there is lot of unutilised capa-
city, 1 do not understand why orders
are given to other private presses. In
several cases magazines and other
things are printed outside. In the
Calcutta Press which 1s a big press,
there is also unutilised capacity and
we find that the printing of magazin-
es, weekly newsletters ete. are given
to other people. In Secunderabad also,
there is a Railway printing press. I



to go into thus question

in the Railway printing press and go
mto the root-cause why some of the
work has been entrusted to the pri-
vate sector

Having said so much about the Rail-
way printing presses, another factor
which I want to mention 15 that
though the Railway printing presses
are working under the Factory Act,
the provisions of the Act are not ful-
ly implemented, even in the matter of
having a compoynd or Watch and
Ward staff or other things At least
some of the basic provisions of the
Factory Act should be implemented
and these Rallway printing presses
should be properly protected Other-
wise, there would continue to be
the losses and thefts which amount to
a couple of lakhs of rupees

Then, I come to the acting allow-
ance rules There 15 a big dispanty

in these rules as apphed to the
Raillwaymen

Mr. Deputy-Speaker: I hope the
hon Member will be able to conclude
by 5 o'clock

Shri T, B, Vittal Bao: Yes, I hope
to, Sir

‘We have been removing some of the
«disparities, for instance, the disparity

g orders for private mdustry For
mnstance, if a person goes on leave for
42 days, then, the person who acts in
his place will get actmg allowance
It 13 only when the ongmnal leave
vacancy 1s for 42 days or more that

lowance only for the period the leave
15 extended because the imtal vacan-
cy was not for 42 days or more Even
though a person has worked or acted
for a total period of more than 42
days, the mmtial period of 30 days 18
taken out and he 1s given acting allow-
ance for the extended period This
15 a disparity It 1s a very simple one
which I think the hon Minister will
be able to remedy so that there may
be fair treatment

About the Railway Board I have to
say one thing I have been reading
recently about the economy cuts end
suggestions for thc reductions in
various Secretariat I thunk no other
department under the Government of
India has expanded to the extent the
Rallway Board has A few years be-
fore there was & hue and cry about
the number of Members in the Rauway
Board Subsequently, <some y®ars
ago, the then Railway Mimster Shn
Copalswamy Ayyangar reduced 1t by
one Later in the yecar 1954, we &aw
a statement made by the then Rail-
way Mimnster mncreasing the number
by another 2 Members Now, we
come to a Railway Board with Addi-
tional Members I do not mind in-
creasing the number of Members But.,
before doing that, have they worked
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out the worklosd for each, have they
mpde & proper job analysis?

We have got five full-fledged raul-
way board members and abouf fVeor
jeven additional members. This en-

not aware of any additional work
the sense that the muleage has not
mcreased. Though the volume of
has increased, the total ral-
tract is only 36,000 miles as
mnst 42,000 males in the undivided
India Then we had only four mem-
bers as agamnst the present ten or
more, So, I strongly urge upon the
see whether some economy
could not be made
17 hrs.

Mr, Deputy-Speaker: We will con-
tinue this discussion tomorrow So
far I have received notice from one
hon Member that he intends to move
his cut motion No 356 It will be
deemed to have been moved subject
to 1ts being otherwise admissible

Disabilities of Raviway Staff

Bhri Frank Anthony (Nominated—
Anglo-Indians) I beg to move
‘That the demand under the

head Railway Board be reduced
to Rs 100’

g.

INFLUENZA EPIDEMIC

Shri Sadban Gupta (Calcutta—
East) Sir, I am raising this discussion
as something more than a post mortem
on the last influenza epidemic It 1s 1m-
portant as a post mortem and I am
not under-stating that aspect of the
matter, I shall deal with the post
mortem aspects m some detail As ]
shall presently show, my aim 1s some-
thing more to emphasise that aspect
and to examine what has been done
and what has not been done

Mr, Deputy-Speaker: If the hon
Member does not mund, I have to say
a few words, It 18 one hour's dis-
cusaion He would like to listen from
the Minuster in detail an explanation
on what he has to say. There are

modate all of even if we
could give a chance to fiye of them,
perhaps they requuire five minutes.

vastating toll that this epidemic has
taken When I refer to the devastat-
ing toll, I did not obviously mean the
mortality rates because, fortunately,
it has been small But, apart from
mortality, there has been certam
aspects 1n the epidemic which are
undoubtedly alarming

First of all 1t has enveloped a large
part of the country—north, south, east
and west and it has raged with
virulence practically in all paris of
the country  What 15 more, 1t has
affected a very huge populanon We
have a sort of a pamphlet which seeks
to give us certain statistics of the
number of deaths that have taken
place as a result of this epidemic

But, Sar, 1t 13 difficult to be convine-
ed that the statistics, at least as far
as the number of cases 1s concernecd,
are very accurate 'Take the case
of West Bengal of which I have some
experlence It 1s said that the number
of cases there was about 72,700 I
cannot believe this figure to be
correct, because m Calcutta, where a
population of about five million live, I
have made quite widespread enquiries
and found that in every part the
disease has raged It has raged in
basties which are very heavily popu-
lated, 1t has raged m refugee colonles
which are also very heawily populated,
it has raged in middleclass household®
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and even in the comparatively fashi-
onable areas, What is more? From
enquiries I have hardly been able to
detect a household where thig epide-
mic has not broken out in Calcutta.
As a matter of fact, in most of the
houses the involvement has been total,
almost everyone in each household
has been affected. TUnder those cir-
cumstances, I should think that in
Calcutta itself the incidence must have
been much more than 72,000, let alone
the whole of West Bengal.

As a matter of fact, the discrepancy
in mortality between the other States

and West Bengal would suggest that.

there is something wrong with the
statistics. In Madras, out of an in-
cidence of 5 lakhs only 59 were dead
whereas in West Bengal we are told
that out of 72,000 or so 211 people
died. Hiis huge mortality and the
low ratio of mortality and the
Bengal at least the statistics are gross-
suggests that in the case of West
ly inaccurate.

Tt is quite understandable how it has
become inaccurate because 1 know
m Calcutta very few cases have been
reported to the authorities. The au-
thorities hardly issued any d.rections
to medical practitioners to report
cases when they come across any such
.cases and, of course, many patients
did not go to medical practitioners at
all, they suffered and recovered in the
matural process, '

This experience must have been
there in other States also. Therefore,
the figure of 16 lakhs is hardly likely
to be correct as far as the country
is concerned. Not only was a huge

population involved but, from the -

point of view of the -country
and from the point of view of

the public as a whole what is ~

more important is that the normal
life was dislocated in many places.
Educational institutions were closed
for more than their normal period,
and trade, commerce and Government
' departments like the Post and Tele-
graphs Devartment have been dislo-
cated in many instances,

) In view of this great dislocation,
n view of this suffering caused te the

17 JULY 1957

Influenza Epidemic 3950 -
population, the question. naturally
arises as to whether everything was
done to prevent the spread of this.
epidemic in this country. It is very
difficult to be satisfied that every-
thing was done. Obviously, this.
disease must have been imported from
foreign countries, must have been in--
troduced by travellers who had arriv-
ed from foreign countries, from.
countries where it first of all
became an epidemic. It is common.

‘knowledge that in this country it was.

introduced from
Malaya.

A long catalogue has been given of:
measures taken to prevent the intro--
duction of this epidemic, how people.
were isolated in Madras, how whole:
ship-loads of passengers were 1solat-
ed and so on. But I cannot help:
thinking that the quarantine arrange-
ments were not very satisfactory.
Even in spite of attempted isolation.
there must have heen some leakage
in the affected population who must.
have got free, escaped isolation and
spread infection in our couutry.

Singapore and

Otherwise, if every possible case:
was isolated, I do not see how the
disease came to be introduced in this.
country. In spite of a long catalogue
I do not find that any passenger of
any ship in Calcutta or Bombay was
isolated or quarantined. It is just a
statement that in every sea and air-
port, passengers were quarantined and.
isolated. In Bombay, Calcutta and.
Madras, this disease must have been
introduced primarily by passengers.
travelling by ship, may be a few by-
air; I do uot know how their isolation
proceeded. 1 raise this aspect, as I.
said, not as a post mortem but
because of the fact that there is an
apprehension of a second wave. As a
matter of fact, in Poona a second:
wave have ‘already broken; it is the-
habit of the: epidemic to break out
again. That is the scientific opinion.
Therefore, 1n the light of the failures
that have taken place, we must be:
more careful in future, If this epide-
mic comes to us'in future from foreign
countries, quarantine measures must
be very strictly observed“and enforced’
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and isolation must be as complete as
possible, if possible, it should be 100
per cent. complete.

Then, prophylactic measures must
be taken on & mass scale. In the
pamphlet circulated to us, we find a
rather dismal statement that it will
be possible to inoculate people on
a mass scale and the moculation will
be confined to key personnel I am
not against moculating key personnal
For instance, I do not want our army
10 be all down with influenza in one
day and jeopardise our defence But
masgs moculation must be kept m
view It 13 no use saymng that it 1s
impossible and leaving 1t at that I
understand vaccines have been manu-
factured in other countries and we had
advanced quite a long way to manu-
facture a vaccine for the purpose of
preventing this disease I want to
know what 15 the difficulty in manu-
facturing vaccine on a large scale In
the United Kingdom or the United
States or 1n Australia, I understand it
is being found feasible to manufacture
this vaccine on a large scale If we
have any difficultles in manufacturing
this vaccine on a large scale, let us try
1o gather the scientific knowledge
from those countries, so that we can
also manufacture or at least obtain
vaccine in quantities sufficcent for
mass tnoculation Let us get into touch
with the sclentists in Australia or
U K or the World Health Organisa-
tion or whichever other country or
organisation 15 working at manufac-
turing this vaccine

g

Apart from vaccine the possibility
of other modes of moculation should
also be actively investigated and uti-
lised For instance, the other day
there was an article 1n a newspaper
by a doctor m a Calcutta hospital who
saud that very encouraging results had
been obtained by transfusing blood of
newly recovered patients nto the
blood of patients He has said that
even cases of very high fever have
‘been seen to subside within a matter
~of an hour or so, after transfumon of
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& certain quantity of blood from
newly recovered patient. It is werth
trying how this method works; it
worth investigating It is no use say-
ing that 1t will be imposaible {o inocu
late on a mass scale and that we will
confine it only to the personnel
Besides imnoculation, other measures
should be investigated. For instance,

ete, may yield results
scientist myself, still less a medical
man So, 1 cannot vouch for the effi-

found suitable, if found effective, this
should be recommended By that we
may prevent There may be some
kinds of food some fruits which may
be protective against influenza It is
said that certain citrus fruits give
some protection I do not know whe-
ther 1t 1s right or wrong But, it 18
very widely believed that lemons, for
instance, would give some protection
All these things should be investigat-
ed These things should not be left
to the realm of conjecture We should
be fully prepared to meet the future
recrudescence of this epidemic Let
us remember that the recrudescence
that has taken place in Japan 1s a
much worse epidemic as far as mor-
tality 1s concerned, than the previous
one We hope something of this kind
will not happen If 1t happens, no
one will forgive the Government's
saying that 1t 1s impossible to perform
mass moculation and therefore we
shall be eontent with inoculating key
personnel alone

Mr Deputy-Speaker Some hon
Members are even now sending In
their requests for permission to speak
1 am reading rule 195 for their bene-
fit Previous intimation ought to have
been given 1f they wanted to parti-
cipate 1n this discussion Even those
who have given previous mtimation,
perhaps, all of them, would not be
accommodated, because the number i
large eleven I will try to accomm-
odate as many as possible



after having read the note, I am con-
vinced that the officials of his Minis-
twry have been sitting smug about this
influenza epidemic. There 1 no
Tesson why this epidemic should have
been allowed to have the toll 1t has
taken. You find in the report that
wevel as early as the winter of 1956-57,
the epidemic was known to be raging
in some parts of Japan and other
countries. As we know, from these
places, there is constant communica-
tion with India. Knowing as every
one that influenza is a very eamly
<communicable disease, and could be
prevented also by proper steps at the
proper time, there was no excuse for
the Ministry to have allowed quaran-
tine measures being taken very lale
and also to have arranged only for
very defective controls. I am very glad
that our workers have been able to
isolate the particular strain of virus
which has caused this. But, that is
not all.

We know that India had to deal
with this problem in a completely
different way. Geographically, we
are in a position wvery near to the
focal centre of the present epidemic.
Historically also we had reason to be
more concerned about the epidemic
because, going through the chapter on
influenza in the Encyclopasdia Bri-
tanica, I find that in India it had taken
the maximum toll when the epidemic
was raging in a worldwide scale in
1918. You will be surprised to know
that in the 1918 wave of influenza,
about 124 million Indians were killed,
I was not born then; I do not know
this by personal experience. The Ency-
clopaedia says 50, We know there are
certain conditions in which the epide-
mic can spread more easily in India.
I think the department ought to have
been very vigilant about it.

In this report you find that only
§11 people died and about 18 lakhs

But influenza by itself is not a killer.
We wanted to know what were the
causes of death, because in the wake of
influenza it can also lead to other kil-
ling diseases. One such is pneumonia.
It can also be a communicable disease.

18 no mention of the causes

who died of influenza.

We understand that very serious
complications can happen to pregnant
women affected by influenza. That
means the whole of the next genera-
tion will be affected. Some such tech-
nical information also should have
been given. We are not school boys
to be given only statistics. I know
the hon. Minister carries with him his
vast experience in the matter of statis-
tics, but unfortunately influenza does
not form the subject matter of the
Commerce Ministry and it had to be
treated in a diffcrent way. And offi-
cial press notes do not stop the multi-
plication of the virus as we all know.
I am sorry that the epidemic is due
in a very large measure to the neglect
in taking proper measures at the pro-
per time.

We are told that the next wave is
expected any moment. Nobody can
tell us now what the mortality in the
next wave will be. It may be less or
it may be more, but even today we
are not sure whether all the steps have
been taken.

It has been a very good time for
the medical practitioners, especially
the private practitioners, because in
the case of influenza almost every
kpown drug has been used. I kmow
cases where penicillin has been indis-
crmminately used, Sulphadiazine and
even tetracyclon have been givem to
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children. Maybe they are good in
preventing secondary oomplications.
Even that is understandable, but if
you look at any of these papers you
will ind proprietary dues like Anacin,
Aspro, Codopyrin and Saridon being
advertised as specific cure for infi-
uenza. Fortunately I did not get an
attack, and I hope I will not get one
also, but these have been advertised
as specific cures and what have Go-
vernment done about it. Do they not
know that none of these proprietary
drugs will prevent an attack of in-
fluenza?

17.27 hrs.
[Mr SpEAKER tn the Chair)

They have been allowed to be
sold to the tune of several crores of
rupees, and Government has done no-
thing about it And the papers have
given very panicky reports All of us
realise it 15 not a killer by itsell, still
one gains the impression by reading
the papers that India 1s m the grip
of a very mortal epidemuc and
hundreds of persons were dying.

I am glad the hon Minister in the
note has expressed his gratefulness for
the co-operation which public orgami-
sations gave, but no effort had been
made to enable public bodies to co-
operate in this programme. At least
I did not get any information about
it. And if you continue your pro-
grammes of control like this, I am
sorry to say that....

Mr, Speaker: The hon, Member
should conclude now.

Bhri V. P, Nayar: One minute, Sir
I will not refer to the particular pas-
sage referred to by comrade Sadhan
Gupta. What is the meaning of pre-
paring vaccine in a small quantity and
giving It only to key persons. Who
are the key persons?! Some 1,000 or
2,000 units of the vaccine will be pro-
duced and the report says that the
vaccine will be judiciously employed
for the protection of key persopnel] in
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the first instance, and that the subject
s receiving the atiention of experts.
What is it that receives attention? Is
it the judicious application? Who are
the key persons? Are they the ViPFs
or the VVIPs? Are we to discriminate
in the matter of the epidemic? I cer-
tainly appreclate that certain sections
of our people like the Hospital Staff,
army, police etc., have to be kept free
of this attack. 1 want the hon. Minis- .
ter to consider ways and means of
developing immuniy among our
masses by providing ample quantities
of this vaccine. 1 am not a technical
man either, but some ways and means
will have to be found to see that this
attack 18 no repeated with the viru-
lence which we have had because in
this Plan, unnecessarily, we are losing
several hundred millions of man-hours
on account of influenza striking down:

a person,

I have talked to the hon. Minister,
and I know his personal anxiety and
great sympathy with those who have
had the attack. I want him to see
that his department takes all the
necesssary steps, and there 13 no
smugness at all in the matter of deal-
mmg with this epidemic Unless we
are in time, and we take time by the
forelock, I am afraid we shall have to
repent for what we have done.

With these words, I support my hon.
friend Shr1 Sadhan Gupta,

Shri D, S. Raju: (Rajahmundry): 1
would lhike to make a few observations
on this epidemic of influenza which
has flown to us actually from East
Asia, and burst upon us like an atomic
bomb, and taken the lives of about
five hundred people and disabled, as
far as statistics go, about twenty lakhs
of people. Perhaps, these figures may
not be quite accurate; perhaps, the
number of disabled persons might
be much more, for in a country like
ours, statistics are not easily available.
Even granting that the figure is much
more, what difference would it make?
It has taken enough toll of the lves
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of the people, and it has inflictea
enough suffering S0, we need not
bother very much about the figures

Now, the ship which was supposed
#o have brought some patients from
Singapore actually arrived in Madras
oo the 16th May, 1957 And all the
possible accepted precautions are sup-
posed to have been taken But with-
mn a few days the epidemic seems to
have spread to Calcutta, Delhi ana
Bombay 8o, I wonder whether cut-
ting contacts wath infected cases 15
the only means of prevention It 1s
true that contacts are a possible
source of infection, particularly con
tacts with the infected cases But
how has i1t been possible for the epi-
demic to spread from Madras to
Delh1 or to Bombay in such a short
tume® I would like this matter to be
ffurther investigated

Another observation that I would
lhike to make 15 that this epidemic has
mnflicted the maximum tool on the
densely populated areas, that 1s most
of the cities, most of the industnal
areas and other places where there
15 a lot of overcrowding have been
afficted And one could easily see that
most of the wvillages have escaped
Thi< 1s an important factor that we
have got to bear in mind, because as
we are rapiudly industrialising a large
number of places the population 1s
likely to get congregated at a few
places So 1t would become a serious
problem for us We have got to pro-
wvide all sorts of facilitzes for all those
people who are gathered within these
industrial centres

The average density of population 1n
India 1s about 300 people per square
mile From this, you can easily under-
stand what should be the density
i an industrial areas, certainly, the
figure would be much more When
we have to combat future epidemics
this 15 a factor which we have got to
remember

We understand that a vaccine fis
being prepared for combating this
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epidemic It takes a few weeks ta
prepare the vaccine, but by the time
the vaccine is prepared, the epidemic
would have subsided Probably the
new vaccme which 1s prepared is not
actually useful I wonder how 1t
possible to mass inoculate After all
nfluenza 13 a muld disease It 15 not
a killer So many drastic remedies
are not actually necessary Though
in some cases anti-biotics have been
used and have proved useful, nobody
has found out a specific Of course,
anacin, pemcillin, streptomycin have
been used They do eliminate pain
for the time being

But this 1s, after all, a disease which
lasts for three or four days In the
majority of cases, i1t 15 very mld
also though 1t has proved fatal in a
few cases But those cases are found
to be suffering fiom other complicat-
ed diseases also Those who were
underfed, those who were elderly and
those who were depleted otherwise
have also succumbed to the disease

So actually influenza 15 the pre-
cipitatmg cause, 1t 1s not the actual
cause of death

There 1s also another factor This
virus may change its strain Then
how 18 1t possible to prepare a vaccine
which could be useful for combatmg
future epidemics? I personally feel
that it 1s not possible Even as it is,
we have had a lot of trouble for
preparing BCG vaccme Sull no
conclusion has been armved at m
regard to that also So if we prepare
a vaccine, it may be doubtful whether
it will be useful in preventing the
disease 1t will have a lot of compli-
cations It may not be completely
useful

Dr, Melkote (Raichur) I think 1t
would be a good proposition 1f we
considered this disease from various
aspects—the nature of the disease
itself, the objective that the health
authorities should keep before them,
the curative aspect of 1t, the preven-
tive aspects and wncidentally the
research and other aspects that go
with 1t
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If we lock at it from this point of
view, it should be borne i1n mind that
thie disease 13 essentially an air-borne
disease Men on earth and also the
beasts have got to live with air as an
essential factor We cannot go into
the stratosphere, because if we do so,
there will be no air to breathe unless
we carry awxr with us which in turn
would be infected Therefore, I
personally feel that 1solation m the
real sense 1s 1mpossible m this world
so far as influenza 1s concerned

It 15 stated m the pamphlet that the
men from Singapore reached Madras
on the 16th and on the 17th there was
an epidemic of this disease raging mn
Madras and Calcutta That 1in the
course of 24 hours i1t should have
spread to Madras a. well as to
Calcutta (where no boat had reached
till then) should make it clear that
the spread 1s very rapid and that
rapidity can only be through the awr

Bearing this aspect in mind, in com-
bating epidemics of this nature
whether 1t 15 nfluenza or others of
this type, I want to draw the atlen-
tion of the Ministry to one vital thing,
that people of all strata of society
rich or poor, get affected and, there-
fore, the objective of the Mmstry
should be to provide medicme, to all

e of the capacity of the
pocket of the sufferer If this 1s ndt
borne mn mind, 1t will mean that peo-
ple who have got money to afford
would get more attention and people
with no money will suffer and try to
get out of 1t as best as they can

I note from the pamphlet that the
Mmastry  have taken adequote
measures to supply the necessary
medicmes to all parts of Inda
Whether this has been sufficient or not
in the given situation 13 a different
question altogether But I find that
they did keep the objective before
them very clearly

So far as the curative aspect 1=
concerned, so far as I am aware, there
12 no drug on earth yet discovered by
scientific men which can cure this

enact the Drugs Act and enforce it
the better it will be for all as such
kinds of advertisements which dupe
the pubhic will not be resorted to
after such enactment

Mr Speaker: It has been advertis-
ed by the Colombo Radio

Shri V. P, Nayar. In the papers
also

Dr. Melkote: Yes, 1n some papers
also It 1s, therefore, necessary that
the Health Ministry should pay suffi-
cient attention to that aspect of the
matter and see that the public do not
waste money unnecessarily But when
1t 1s widespread and so many people
get affuicted all of a sudden, the
technical and other personnel are
inadequate to meet the situation I
hardly think and 1 personally I[eel
that no nation can afford to 1mme-
diately mobilise such a large force as
to be able to attend to every one

It 1s a curious thing to note that
the note presented to us it 1s mention-
ed that people suffering from influcuza
st being 1solated but 1n spite of it
there 1s a spread of the disease Who
are the people that could be 1solated
18 the main point Possibly those peo-
ple that come through the air or by
ships from distant shores The inten-
tion may be to prevent mnfluenza
affected people from comwng nto
contact with others since the nature
of the malaise 15 such that there are
various strams of it Possibly, one
strain may be i1solated but another
may cause the spread Towards that
aspect the Health Ministry seems also
to have paid some attention But, I
do not think that any such measures
will be adequate to meet every situa-
tion It, therefore, means that we
should anticipate another round,
maybe from Japan, maybe from
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snother country and be prepared to
face that,

In that connection, the amount of
vaccine that is being prepared will
hardly meet the situation. To meet
the demands of the whole world, nay
infection of India itself, which has 36 or
38 crores of people, to manufacture all
that and keep it going for an inde-
finite period anticipating infection to
break out, is another big factor which,
I do not know, whether any Govern-
ment would be able to face even with
the best of intentions. The keeping
quality of the vaceine is the main
matter. We may manufacture all the
quantity that is necessary in antici-
pation, but whether the wvaccine 1t-
self would stand the period for which
it is manufactured and then be useful
later is one of the important questions
which members of the public have to
appreciate before they could enticise
the Government on this matter.

The last point is this. I said in the
beginning itself that the chief thing
is to attend to the poor. Medicines,
there are none [Every one, allopath,
homoeopath, ayurvedic or unani
practitioner places before the patient
some drug and calls it a sure remedy.
The public naturally feel that they
should take it. Whether they take a
sulphanamide or any other drug, they
think it is good because it costs some-
thing, The gullible public are no doubt
paying out of their pockets. This is
what is happening and it is not to this
aspect that I wish mainly to stress
before the Ministry. There are several
families which get infected simulta-
neously and many of them are poor.
They have not even the wherewitnal
to purchase the medicine, much less
the gruel and other things they
need at that time, Whether the
public at large could not be mobilised
to prepare the gruel, to take medi-
cines to their houses, to give them the
attention that is necessary, to attend

to the complications that may arise, .

these aspects of the question, are
very important and need to be
attended to.

Lastly, so far as the preventive
measure is concerned, may I request
the Health Ministry to bear in mind
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But, as I said before, it is a very diffi-
cult question for anybody to tackle as
things stand today. How best it
could be tackled is still a point, which,
I believe, is being considered by the-
medical men all the world over. But
from what I could see, I should
congratulate the Health Minister for
taking energetic measures for combat-
ing this disease.

Dr, Sushila Nayar (Jhansi): 1 am
grateful for giving mwme the time. I.
would not have had the courage to
appeal to you, not having given my
name earlier and I appreciate your
kindness in calling upon me to say a
few words, So far as this problem
is concerned, there are two ways or
two aspects to be considered.

Mr, Speaker: The hon. Member
may come to the Minister's seat.

Dr. Sushila Nayar: The two aspects
are: whether something could have
been done to prevent it and whether
something can still be dcne tc pre-
vent a recrudescence of another wave,
I would respectfully suggest to the
hon. Members in the opposition
benches, who threw some suggestions
to this effect, that to the best of my
knowledge, scientifically, it is not
possible. If it was possible, we would
not have had an epidemic of influenza
from time to time. The simple reason
is this. Influenza is not duc to one
specific virus. There are a number of
strains and viruses which comc into
prominence from time to time. There-
fore, it is not possible for anyone to
take preventive measures to stop an
epidemiec.

However, 1 would say that, generally
speaking, in one epidemic, it is one-
virus or one strain of the virus which
spreads from one country to another
and so on. So, there is no reason for
us to think that we shall have wave
after wave of influenza in this coun-
try due to one strain and then due to-
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-another. Theoretically, it is possible
for a country to have a large mass of
vaccine prepared against a particular
strain which is causing epidemic and
.give prophylactics to its people. But
that does not last for any leugth of
time, Therefore, it is questionable
whether, with the limited resources
in men and matemal in our country,
it would have been wise for us to
spend all that in preparing a vaccine
for a large number of cases covering
millions of people, particularly when
that vaccine 1s going to give immunrity
for a very short time and also when
it 1s not of a very grave or severe
nature, s

The sonond ount whick ¢ of
greater importance 1s the management
«of the epidemic when 1t takes place
and 13 taking place. I would hke to
congratulate the Health Ministry for
some of the measures that they have
taken but I would also hke to say
that some more measures could have
been taken and should be takcn even
at this stage For instance, 1 Delhy,
a very good job was done Schools
and cmema  houses were closed,
immediately steps were taken to open
emergency hospitals in various parts
of the city. But that 1s nol what
took place in all the States I have
just now returned from my consti-
tuency, Jhans:, where I also hed a
present of influenza for mysclf I
know that conditions are very bad
“There are whole families lymg sick
and there 1s nobody to give them
even water. Nobody has laken steps
to see that there are emergency beds,
emergency measures are taken and
something is done to take care of the
people This 1s so i1 many parts of
India to the best of my knuwledge
and from what I have heard

That brings us to a very vital ques-
tion. Health is a State subject. What
control has the Central Government
on those States? How can the Central
Government make them take all these
elementary measures which ara very
necessary, which can go a very long
‘way to give relief to the people? It
is for the health services of tihose
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States to do the needful. The Central
ment can supply all drugs. The
Cenlral Government can give them
gentra] directions and overall guid-
ance, but the actual administration of
relief measures has to be
organised by the States concerned.

The thing that I think has been
lacking is an attempt on the part of
the guthorities to mobilise the medical
profession as a whole I have heard
from the official side complaints that
the doctors have not co-operated. On
the other hand, I have heard very
genhine complaints from the doctors
that nobody has approached them. I
know during the war there was &
General called General Jolly who
made a profession of it and became a
very great expert in it. He called
conferences almost every week, every
fortnight He met all the prominent
leaders m the medical profession and
tried to take them into confidence,
tried to make them partners in
orgamising medical relhief for the
country We can only organise things
in this country if we can stimulate
enthysiasm, mobilise the good sense
in Oyr people, and there 13 plenty of
1t I am sure Wec have not done that.
We have, somehow or other, been
thinking and acting 1n terms of water-
tight compartments. The official side
wanted the people to go and offer
their co-operation It 1s for us to go
and gsk the people for their co-
operation, to mobilise their goodwill
to mgke use of what they can offer to
us I am not only referring to fully
traied allopathic doctors, 1 am also
refecring to vaidyas and hakims as
has been pointed out by several hon.
Members m this House.

_ There 1s no specific cure, but there
is 8 good deal that can be done to
mitigate the suffering. In that even
the vaidyas and hakims, and also
other people like nurses and widwives
can help They could be mobilised to
8ve as much of nursing, as much of
relief and avoidance of suffering as
Possible

One more point, Sir, and I will be
doneg, That is with regard to these
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advertwements I entirely agree with
the hon. Members opposite, that there
is great need to put some control on
the licences for advertisements of
drugs. The radio—not our radio but
the Ceylon Radio, and I suppose we
cannot do much about it—has been
Just going on indiscriminately advert-
imng all kinds of cures for influenza
Our own newspapers have been doing
it. It s not the first time that
advertigements appear In our papers
in the mame of medicine The adver-
tisements that appear in our papers
in the name of medicine are just
deplorable, they are a menace to the
health of this country I think it is
time, taking advantage of the opportu-
nity offered by this epiderue, which
fortunately has been muld and has not
led to fatalittes as the earlier
epidemics, that we should take care of
the two pomnts that I have mentioned

Let us find out and orgamse our-
selves to mobihse the publhe opinion,
to mobilise the medical profession and
all kinds of available sources which
can help us n an emergency, and
even outside of an emergency for
organising medical rebef m this
country Secondly, let us do some-
thing to curb this menace of adver-
tisements on drugs which cheat
innocent people of hard earned money
which they can ill-afford to spend on
very often useless and sometimes even
harmful medicines

Mr. Speaker: If some more mem-
bers are to be allowed, I am afraid
the House will have to sit for some
time beyond 6 Is the House willing?

Some Hon. Members. Yes

Mr. Speaker. I will try to give
opportunities to all the States one
after another Mr Vyas told me that
the contagion 15 spreading to his State
also Mr Vyas

N ow ag (Sw)

WEqR WETEd, 9T oY qW wod frwrc
T6 8 T w1 uaE? famr guw fag 4
IO ST § | wgy 9 el dhar
fr ST ToT § wX ¥ w®] W A
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wifEaT F e awa gt S o
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& WET W< WA TAQ 3 9T 6K
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& &7 SRIATE HTF AT T2 qHA |
s ofaform & 7 @7 & Far
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fow® f§ wror Wt o Ff weod
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& ww wyt o1 T g o dw
¥l ®x w & o s § 1

WHDE IWATR AR iy
A &y T aoRT § Ty N fee @y
™ g W e ey vw e R
gt fe &0 B I N E A
¥T §THEF 991 g7 % ¥ §o
TR EEF TR @WI 9% 9 @
W ® FS & S, e fag
oY dRfw FATHoET S oW 2
T wifgr mfr =g &iw @ sT oo
LA A CR L B I
Igamag ¢ 5w ot ¥
IR fRE T Y e Fwr W
w71 & g afs qg N ¥Rs Aq
W% TRIIAT W17 W1 &AC § ToeT
o 7 & 97 waws s §
RIATH wg Mg T WAfE
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I &1 g7y A feafer o1 @A www
9% I fr & tets & g o ey
& T9 FTAT T 47 fip AT B §9Y )
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o & g dvr war o A I vy
fie Sa1 oY § ¥fien TR F TaT ITA
nff &1 g e ar @ § O gt
e fafmex & wfi|g | 9% W
EATT gy qra W w8
w7t o1 ared 7g & fs w o g
W wd ) frw W § W g
o7 NG § ag AL WA A BA Wy
¢ «f%@ @ aic fage s far
AT WIgE W A W T oW
wfea sww &0 wifgd W waofh
T w'fe gee & gafas af e
T wafrg 51 gary far & fe wrg-
dfew qafy w1 "gra F wfgd ok
dat w7 ¥t sgatr forar st wfgd
wife  wigifes o ke &
TF M AR W § g § !

T yRQ § wgr TEET AA
@ | wgEn g e -0 g W
IuR! araw Frafig sq ¥ amsr fradt
BT Wifg” fo agr ov fEhg §
W afa warg agr & f9E aTw
TE F g wry g Tfgy aife
FA TR FFFTIHN T, |WHFN

Mr, Speaker: I will now call Bom-
bay Shn Joachum Alva

Shri Joachim Alva (Kanara) I am
from Mysore,

The hon Minister )3 aware that in
the Mysore State, :n Sorab in the
Shimoga district, a peculiar fever has
broken out and the Government of
India has sent out researchers espe-
cially foreigners to know what kind
of fever 1t 15 I want to ask whether
this fever which has broken out in
the Sorab taluk of the Shimoga district
and which has claimed many deaths,
has any connection with the influenza
epidemic and whether there is any
chance of its spreading out to other
places because it w a very fatal
disease which has come out from
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~ionkeys, as we are ‘old, I want to
know what measures are taken by the
Government of India in addition to
those already taken by the Mysore
Government to control this kind of
fever which was raging m the §Shi-
moga district and whether the
megsures taken in combating influenza
are the same as those that have been
taken in combating the disease in
Shumoga district.

Two speakers from both sides, the
hon, Lady Member and my friend Shri
V. P Nayar have spoken about the
ramp of advertisements both through
the radio and newspapers regarding
medicines. What measures has the
Ministry of Health taken in regard
to these disgusting advertisements.
Right today, in the Hindustan Times,
half a page has been taken for Aspro
advertisement. Without meaning
any kind of disrespect to any journal,
I must say that advertising has reach-
ed disgusting proportions, both by
reg]l pharmaceuical firms, by bogus
pPharmaceutical firms and by pseudo
pharmaceutical firms 1 want to know
whether the Ministry has drawn up a
List of these firms so that they may be
blacklisted if they are advertising in
our land Let us be very prompt
about it If they are resorting to
advertising ouside, let us blacklist
them and see that Government does
not give them any patronage or help
or aid in carrying on their activities
in this land.

Next, i1t pairs me to bring this
matter before the House, I want to
ask the hon, Minister whether he has
visited any leper asylum after he
became Minister

Mr. Speaker: What has leprosy got
to do with influenza?

Shri Joachim Alva: I am coming
to the point A person who visits a
leper asylum 1s not afraid of anything
else 1n the world I have myself gone
to a leper asylum: I was shocked to
see things there and I ran away. The
contagion in a leper asylum is not so
much from nearness of the patient,
but from the touch of the patient, I



3971 Influenza Epidemic

[Shn1 Joachum Alva]

was shocked to see photographs of the
hon Minister, the doctors and the
officials of the Ministry gomng Into
hospitals with cloth covering their
taces, It is highly demorahsing in the
sense that these measures should be
available to the meanest man n the
land 'The hon Member Dr Sushila
Nayar smd that there were families
of patients where drinking water was
not forthcoming 1f the top men n
the Ministry go about seeing patients
with cloth in their mouths, the morale
cannot be kept as igh In combating
this disease, the lowest man m the
public should also know that he 1s
also protected similarly I think that
the hon Minister should go about
hospitals uncovered m the mouth in
the sense that he must not show panic
in the face of the disease and if fhe
disease came upon him or upon the
officials or upon any one else, they
were as much immune or protected
as anybody else That 1s all I wanted
to say

Mr, Speaker' I suppose enough has
been said The hon Minister

Shrimati Ila Palchoudhun (Nabad-
wip) May I have a chance?

Mr. Speaker Bengal had a chance

18 hrs,

Shri Earmarkar: I am grateful to
hon Members who have rased this
question on the floor of the House and
to you for having given priority to it,
because we 1n the Health Ministry are
naturally interested that Members of
this House as well as the publie out-
side should know all that is worth
while knowing, they should be given
an opportunity to offer all suggestions
that could be of use, I must say that
much that 15 useful has been said on
the floor of the House, though as relat
ed to the mntensity of the epidemue
that has unfortunately come over us
during the last two months, the dis-
cussiong have been more sobre than
could normally be expected I am
happy that there has been no sense
of panic so far as this discussion in
the House is concerned.
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1 am also happy that no attempt has
been made artificially to raise what
might be called difficulties 1n the way
of those who are engaged in fighting
what 15 at present a fairly tame
disease but what might still become
in the ultimate future, if apprehen-
sions unfortunately prove to be true,
something more serious

In dealing with this debate, I pro-
pose firstly to deal with the points that
have been made by hon Members
and finally to allow myself a few
general observations

1 frankly confess to myself that I
was rather disappointed with the
observations made by the esteemed
colleague, the imutiator of the debate I
always expect something very solid
from him, and I must say that what
has come from him, on hus occasion
15 not much that has been useful to
us or to combat the disease

Firstly he said something which was
obvious Now, we never said that the
figures given here are the absolute
figures The flgures that are given
here are the figures that we
have received from the States, and
the States have sent the figures which
they have in turn received from
verious authorities The authorities
compiled the figures that came to
their agencies, doctors und the like,
and therefore we were careful enough
to say not because we anticipated this
comment in this House, that the state-
ment showed cases and deaths from
influenza recorded in the various
States I suppose 1n view of this my
friend Shr1 Sadhan Gupta will easily
concede to me that we have rot made
any claim more than what 1s absolute-
ly correct Certainly it 1s very obvious
It does not need anybody to tell us
that the number must be larger, be-
cause many did not report It was so
very obvious that we did not think it
fit to include 1t in a serious publication
like this

The second point made by my
frmend Shn Sadhan Gupta was that
there has been great dislocation, 1
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entirely agree, and that 1s the greater
reason why we should exercise
greater care in view of the suffering
that has been there, that is still going
on in some States and that 1s Lkely
to come

The only pomt, mn fact, that I feel
called upon to answer 1s hus pont that
sufficient quarantine arrangements
were not made, I am afrad that he
has not had the time to have even this
brief document read Otherwise, he
would not have made that statement.
We have exactly pointed out that the
first two ships that came in Madras
harbour were quararfined, and it was
not a technical quarantine We got
the ships, at some little expense I
suppose to the public exchequer, qua-
rantined outside the harbour 3§ mules
away from the harbour for full five
days, and we did this also at some
risk The medical personnel that
went from Madras public health
authorities were about 100, 30 doctors
and 70 nurses They went at midnight,
ran some risk, and in fact, ten came
back with influenza that could not be
helped But that 1s the sense of
urgency with which we acted regard-
ing quarantine 1 suppose so far as it
was humanly possible—I do not claim
any superhuman efforts, we could do
only what was possible—we alerted
all the State authorities and I am
quite sure 1n my own mind that they
have done the best that was possible
so far as quarantine arrangements
were concerned ‘There was absolutely
no laxity, and 1f I were to be reliably
told that there was laxity we
shall take notice and brmg
it to the notice of the State
Governments So far as we have been
able to find out, the State Govern-
ments have done the best 1in the
matter

The next observation that I would
Tike to make 1s about the second wave
in Patna As I said yesterday, some
of the experts are of the opinion—
basing their observations on the past
experience of 1918—that a second
wave might come But there 15 no
assurance that the second wave will
definitely come, and we need not grow
panicky about 1t We have to take all
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the measures possible, and 1 need
hardly assure this House that the
State Governments as also the Gov-
ernment of India are busy taking all
measures that are posmble with the
resources at their disposal

Regarding particular measures sug-
gested by my hon friend, namely
transfusion of blood, the question 1s
whether a newly cured patient of
influenza would be prepared to give
blood The second question 1s that
even if some were prepared to gve
blood, transfusion 18 a process which
requires careful handling In any
case, if that 15 the method which
should be followed, I am quite sure
that that particular method will be
followed by the medical authorities
in whose charge the patients are

Then, my hon friend mentioned
about lemons That was a very feasi-
ble suggestion 1 really wish that all
of us, that 1s, we here assembled as
representatives, should also do our
best to take such measures as might
possibly prevent the disease

Here I mught content myself with
the observation that experience has
shown that in spite of the fact that
mnfluenza has come into the country
as a whole, and 1t has got to all the
other cities also, normally 1t has had
a heavier toll in the more congested
localities, showng obviously that pub-
lic health measures by way of public
sanitation etc are very urgently re-
quired, especially in view of any 1m-
pending disaster, and none of the States
and public bodies should relax thewr
efforts so far as public hygene 18
concerned

But I think personal hygiene also
plays a large part 1 am told and in
fact, everyone has been proferring
advice,—and a large number of letters
from vaids are coming in the papers
these days, with unsohaited advice
ranging from the efficacy of therr
medicines, which they have invented,
and which they are asking Govern-
ment to purchase m as large &
quantity as possible, to all necessary
measures to be taken,—that anything
from the prescription of a medicine
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to the practice of vogasans has been
prescitbed as a remedy agmnst
influenza That 15 a very healthy
thing That shows how serious people
are about combating this disease

In any case, measures of public
hygiene—and so far as ndividuals
are concerned, personal hygiene—w.l
certainly act against any asilment that
might come in the form of another
wave, another wave 1s not likely, I do
not say, and I do not want to
frighten the House that 1t 1s likely,
and I do wish and 1 do hope that
looking to the vigour of the measures
which our public health authorities
have shown, influenza may not be
tempted to come to the shores of
India again, however, that is another
matter But still our measures have
not to be relaxed (Intepruption)

Since Shrt V P Nuyar has inter-
rupted, I should like 10 deal with him
now I am very happy that since
yesterday he has learnt much more
than what I thought he had learnt
yesterday 1 thought he would
return sagain to radicactivity 1 am
very happy he has been disillusioned
about 1t between yesterday and today,
because he did not refer to it today
He was very furious about it yester-
dey I am very happy to learn that
today he almost appears to agree that
We are not as yet definite about i, and,
therefore, he has not rased that
pemnt

Mr, Speaker: He started the qua-
rantine one and a half months ago

8hri V P. Nayar: He wants me to
be quarsntined now

Shri Karmarkar: From one of the
observations he made, I found thet he
o8 made humself much more conver-
sant with the first epidemic  which
arose in 1018, because the Encyclo-
Paedsa Britannica had long paragraphs
about it, and, therefore, he had pre-
cious little to say about this httle
epidemie,
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Shri V. P, Nayar: 1 said only one
sentence,

Shri Earmarkar: All that he has
been able to say m regard to the
present epidemic 1s the complamt
about the advertisements Now, there
are lots of advertisements about
wonder cures and the like, but not
every advertisement could be the sub-
ject matter for punishment There are
adveitisements and advertisements,

Take, for instance, the advertise-
ments rcga.ding soap The picture of
the face as it looked before washing,
and the face as 1t looked after wash-
g might appear to be objectionable
to my hon friend, but it cannot come
within the purview of the law Any-
thing that comes within the purview
of the law 15 normally taken care of
If there are any cases which have
escaped the notice of the authorities,
I should be really very happy if they
are pointed out to us, and we shall
be very particular to lake measures
against the pffenders

Mr Speaker, Is there a specific for
it, apart from the change of face? So
far as the disease is concerned, many
people may be tricked into purchas-
Ing all these medicines

Shri V. P, Nayar' Under the Drugs
and Magical Remedies (Prohition of
Advertisements) Act, can Government
not iake action?

Shri Earmarkar: [ shall have a talk
with my hon friend for half an hour
on that, because this 1 a techmeal
subject

What 18 a cure for headache is
advertised as also a cure for influenza,
One of the things that we get n
influenza 1s temperature There are
other things—that 1s another matter
So the pormal medicine 1s prescribed,
But the things prescribed to bring
down the temperature 1s also the
same thing prescribed for alleviating
headache Someone may advertise
the drug and say that it s useful for
stopping headache, He says that in
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these days of influenza, it 13 usefuw’
1t is partly true, It 13 not true so far
as the remedy against the whole
range of influenza 18 concerned; it 1s
true so far as headache 1s concerned.

So 1t is necessary to examine the
thing, I am prepared to spend any
amount of time with my hon, fiiend,
about whom I am not sure whether he
has studied the law on the subject
But I shall study the law myself, anc
if there 1s any real case, I should like
to take serious notice of it

There 18 my colleague, Dr Raju,
who spoke, He pownted out rightly
that this has occurred in the densely
populated areas, He also pomnted out
something which was new that I
learnt, We know about the anti-
cholera vaccine We know how 1t
acts as a prophylactic.

But the thing about this virus 1s
that 1t 1s 1solated m the first instance
from the blood samples nf the patient
Then vaccine 15 prepared from that
It 1s useful against that particular
type of virus prevailing at that parti-
cular moment As was rightly observ.
ed, 1t takes some time to manufacture
this vaceine,

One 1s not quite sure about this
virus They say—I have not been
able to understand i1t fully what
exactly 1t means—that here 11 muta-
tion 1in the wvirus itself It appears
that in the course of travelling, it
gets mutated. Maybe that the next
mfluenza may show a wirus which
has undergone mutation

Then as agmnst that, if there 1s to
be a sure prevemtive remedy,
vaccine has to be prepared from the
blood samples of the patient

But still there 18 a rationale about

it, There are types of influenza
closely related, In case there is an
epidemic at a particular place at a
particular moment, then it is posmble
1o try to prevent the incidence in that
particular area by using the vaccine
which is effective in a rlasaly related
ailment,
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Dr. Melkote referred to the daffi-
culty of preservation, Bo all these
difficulties are there,

What we said about the key person-
nel—my hon. friend wanted to know
whether 1t was VIPs; VIPs are very
mmportant personnel but key person-
nel need not be very important per-
sonnel—what we meant by key per-
sonnel obviously were those medical
men who attended o the patients
Naturally we must immumze them.
We tried to import some vaccine for
this particular stramn of influenza
from foreign countries, We found
that the cost price would be 6 shillings
per dose I do not know how our
poor people could afford to purchase
it and how much of it, and how much
of public money would have to be
invested for 1t, So, as was rightly
observed, the vaccine that 15 to be
manufasutred can be really useful
only for the kecy personnel and for
certain selected sections of the popu-
lation

As for the others, we think of pre-
venting the epidemic from spreading
and when 1t comes, of giving the best
wreatment possible

Mr, Speaker: What 13 the cost here
for it?

Shri Karmarkar: If the import duty
1s off, it may come to about 8 or 9
shillings per dose taking freight etc
—I am not sure of it. It may be
Rs 10 per dose

Dr, Melkote rightly observed that
there are many stramns. So 1t is very
difficult to say anything about the
future. We do not exactly know what
the future may bring,

My hon friend, Dr Sushila Nayar,
referrad to co-operstion T am verv
unhappy that she had not been here
when the epidemic was at its worst;
otherwise, she would have saved her-
self some of the observations she
made In fact, whether it was Delhi
or other States, as a student of public
affairs, I could say that there was one
remarkable phenomenon about this
epidemic and the way in which the
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Government and the people partic:-
pated to combat it. You, Sir being in
daily touch with the public, know
how little there has been of squaling
or complaints or grievances about the
measures taken, That may be taken
as an indication—a modest indication
—of the type of relationship that
existed between the people and the
authorities. I am not saying this
m a flattering mood, Whether it has
been Madras or Bombay or anywhere
else, 1t is my duty to say through this
forum that 1 deeply appreciate the
very strong and efficient measures
adopted by the people and the autho
rities to combat this disease, I should
also think it my duty to add that it
has almost been a great pleasure for
the authorities to work because there
has been an immense measure of
popular co-operation from organisa-
tions of all political shades of public
opinion, from individuals and from
people who have had to wat in
queues for even wo hours at a
stretch for medicines, It 1s a phenc-
menon which we should not fail to
take notice of and 1t 1s certainly that
measure of co-operation from the
people that served as an urge for
them to come forward without any
fear to combat this,

Mr, Speaker: She only referred to
the matter of co-operation from
medical practitioners.

Shri Karmarkar: You have rightly
reminded me It only compels me
to make a rather unpleasant obser-
vation In fact, we never received
any complaint from anywhere that
there was not such co-operation from
medical practitioners, as it might have
been from some other place

Dr. Sushila Nayar: It was in short
the crux of my complaint,

Shri Earmarkar: 1 do not know
We did not go from house to house
In fact, every party, the Bharat
Sewak Samaj, the Congress, the Jana
Sangh, the Communist Party, every
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one co-operated with us. We made
a common appeal, We did not go to
every doctor’s house. I think they
co-operated, The mumecipal authori-
ties made appeals; there were many
noble members of the medical profes-
sion who came out voluntarily to help
(Interruption). They even sacrificed
their private practice and participat-
ed in this common effort. They sacri-
ficed a lot. I did not refer to it;
but one blacksheep should not
condemn the whole group, I should
also say that many people from the
private medical profession did res-
pond to the call. If there are any
isolated instances where they did
not co-operate, 1t may be that they
thought the services to theirr own
chients was much better than service
elsewhere. Maybe something else
tempted them and human tempta-
tions could not always be resisted
and we have to make some allow-
ances for human failings

My friend, Shri Vyas emphasised
very greatly on ayurvedic remedies,
We have not discriminated erther in
Delli or elsewhe between allopa-
thy and ayurved In fact, it was a
pleasure to see allopathic arrange-
ments, ayurvedic arrangements,
homoeopathic arrangements and unani
arrangements all side by side
practised and I am quite
sure that all dispersed without any
quarrel at the end of the day and
I was very happy to see that patients
were given attention

Shri Radhelal Vyas: My point was
that the Government should make
an attempt to publicise these ayur-
vedic medicines or other medicines
which can be readily available in
villages also so that people can make
use of them,

Shri Karmarkar: This 1s being
carried on as a long-term measure at
our Jamnagar Institute, We are not
sure as to whether Ayurveda has got
a specific for this We are carrying
on experiments and we shall discuss
about that later on, But let me tell
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my hon friend that we, the Goveru-
ment of India are not in any manner
aliergic to Ayurveda We like relief
from whatever quarter it comes

Then, my friend, Shn Joachum
Alva, as usual—he will pardon me
for saymng that—was a little irrele-
vant He will pardon me for 1t
because he went on to ask a question

%
|

may tell my hon friend that I have
no fear for risk of life so far as I
am concerned It gives a pleasure to
me to go wherever I get an invita-
tion It has been a pleasure to
nvite a Leper Asylum whenever an
invitation has been made to me I
have always thought it my duty to
do so, to go to hospitals and so on
and so forth Even before I became
the Health Minister I have wvisited
at least 5 Leper Asylums I have not
hesitated to go there However, 1
did not shake hands with the
patients there because the doctors
asked me to keep at | respectful
distance from the patients as they
did and they prevented me from
shaking hands I have always
taken pleasure mn domng so I
think 1t must also be a pleasure for
people Iike hm It gives some
pleasure to the patients also because
they feel happier

Shri Joachim Alva. The man who
goes to a Leprosy Asylum should not
be afraid to go to the hospitals to see
cases of influenza but uncovered on
the mouth

8hri Karmarkar I think my hon
friend 1s making a point about the
cover that was used when I went to
see the patients Naturally, our

medical adwvisers were anxious
that in any case the Health
Minister should be healthy

so that he should be able to do service
It 1s better to put it on in highly
infected areas but I never expected
friends belonging to the tmbe of my
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hon friend would immediately put it
out 1n the Press the next morning.
One good that 1t does was that it gives
protection against influenza infection.
1 thought that my hon friend would
have complimented me for that be-
cause people seeing the Minister gong
like that into the infected areas would
be tempted to emulate and do like-
wise But that 1s neither here nor
there

Shri Narasimhan (Krnshnagin)*

from his own infection

Shri Karmarkar: My hon friend has

really given a very strong justification
for what I did

ot ficgfe fwr  (amgr) #
art g a1 fr wew wh q
fafuw st 1 fealt ™ o &
W framr dar faar ¢ 1 agr T g
TN A= fear w0

st waeer faw T WA
ag gare feqr oW 7aw & vod A R

& w3 97 W@ ar |

I was just on that pomt I am sure
that the House realises that there 1s
a sense of division of labour We m
the Centre come 1n 1s a co-ordinating
authority The States are almost
wholly responsible for whatever
measures taken I do not say that it
13 a feather 1n our cap It 15 not a
subject on which one should try to
have laurels It 1s a duty I do not
think any officer or any Minstry or
any State Government which has done
1ts business in this matter wants
laurels It 1s a duty that has been
rendered The best reward is the
popular appreciation That 1s the end
of the story

Immediately when we sensed on the
9th May, that it was likely that
influenza may enter Indm, from that
time onwards, I may say that the
House would not charge me with want
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of .alertness. We have always been
ready. In so far as the State Govern-
ments are concerned, 1t is possi-
ble that some of the State
Governments or the public health
authorities with the best of goodwill
or because of their belief that that
particular city was very healthy nor-
mally and would be 1mmune to
mnfluenza or perhaps for other reasons
may have shown some laxity here and
there But, by and large, I must say
that the State Governments have not
spared their finances We have not
spared any In fact, if the State Gov-
ernments had asked for succour from
us, ] am quite sure that the Finance
Miruster would have spared some
funds, even m the tight financial posi-
tion

In the majority of cases, as far as
the public health authorties are con-
cerned, I am happy to say that nothing
was charged from them I have seen
the work done in Delhi myself, I have
heard sbout Madras and Bombay and
other places Efficient measures were
taken

All possible preventive measures
will be taken but nothing can stop
influenza entering in the future if the
neighbouring country is affected It
13 a very easily communicable disease
If a person stands within a few yards
of an infected person, within a few
seconds he may get it I am not able
to assure the House that another un-
fortunate wave will not come and that
we shall be able to prevent it That
18 beyond our capacity and beyond
anything that anyone can do But,
when it comes the ways to combat it
are fairly simple. First, public health
measures. Secondly, to keep ourselves
aloof from posgsible infection and to
close all public meeting places—
cinemas, schools, etc.

There was a way which was observ-
ed 1n some of the States. As soon as
you sense infection in a particular
town, whether the people want it or
not, spread the population round about
the town If there is a population of
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about 50,000, spread about 10,000 in
five places. There you publicly
announce that there i medicine for
any patient who comes there.
The real reason of it 13 this. The
out-patients who are suffering from
mild influenza do not create any pro-
blem for us That 1s not our problem;
they suffer for two or three days, they
take some medicine and get better.
Really serious cases also come along
with muld cases As soon as you know
that there 1s a really serious case, take
that case in, have sufficient hospital
accommodation and treat 1t there.
That 1s the surest way of combating
this disease.

1 am quite sure the House will
apprecrate when I say that, that which
has been done has been by and large
fairly satisfactory I have been closely
observing all the reports I have also
had talks with the people concerned.
I do not think [ am making an exagge-
rated cliuim when 1 say that what
needs to be done has been done to a
very great pxtent If there has been
any remissness, we should like to have
the co-operation of the House Every
Member of this House represents a
particular area or at least half a dis-
trict I think each one can do a lot by
way of inviting attention where there
1s 10om for grievance and by way of
inviting the co-operation of the people
where such co-operation 1s precious,

Sir, I have taken a long time of the
House, but I must again reiterate my
sense of appreciation, whether it be
the officers in my Minustry, the Mims-
try with which 1t 18 my privilege to
serve, or the State or public health
authorities I should ke to pay a
tribute to all the organisations who
sent their different views I would also
like to pay a tribute to the people in
general because 1t 1s the people in

come well and good—the people in the
country will be mentally prepared to
combat it, to brave it and get through.
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Mr. Speaker: He knows Englhish and,

therefore, he must have followed what
you sad.

18.28 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday, the
18th July, 1957.
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